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LOK SABHA
Tuesday, March 31, 1059/Chastra 10
1881 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr Seraxer :n the Char]
ORAL ANSWERS TO QUESTIONS

mmumm
+

. Shri Rajendra Singh.
1866 { Sbri D C. Sharma:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No 20 on the 17th November 1958
and state

(a) whether the 13th Session of
General Agreement on Tanff and
Trade has concluded its sittings at
Geneva which began on the 16th
Octaber, 1958

(b) whether a copy of the report
submitted by the Indian Delegation to
the Session will be laid on the Table,
and

(c) what measures were agreed to
finally towards further reduction and

tion of guantitative restrictions
secure further expapsion of world
’

The Minister of Commerce (Bhri
Kanungo): (a) Yes, Sir

(b) A copy of the Report of the
Indian Delegation to the 13th Seasion
of the GATT was laid on the Table
«of the House on the 16th March, 1039
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vi) The Contracting Parties are
keeping under review quantitative
restrictions apphied by member-States
of the GATT to their mmports and
exports Measures for further expan-
sion of world trade through ter cha
the reduction of quantitative restsic-
tions are also being discussed In
GATT Intersessional Committees

Shri D. C. SBharma: May 1 know
what 1s the approximate estimated
expansion of world trade so far as
India 18 concerned, and to what coun-
tries does this estimated expansion
relate?

Shri Kanungo- India 1s 1n an unfor-
tunate position now in the sense that
she has got to make an all-out effort
to maintain her past performance In
export

Shri D C Sharma: May I know in
what way our association with this
body has accelerated or retarded our
trade? Or has it Repl our trade at
the standstill level?

Shri Kanungo: It 1s rather difficult
to answer the question elaborately
Broadly, 1t mught be smid that but for
this conference, the member-States of
which have undertaken not to use dis-
crimmation in their tariffs and restric-
tions, world trade maght have con-
tracted and India would have suffered
also

Shri Kasliwal: May I know how far
our position m the GATT, and how
far export trade, has been adversely
affected as a result of the European
Common Market* And what steps
have Government taken to offset that
adverse effect?

Shri Kanungo: The European Com-
mon Market has come mto existence
only on the Ist of January this year
Therefore, the effects of i1t have not
been felt yet But the membery of
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GATT have now taken that into con-
sideration and the Intersesmional Com-
mttees will go item by item, into
commodities which are hkely to be
affected

Shrl Tangamani: As a result of the
18th session which was held 1n Geneva
and the restrictions imposed, what are
the special articles, the export of
which from oux country will be
affected?

Shri Kanungo: There were no deci-
sions about any particular commodi-
ties or any particular tariff rates In
the 13th session, they have set up three
Commuttees which will go into different
aspects of quantitative restrictions,
tanffs and other factors

Shri Ramanathan Chettiar: Have
Government made any assessment as
to how far India 1s benefited by bemng
a member GATT ever since its
inception 1n the context of world
trade?

Shri Kanungo: That 1s a part of my
answer to a previous supplementary,
that but for the GATT and the con-
tract between the Contractmg Parties,
India along with other countries would
have suffered more by restrichve
policies which would have been applied
unrestrictedly

Shri Kasliwal: May I know whether
between the 12th and 13th sessions of
GATT, Government granted any
compensatory concessions to any coun-
tries? If so, to what extent and in
respect of what commodities?

Shri KEanungo: That 18 a continuous
process But in the discussions in the
13th session, the Government of India
have not given any concession, nor
asked for any concession at the
moment

lnldlnm

Shri l. C. Samanta:
*1566. {s:m Subodh Hansda:
Will the Minuster of Commerce and
Industry be pleased to state
(a) how far the production of
dicaleium phosphate has progressed in
the country;
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(b) what will be the production
during the Second Five Year Plan
peried, and

(c) whether the target for it has
been achieved”

The Deputy Minister of Commeree
and Industry (Shri Satish Chandrea):
(a) Only small quantihies are bemng
produced

(b) With the present capacity, 1t
may not exceed 20 tong per annum

(c) No specific target has been fixed
for this item

Shri 8. C. Samanta: May I know
what 1s the demand of this chemucal
m the country at present?

Shri Satish Chandra: As I sad,
hardly 20 tons 1s produced, which 1s
bemng used by the‘sugar industry for
claiification of juice The present
production 15 sufficient to meet that
demand Some chemical grades are
impoited for use by the tooth-paste
industry because the dicalcium phos-
phate which 15 locally produced 13
not suitable for that purpose

Shri 8. C Samanta: May I know
whether any private concern has
taken 1t up or Government is doing
it?

Shri Satish Chandra. A privaie
concern suggested that dicalcium phos-
phate could be used as fertiliser in
place of super phosphate But as
chlorine, which 18 the main com-
ponent of dicalcium phosphate, has
several other useful avenues, nobody
has taken 1t up
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Productivity Counclls

+
Shri R. C. Majhi:
Shri Subodh Hansda:
*1567. { Shri D. C. Sharma:
Shri Keshava:
Shri Rajendra Singh:

Will the Minuster of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No
118 on the 14th August, 1858 and state

(a) the further progress made m
setting up of local, regional, and
industry-wise, productivity councils;

(b) whether Productivity Councils
have been established in all the States
m India,

(c) if not, the reasons therefor, and

(d) the strength of membership of
the councils which have been set up
so far?

The Minister of Industry (Shri
Manobhai Shah): (a) Local Producti-
wity Councils have been established
at Bombay, Kolhapur, Madras, Coim-
batore, Bangalore (Mysore State) and
in Kerala State Efforts are bemg
made to establish further about 20
Local Productivity Councils very
soon

'V and {¢) Imtally, the emphasis
13 on establishing Local Productivity
Councils mn  1industrial centres only
It 15 not proposed to lay emphasis at
this stage on the establishment of
State Productivity Councils

(d) A statement 1s laid on the
Table of the House [See Appendix V,
annexure No 67]

Shri R. C. Majhi: May I know what
» the criterion of selection of members
in these Counails?

Shri Manubhal Bhah: The consti-
fution 15 approved by the National
Productivity Council The broad
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criterion 1s that equal representation
should be given to labour and

employers

Shri R. C. Majhi: May 1 know
whether any Productivity Personnel
Survey Committee has been set up?
If so, what are 1ts findings”

Shri Manobhai Shah: A Committee
as such 1s not being set up, but pro-
motional steps are being taken The
House will be glad to know that there
18 a large number of statistic control
personnel in the country also for the
matertal balance handlng and for
people required for industmal manage-
ment, industrial engineers and various
other aspects of productivity We are
also taking steps to see that some
young men from India are sent out
for being trained as productivity
personnel

Shri Subodh Hansda: May I know
by what percentage production has
increased in small scale and medium
scale industries since the inception of
these Councils?

Shri Manubhai Shah: It 1s too carly
vet to say The productivity move-
ment 1s taking shape But we have
no doubt that though a statistical
evaluation 15 not immediately avail-
able, and it 13 verv difficult to assess,
the movement 1s, on the whole, very
well received India 15 one of the
first countries which can take the
pride that the labour movement here
has whole-heartedly accepted this
principle of productivaty

Shri D. C. Sharma: May I kuow
whether an effort will be made to
organise these productivity councils
industry-wise, and, if so, when that
effort will be made® I find that only
4 productivity councils have been set
up till now How long will it take
to cover the whole industrial fleld”

Shri Manubhai Shah* The 1dex 1s
not merely to extend for the sake of
extension We are talking steps to
consolidate the movement at every
stage And, as 1 already mentioned
m the mam answer, 20 local produc-
tivity councils are being set up very
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soon The first ides is to concentrate
in areas where the present mndustries
are so that productivity goes up and
then, gradually, State Productivity
Councils will be set up As a matter
of fact, ;n Mysore and Kerala, the
States have preferred to have State
Productivity Councils Both  the
experiments will continue to work
together and the results will be
watched

Shri Keshava: May we know what
procedure 1s adopted to secure the
representation of labour” Are they
gomng to be normunated or are you

going to allow the Unions to elect
them?

Shri Manubhai Shah: There are
regular elections and I have already
laid before the House the constitution
All the major unions are already
represented 1n the NPC and the
constitutions of the local productivity
councils have been very carefully
laid down The whole 1dea 1s to bring
about a spint of co-operation between
labour and the industry in order to
increase productivity per umt of
investment and per man-hour spent 1n
production

oft <o wo WAt Wy =W 1
ER 1 w2 w4l e far g2er &
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Shri Harish Chandra Mathur: How
many teams have been sent abroad
by these productivity councils or are
proposed to be sent?

Shri Manubhal Shah: One has al
ready been sent and the report is
ready and, perhaps, it has been sent
to the Labrary to-day or will be sent
in a few days It is proposed  that

which I had 1n the past placed a hist—
Coal Mining Industry, Plastics Indus-
try, Small Scale Industmes, Cotton
Textiles Industry, Management Or-
gamsation and Traning, Building
Industry and Factory Construction,
Dastribution—should

Shri Dasappa: May I know whe-
ther this productivity council 1s in-
teresting itself 1n management accou-
tancy as well?

Shri Manubhai Shah: Yes, Sir

Shri Dasappa* If so what are the
concrete steps taken by the pro-
ductivity council?

Shri Manubhai Shah. The concrete
step to be taken 15 that during the
current year we are trying to set up
a Central Institute of Management of
which management accountancy, which
the hon Member pointed out, will
be a very important part Gradually,
thus main nststute will branch itself
out in the different States so that
the small industrialists will become
productivity conscious Our main
attention to-day 1s to make the small
man more productivity consclous be-
cause the bigger units can perhaps
afford to have their productivity con-
sultants
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Shri Kasliwal: The objective of
establishing these productivity coun-
cils is to reduce consumer price and
to raise the workers' wages. May 1
know whether, during this period,
Government have made any assess-

ment 8s to the extent to which this
objective has been achieved?

Shri Manobhai Shah: It 1s too early
to assess the result. The main idea is
not only to reduce the prices and to
mecrease the wages but also to n-
crease national production per unit
of investment. That is the primary
objective. = The achievement cannot
be assessed within 3 to 6 months of
the establishment of the council.

Shri Hem Barua: May I know whe-
ther the trade union organisations are
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asked to gwe their suggestion as to
the prowision of amenities so that
they might give the best opportunies
to increase production? If so, what
are they like?

Shri Manubhai Shah: As far as the
trade urnuons are concerned I must
accept on behalf of Government and
the NPC that they have been most
cooperative as any found anywhere mn
the world The labour unmons of all
sections have come forward to assist
and help productivity movements

Shri Tangamani: May I know when
the Productivity Review, a monthly
journal which was proposed to be
published, will be pubhished” May 1
also know whether the yearly com-
mitment will remain only at Rs 10
lakhs as st was 1n 1959 or whether It
will be improved in view of the fact
that a large number of centres are go-

ing to be opened?

Shrm Manubhai Shah. I may caution
only this much that this 1s not a
mere movement where multiphication
of institutions, orgamsations and
other things alone will work We
have to produce the instruments and
tools of productivity Therefore, our
approach 1s more intensively gquali-
tative so that the movement can
give the maximum results in the
ghortest possible time with the least
expenditure Rs 10 lakhs are prowvid-
ed this year, and we consider it an
adequate sum of money But money
1s not, perhaps, going to stand i the
way of expansion If it 18 really
needed more can be spent

Shri Tangamani: What about the
monthly journal?

Shri Manubhai Shah: It will be pub-
hished shortly

Bhri R. C, Majhl: May I know
whether there are foreign specialists
or technicians m the National Produc-

tivity Counail?

Shri Manubhai Shah: They are
aftached In a way as advisers The

MARCH 81, 1850
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NPC 18 a wholly national institution
represented by Indian nationals.

U.8. Trade Mission

+

(" Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri R. C. Majhi:
Shri Ram Krishan Gapta:
Shri Rameshwar Tantia:
Shr Tridsth Kumar

Chaundhuri-
Shrl Assar:
*1568 . Shri Mahanty:
Shri Vajpayee:
Shri Aurobinde Ghosal
Shri A. K. Gopalan*
Shri Kunhan.
Shri Raghunath Singh
Shri Bimal Ghose:
Shri D. C Sharms*
| Shri Hem Barua:

Will the Minister of Commerce and
Industry be pleased to state

(a) whether 1t 1s a fact that a US
Trade Mission wisited India during
October-December, 1958,

(b) 1f so, the objects of the Mission;

(¢) whether the Mission has submt-
ted any report to the Government,

(d) if so, the details thereof, and

(e) the action Government have
taken or propose to take thereon?

The Minister of Industry (Shri
Manubhai Shah): (a) to (e) During
October-December, 1958, two US
Trade Missions wvisited India The
object of the first Mission was to
advise the Government of India on
the possibilities of increasing exports
of Indian handicrafts and handloom
products to US A The second Mission
was m connection with the US Small
Industries exhibition held 1n Delli 1n
December-January last The report
of the first Mission 1s awaited  No
report 1s due from second Mission as
it was only for the exhibition as
mentioned above

Shrl Subodh Hansda: May I know
whether 1t 15 a fact that the second
Mission has expressed the view that
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export of Indian goods has fallen a
great deal for want of quality and
standard? If so, what steps are Gov-
ernment taking to improve the quality”

Shri Manubhai Shah: It hardly
arises out of this question. As the
hon. Member Is aware that there 1s
the Export Promotion Council and
steps are being taken to see that more
mussions, more delegations and more
international contacts are arranged
and organised so that the foreign
trade can go up.

Shri Subodh Hansda: May I know
whether 1t 15 a fact that the second
Mission had expressed the desire of
the manufacturers of machinery in
USA are ready to set up new
establishments 1n India 1n partnership
with Indian businessmen? If so, what
is the rcaction of Government?

Shri Manubhal Shah: I could not
follow the long question If the hon
Member can kindly repeat .....

Mr. Speaker: It 1s a long question
Shn Samanta.

Shri 8. C. Samanta: May 1 know
whether the second Mission which
came to India in connection with the
Small Industries Exhibition had any
talk with our Government about the
exchange of small scale things in our
country with theirs?

Shri Manubhai Shah: This particular
Mission 1s really confined to taking
round the small industries exhibition
of the United States which had already
been exhibited in Delhi. Now 1t 1s
being shown m Calcutta and it would
be shown m another twelve or
fourteen places mn India. There was
no actual discussion with them There
have been some delegations coming
from different coumtries including the
United States with which we are
having serveral types of discussions.

Shri Ram Krishan Gupta: May I
know the mnames of the important
bandicrafts and handloom product
centres which this Mission visited?

Shri Manulthai Shah: This part-
<cular Mission, I think, went round to
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nearly fourteen places: Benaras,
Snnagar, Hyderabad......

Mr, Speaker;: He need not read all
that. They have come here to go
round.

Shri Prabhat Ear: May I know
whether as a result of this Mission the
export of handicrafts and handlooms
has increased and if so to what
extent?

Shri Manubhal Shah: As soon as a
mussion comes the exports do not
increase but all these steps do have a
cumulatwe effect and create a better
climate for Indian goods in the foreign
countries and enable the production
of standard goods of high quality in
our country.

Shri Hem Barua: May [ know
whether it is a fact that the leader of
the US delegation mnade a statement
m Calcutta to the effect that the US
businessmen are Interested in how
they would earn profits and repatnate
them and enjoy equal nghts with the
citizens of the country and, if so, may
I know what 1s the quantum of profits
that is proposed to be repatriated and
what 1s the quantum that is expected
to be ploughed back into the industry?

Mr. Speaker: That hardly arises out
of this question. If a trade delega-
tion comes, every other matter does
not come in.

Shri Subodh Hansda: The US.
manufacturers are interested in setting
up new establishments in India with
the partnership of the Indian business-
men. May I know what is the
reaction of the Government in this
regard?

Shri Manubhai Shah: The reaction
of the Government has been that
regirding all these missions and
various types of collaboration as long
as they are within the four corners of
the National Industrial Policy and they
are going to be in the interest of this
country, we always try to encourage
such collaboration.

My, Speaker;: Next question.
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Shri Hem Barua rose—

Mr., Speaker: The hon Member s
asking something beyond the scope of
the question I have called another
question He c#n ntervene in
question Now next question

Production of Raw Film

(a) whether 1t 1s a fact that a private
company proposes to start the pro-
duction of raw film in Mysore 1n
collaboration with a foreign firm; and

(b) | so, the name of the foreign
firm and where the industry 1s to be
located”

The Minister of Industry (Shri
Manubhai Shah): (a) No, Sir No
regular proposal has been received

(b) Does not arise

Shri Keshava: In view of the fact
that our country consumes quite =
large quantity of raw films and there
18 no mndigenous factory in our coun-
try, 13 it a fact that the Mysore Gov-
ernment sent up a proposal for setting
up a raw film factory in Mysore State?

18 to establish ome raw fllm project
plant 1n Madras in QOotacamund which
18 the place selected by the previous
teams and efforts are being made with
East Germany—and other countries
also now—to see that this plant is
established as early as possible

Shri Dasappa rose—

Mr. Bpeaker: It has been coming up
agun and again

Bhrl Dasappa: Will 1t be 1n the
public sector or m the private sector?

Shri Manubhai Shah: In the pubhe
sector

Drelange System in Delhi

*1570. Shel Bam Krishan Gupta: Wil)
the Minister of Works, Housing and

MARCH 31, 1050
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Saupply be pleased to refer to the reply
Siven to Btarred Question No. 1218
on the 10th December, 1058 and state:

() whether Government have
received the final report from the
Committee of Inquiry regarding meffi-
cient working of the drainage system
in Delhi, and

(b) 1f so, the main recommendations
contained therein?®

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) and
(b) 'The report of the Committee has
been laid on the Table of the House
on 28th March, 1959 Section 8 of
the report furnishes a summary of the
recommendations

Shri Ram Krishan Gupta: May I
know whether this scheme for desilt-

mg of Najafgarh Nullah has been
taken up’

Shri K, C. Reddy: Yes, Sir, that 18
one of the recommendations of the
Committee The estimate has also been
Prepared for desilting of the Najafgarh
Nullah—that 1s, the first phase of it
I think the work 1s about to be taken
up

Shri Ram Krishan Gupta: May 1
know the total estimated expenditure?

Shri K. C. Reddy' For what item”

Shri Ram Krishan Gupia For the
Najafgarh Nullah

Shri K. C. Reddy: It has been sanc-
tioned and it costs about Rs 2 lakhs
and odd

Legislation for Prevention of Strikes.

*1572. Pandit D. N. Tiwary: Will the
Mimster of Labour and Employment
be pleased to state

(a) whether 1t 15 a fact that the
Governments of Bombay and Madras
States have approached the Govern-
ment of India for enactment to legis-
lations prolibiting “stay i1n strikes™
and “go slow” by workers; and

(b) if o, Government’s reaction im
the matter?
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The Deputy Minister of Labour
(Shri AbMd AN): (2) Yes.

Shri Abid All: The code of  dis-
apline which was agreed to at Naumnt
Tal will take care of it.
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Mr Speaker: The bon. Member
must do it. What 1s the hon. Mem-
ber here for except to create public
opinion?

Pandit D. N. Tiwary: May I know
whether for the period of stay-in
strike and go-slow strike full  pay-
ment 15 made or some deduction 1
being made?

Shd Abid AH. Full payment should
not be made

Shri E. N Pandey: After this code
of discipline was introduced there
are some instances where the workers
resorted to stay-m-strike and  the
matter was reported to the Minitry.
Has the Minustry taken any acfion
against those employees®

Shri Abld All: I have already ex-
plamned the action taken.

Mr Bpeaker: Next question

Shri Bose rose—

Mr Speaker: The hon Member rises
always late Why should he not think
of questions and wait tll sll the-
questions are exhausted?

Shri Bose: It arises out of the last
answer May!know:!thago-slw
atﬁkesmhunchedwithduenotieef
What will be the reaction of the
Government? b

Shri Abid All: Go-slow is not accep-
ted 1n the labour system, 1t is dis-

couraged
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Recognition of Trade Unions

+
Shri Tangamani:
Shri 5. M. Banerjee:
{ Shri A, K. Gopalan:

Will the Mimmster of Labour and
‘Employment be pleased to state:

(a) whether rules for recognition of
‘Trade Unions formed by Central Gov-
ernment Employees are likely to be
revised; and

(b) if so, whether a Commission
has been appointed in this conpection?

The Parliamentary Becretary to the
Minister of Labour and Employment
and Planning (Shri L. N, Mishra): (a)
The question whether the rules for
recognition of Trade Unions, in so far
Aas the industrial employees of Gov-
ernment are concerned, require revi-
sion, 15 under exammation,

(b) No.

Shri Tangamani: My question relates
1o rules for the recognition of trade
unions formed by the Central Govern-
ment employees. It i1s not only indus-
trial employees—it includes other
sections of the employees also. 1
would like to know whether the rules
for recognition have been revised so
far as the services were concerned

Shri L. N. Mishra: Recently the
Home Ministry have i1ssued some
notification on 3rd March wheremn
some revisions have been made

Shrl Tangamani: In the revised
recognition rules which had been
issued by the Home Minustry on the
3rd March, 1859, we find that there
are certain alternations lhike this, A
person who is not a Government
servant connected with the service
cannot be an office bearer, I would
like to know whether it will include
those persons who are retired Govern-
ment employees and also persons who
are ex-Government employees.

Shri L. N, Mishra: 1 would require
notice.

Shri T. B. Vittal Rao: May I know
awhether these rules of recogmtion as

*1513.
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notified by the Home Ministry
been examined by the Labour Minis-
try and I would also Like to know
whether these provisions run counter
to the Trade Union (Amendment) Act
of 19477

Shri L. N, Mishra; So far as examna-
tion 18 concerned, 1t is being examined
by the Labour Ministry, Whether it
runs counter to some thing—that is a
matter of opinion.

Shri Prabhat Ear;: As the Trade
Union Act gives the right to workers
to decide that the executive may
consist of persons who are not workers
and the rules now cwrculated by the
Home Mimisiry Tun counter to that
provision, may I know whether the
Labour Minister has taken this into
consideration and taken up the matter
with the Home Mimstry?

Shri L. N. Mishra: These are now
being examined, and it is difficult to
say anything categorical at this stage.

Shri Tangamani: The rules also pro-
vide for collection of subscriptions.
May I know whether the matter has
been referred to the Labour Ministry
and whether ‘subscriptions’ will
include normally contributions by
employees also as m the case of other
trade unions?

SBhrl L. N, Mishra: 1 will requre
notice to answer that question

Bhri Tangamani: The question was. .

Mr. Speaker: The Labour Ministry
is examining the whole question.

Shri Tangamani: The quesfion was
framed following the notification by
the Home Ministry. There are two
types of employees, one in the services
sector and the other in the industrial
sector. In both cases when certain
rules for recognition have been
formulated the matter would have
been referred to the Labour Ministry.
The rules have been published and
1 have a copy of the rules, I would
like to know what 1s the point of view
of the Labour Ministry.
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Mr. Speaker: Those rules were pub-
lished by the Home Mimstry This
hag been addressed to the Labour
Minister. The Labour Minister now
says that he 1s perswng those rules
now and 18 trying to examine them
Ewvidently he was not a party to it or
he was not consulted Therefore, let
the hon Member allow him sufficient
time to examne it

Shrl Tangamani: May 1 know when
the rules for recognition of the indus-
trial employees coming under the
Central Government will be finalised?

Shri L. N. Mishra: It will take some
fime

Second Atomic Reactor

+
Shri Osman Ali Khan:
Shri Rajendrs Singh:
Shn Bibhuti Mishra:
Shri Shivananjappa:

Will the Prime Minister be pleased
to state

o 11/ 3

(a) when the second atomic reactor
for India 1s likely to be ready, and

(b) the total cost of this project?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Al EKhan): (a) Work on the
bwiding to house this reactor has
Just started and 1s expected to be
completed by the muddle of 1859 All
the components of the reactor will
have been made by then and will have
undergone preliminary testing before
final assembly The reactor i1s expect-
ed to start functioning some three
months after the building 18 ready

(b) The project 18 estimated to cost
about Rs 25 lakhs exclusive of the
cost of heavy water, uramum and
graphite

Shri Osman All Khan: May 1 know

what are the uses of this reactor, and
whether these uses could not have
been included in the Canada-India
veactor and thus the expenditure om
the present reactor saved?
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Mr. Speaker: What the hon. Mem-
ber says 1s that there 13 no need for a
separate reactor

Ths Prime Minister and Ministry
of External Affairs (Bhri Jawaharial
Nebrn): It 1s rather difficult for me to
answer such question, which, I say so
with all respect, indicates a total
absence of knowlege of scientific mat-
ters We are probably going to have
many more reactors, I mught inform
the hon Member

"r. Speaker: The hon Member
kaows that one 1s a reactor The
other 15 also a reactor Therefore, he
asks, why should there be a second
reactor Very well, let us go to the
next queston Hon Members will
kindly study and then ask questions

Shri Nagl Reddy: It is too techm-
cal, Sir

st frgfr fmy & STy e
g fr o fovgex & T & Y Sf
w17 %% @ § WY S gy o Wy
% fargerrt & & v arg ¥ A wn
TR

st srrea Aye 7@ AR
Q@ e & g & vt 7 A g
felt T & Tag 71 TEA T I
ﬁmigﬁmmﬂﬁmi
T geT 3, S 3g A AR T |
gy T A W
i o T |

Export of Tea

*1576. Shri Pangarkar: wil the
Minister of Commerce and Industry
be pleased to state:

(a) the present position of export
of Indian Tea to Iran and Lebanon,
and

(b) the measures adopted to pro-
mote the export of common and
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medium grown varieties of Indian
Tea to these countries?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) In 1958 India exported 12 mullion
1bs of tea to Iran as aganst 10 mullion
Ibs in the previous year Lebunon
imports about 6 mllon Ilbs of tea
annually and India's share 15 neghgi-
ble

(b) No special measures have been
taken for promotion of Indian tea m
these countries While Iran has a
special hking for high quality tippy
teas from India, Lebanon 15 an
extremely himited market

Shri Pangarkar: May I know what
18 the quantity of blended and
packeted tea exported out of India
during 18587

Shri Satish Chandra: The tea ex-
ports m 1958 were 507 milhon pounds

Shri Prabhat Ear: In view of the
fact that the demand m Iran 1s for
the high quality of tea and Ceylon has
become our competitor in this mar-
ket, may I know what steps have
been taken by the Minstry to see
that the import of fine tea mnto Iran
to which we had almost a monopoly
sometime ago continues as before?

Shri Satish Chandra: It 15 not
correct I have said that the exports
in 1958, have been larger than 1957
We had never had a monopoly 1n that
market, but the finest quality teas are
purchased by Iran from India Iran

itself 13 a producer of the common
wvarieties of tea

Shri Hem Barua. May I know
whether Government have so0 far
spened any tea centres in Iran and
Lebanon, and whether the co-operation
of the Tea Board m this respect is
sought

»
Shri Satish Chandra. No centre has
been opened, nor has it besn con-
mdered necessary to open such
eentres at these places
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SRTT SR O G WY TTRTT T W
e @y
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w1 www wi gy o

Bome Hon. Members: The answer
may be read in English.

Shri D. C. Sharma: Sir, will he

xindly give a precis of the answer?

Shri 8. N. Mishra: Sir, hon. Mem-
bers have been complamning about the
longish nature of the reply. I could
not help it in view of the nature of
the question I shall give the reply
in English also

(a) to (c). Attention 1 mnwited to
Chapter II of the Second Five Year
Plan. The whole purpose of planmng
is to advance towards a sociahst pat-
tern of soclety by stages, and each
Five Year Plan is intended to be a
major step forward in this direction.
Consideration 13 now being given to
the Third Five Year Plan from this
point of view

It must be realised that the estab-
lLishment of a socialist pattern of
society depends on a large number of
factors and involves many changes in
the present structure of society. This
cannot be done by legislation alone
Further, it involves a much higher
degree of production both in the agn-
cultural and industrial flelds and
more equitable distribution. The pro-
posals for agrarian reform and the
furtherance of Co-operatives are
essential parts of this progress towards
a socialist objective In industry, it
is Government's policy to have the
basic and strategic industries under
State ownership and control and to
have general control, in accordance
with the planned objectives, of the
other fields of industry.

It must be realised that the full
schievement of a soclalist pattern
will necessarily take a considerable
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Formulate any pattern, any concrete
definition.

Shri Tyagi: That has not been ans-
wered. The definition the hon. Prime
Minister has given is quite all right,
but it is not the actual picture of a
socialist pattern. What was requred
was whether the Government have
given any definite form or have
formulated any concrete definition of
the term, “socialist pattern of society”
This requires an answer, Yes or No
Have they done it or not? I want to
know whether they have actually
given any definition of the term of
“gocialist pattern of society” or not
If there is a defintion, what is that
definition? I can understand the
various steps taken to reach that
goal, but what is the goal that has
been defined?

Shri 8. N. Mishra rose—
sft wrfre ot &

T wgar wger § | v fe ogwm

oy off % wgr &
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Mr. Speaker: He 1s not the Minis-
ter.

Shri S. N, Mishra: The main objec-
tives and values of democratic gocial-
1sm are well known, and it would
take a long time to enumerate them
here, But what I want to submit is
that socialist advance, the form and
content of it at a - particular time,
will have relation to the maturity of
the social, political and economic
!forces at that point of time. It can-
not be spelt out in advance except in
those general terms which are knowr
to the hon. Members.

Pandit D. N. Tiwary: May 1 know
how many booklets, leaflet and
handbills have been printed for the
understanding of common people
especially in rural areas in different
languages of the different States?

Shri 8. N. Mishra: I cannot say about
the entire literature that has been
produced by the Government of India.
For that, the Minister of Information
and Broadcasting may be asked

Shri Nagi Reddy: May I know
whether 1t is the opinion of the Gov-
ernment that a greater intrusion of
foreign equity capital in the country
will lead to the quicker implementa-
tion of socialism?®

Mr Speaker: No, no. Shri Jadhav,

=ft aew T AT AWTSAAEY
I F AT F AT TIAT &, I R
9T g & e faverar wwg avdom ?

Mr. Speaker: It does not arise out
of the question

Shri Panigrahi: The hon Member,
Shn Bibhuti Mishra, raised a pertin-
ent question as to the distribution of
profits in private undertakings. To
his question the Prime Minister gave
the instance of a shoe factory—that
the shoes will go to those who wear
the shoes. That is not the reply.
He wanted to know whether the
profits of a factory which produces
shoes are to be distributed among the
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labourers equitably. That is the
question How far has the socialistic
pattern been implemented in this res-

pect.
Mr. Spesker: Next question.

oft weftre ot § OF Reww
N A F

Mr. Speaker: I have passed over to
another question. Hon. Members will
read all the litrature that has been

produced.
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Mr. Speaker: Order, order. The
non. Member is not the Minister
Next question.

<&y
Chemicals and Allied Industries

*1579. Shri Siddananjappa: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Government have
agreed to aid low cost production of
chemucals and allied mdustries for the
purpose of export to West Asian
countries; and

(b) if so, in what way Government
propose to aid the industries concern-
od?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). No
special aid is being given to the indus-
tries for lowering their cost of pro-
duction, though all possible assistance
is being rendered to manufacturers to
enable them to offer their goods n

.
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the export markets at very competi-
tive prices.

Shri 8Mpm: May I know
whether any chemical industry has
asked for any help?

Shri Manubhai Bhah: There are the
Export Promotion Councils. As the
House 15 aware, general steps are
being taken in respect of all come
modities On the whole the export of
chemicals 1s showing up better results,
We do hope that during the current
year the chemucal exports will be
higher.

Hard and Soft Board

*1580. Shri K. N. Pandey: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total quantity and value of
hard and soft board required by the
country for air-conditioning and other

purposes;

(b) the quantity and value of our
own production in the country and
the value of the remaining portion
which is imported to meet our re-
quirements; and

(c) whether any steps have been
taken to produce these matenals
indigenously to meet the entire need?

The Minister of Industry (Shri
Manubhai Shah): (a) The annual de-
mand for hard and soft boards is esti-
mated at 16,000 tons valued at Rs. 1
crore, and 4,000 tons valued at Rs. 40
lacs, respectively.

(b) Indigenous production of hard
board has just started; it is expected
that 6,000 tons of hardboard valued at
Rs 38 lakhs will be manufactured in
the country in 1858 There is very
little indigenous production of soft

board at present

The import of hard or soft board 18
banned H#T present. Some small quan-
tities have, however, been allowed to-
Actual Users.
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(c) Government have approved the
following three schemey for indigenous
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manufacture of hardboard:—

@) M/s. Anil Hardboard, Bombay

c.)wumnmm-un.m
(i) M/s, Western Indis Plywood Ltd. Baliapata® -

Capacity

6,000 tons per annum
6,000 tons per ansum
3,750 tons per ann um.

Of these units, only Mjs. Anil Hard-
board have just started production;

An application from Mjs. Anil Hard-
board, Bombay, for menufacture of
6,000 tons of soft board has recently
‘been received and is at present under
<onmderation ol Tovernmen.

Shri K. N. Pandey: May I know the
countries trom where these things are
imported?

S8hri Manaobhal Shah: Presently, as
1 have mentioned in the statement,
the import of hard and soft boards is
totally banned.

Shri Tangamani: Now, the total
requirements are 16,000 tons, and the
indigenous production for this year of
tardboard will be only 6,000, May
I know what steps the Government
Propose to take to fill up that gap”

8bri Manunbkai Shah: I have indi-
cated m answer to part (c) of the
question that three more factories are
coming up during the current year
and they are: Messrs Anil Hardboard,
Bombay, Messrs Madhya Predesh
Industries, Bhopal, and Messrs
Western India Plywood Ltd., Balia-
patam. We hope that by the end of
the Plan the national requirements
will be more or less met by the
indigenous production, both in the
wase of hardboard and soft board.:

Transfer of Work-charged Siaff of
CP.WD. to Indian Instiute of
Tochnology

Shri Tl.ll;-imll.l:
*1581, {&hﬂ Easwara lyor:

the reply given to Starred Question
No. 1196 on the 19th December, 1988
jn the Lok Sabha and state:

(a) whether the terms and condi-
jions of transfer of the work-charged
gtaff of the CP.W.D. to the Indian
Institute of Technology have been
finalised; and

(h\ it ga, what. are thote terxs wnd
conditions and whether the years of
service the staff have put in under
the CP.WD. will be taken into
account in the Institute for purposes
of retirement and other benefits?

The Deputy Minister of Works,
Housing and Supply (Shri Anll K.
Chands): (a) and (b). The Indian
Institute of Technology (Kharagpur)
js competent to lay down the terms
and conditions of service of its
employees in accordance with the
powers vested in it under the Indian
Institute of Technology (Kharagpur)
Act, 1956. It has been reported to
the Government of India that at the
jntervention of the CP.W.D, the
Institute has agreed to give certain
terms of transfer to the workcharged
staft of the CP.W.D. at Hijli. A state-
ment of the main terms of transfer is
given below:—

SraTEMENT

(1) The staff will get the same pay,
pay scales and allowances us they
were drawing in the CP.W.D. on 31st

*March, 1950.

(2) The posts will be
and non-pensionable for the time being
and employment at the Institute will
be on temporary basis umtil further
orders from the date of joining duties
at the Institute till the employees
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(3) Leave will be governed by the
statutes and rules of the Institute

(4) On completion of one year's
satisfactory service under the CPW D
or under the CPWD and the Inst-
tute, followed by confirmation in the
Institute, the employee shall be
required to contribute at 8-1[3 per
cent of their pay to the Contributory
Provident Fund to which an equal
sum will be contributed by the
Institute

(5) Service may be terminated by
one month’s notice on either side
during the period of temporary
service On confirmation, the appoint-
ment may be terminated by 3 month's
natice, f on mediwcal grounds certified
by a medical authority nominated by
the Board of the Institute The
appointment of permmnent employees
may also be terminated by the Board
as a measure of retrenchment or
economy by 6 months' notice 1n writ-
mg

Shri Tangamani: In reply to a pre-
vious question i1t was stated that 184
employees would be transferred to
the institute at Kharagpur, and to the
question whether theiwr past services
would be reckoned, the hon Deputy
Minister stated that 1t would be con-
sidered But I find in the statement
that for the purpose of contribution to
the provident fund the employees
will have to be therc for one year I
would like to know whether the Gov-
ernment will request the institute to
take into consideration their past
services so far as provident fund 1s
concerned In other words, I want to
know whether a provident fund con
tribution of 8-1/3 per cent will be
deducted right from the beginning,
that 1s, from 1st April, 1959

S8hrl Anil K, Chanda: Yes, Sir We
have already taken up this matter
with the institute, and I am informed
that those who are already paymng or
contributing to the provident fund
will be allowed to do so m the same
manner in the Hyl institute

8 LSD—2
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Shri Tangamani: May I know what
15 the alternative that has been pro-
vided for them to what has been given
under the Employees State Insurance
Corporation scheme?

Shyi Anil K. Chanda: T am afraid [
do not quite follow the question

Shri Tangamani: There 1s the Em-
ployees State Insurance Scheme which
1s applicable to certain industnal
employees There 1s an alternate
scheme which 1s being provided for
by the CPWD employees I would
like to know what 1s the alternative
medical facility which 1s to be given
to these work-charged employees who
are being transferred to the Kharag-
pur Institute?

Shri Anll K Chanda: I do not have
detailed 1Mformation with me here,
but I ¢an say that the people who had
been i the work-charged establish-
ment gnd who had joined the Institute
have done so on their own volition
and on the terms offered to them

Closure of Rehabilitation Ministry
Offices

*1582 Shri Ajit Singh Sarhadi: Will
the Minister of Rehabilitation and
Minority Affairs be pleased to state

(a) what provision has been made
for employment of the staff whose
services would be terminated due to
the gradual closure of the different
offices of the Ministry of Rehabilita-
tion, gnd

(b) the number of discharged em-
ployees who have not yet been
employed and the reasons therefor?

The Deputy Minister of Rehabilita-
tion (Shri P, S, Naskar): (a) A
Speaisl Cell has been set up in the
Directorate General of Resettlement
and Employment for arranging for
the apsorption of staff rendered sur-
plus m the Central Government
establishments located m Delhn The
retrenched employees in the offices
situated outside Delh, are required to
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register themselves with the local
Employment Exchanges who give
them special priority in securing
alternative employment.

(b) Practically all the employees
retrenched in Delhi have secured
alternafive employment. Information
regarding the number of retrenched
employees outside Delh1 who have not
yet been able to secure alternative
employment is not available

Shri Ajit Singh Sarbadi: Is 1t not
a fact that a large number of em-
ployees retrenched from the Faridabad
Development Board have not yet been
absorbed?

Shri P. S. Naskar: As I said, those
in the subordinate offices are required
to register themselves with the local
employment exchange We have not
got exuct figures as to how many have
been absorbed, those who have not
been absorbed and the reasons there-
for

Bhri Ajit Singh Sarhadi: May I know
if any mnstructions are being issued
to the different departments of other
Ministries that priority should be
given to the retrenched employees 1n
their offices, similar to the instructions
that are given to the employment
exchanges?

Shri P. 8. Naskar: The lhst of the
retrenched employees m Delh: 13 sent
to the Special Cell, as 1 have men-
tioned in my orginal answer.

Dr. Sushila Nayar: Is the prionty
and status given to the employees of
the Faridabad Development Board the
same as those of the retrenched em-
ployees of the Mimstry?

Shri P. §. Naskar: I require notice.

Shri Prabhat Ear: In view of the
service rendered by the employees for
over ten years, may I know whether
the State Govermments have been
asked specially by this department to
take over these employees in their
various departments, instead of
making any fresh appointment?
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Shri P. 8. Naskar:; As I said in the
original answer, the retrenched em-
ployees are required to register them-
selves with the local employment
exchanges. But so far as the State
Governments are concerned, I have
not got exact information.

FOC TN § wward W W wewTn

*tyey. oft yer W WY
wifrwr awr I ot 73 @ A
Far st fe

(%) =ar qg ww & fr s Rw
# fprem & g & F, vy wrre
T # fau gemaw ol g vfes
ATAT A JTA L,

(&) T IO HA FEH WGT
fredfy frewrd Sdvfe F weardr
FRTY F OF FIEMAT AT & fog
¢ TR W@ AT § g9 @

L

() afz g, o s W e
TgET w@|r §, W

(v) ¥ Frer T@ SO A
auifaa #7 ¥ forn fvg woTe 7 wgraar
Farfrmr st 7

The Minister of Industry (Shrl
Manubhai Shah): (a) Government
have no detailed information regard-
g the switabiity of the softwood in
the Himalayan hilly regions of Uttar
Pradesh for manufacture of news-
print. Information is however, being
collected from the State Government.

(b) to (d) Two pnivate parties
evinced Interest last year in setting
up newsprint factories and one of
them proposed to set it up in UP.
Both of them have neither indicated
the sources of raw materials, nor have
they pursued the matter further and
sent any concrete proposuls
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oY § 8o v & vadfafady o aw
R IRFAT T a0 aw 7
R e s iR 7
TaRRT 9X f T Ew §

.Shri Achar: Have Government any
proposals to manufacture newsprint

whether m UP. or elsewhere in view
of the heavy demand?

Shri Manubhal Shah: As I have in-
dicated, the National Industrial Devel-

opment Corporation has a proposal
under sctive consideration for the
« stablishment of a newsprint plant in
Hyderabad—Shakkarnagar—based on
the bagasse obtained from the Nizam
sugar factory. However, the German
firm which had really invented the
process 18 stll not prepared to give
the necessary technical guarantees for
the successful operation and produc-
tion of newsprint from bagasse.

¥ Mo v : T a7 AW /@Y
¢ fe wiY o7 w9 T & weadr Frw
NI E SR GE AR aw
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§ fe 99 &= ¥ QU INRA wAw
sl Frow ¥l g ?
gz g, A AE SR R OF oy
w7 AHE T8 I 9T faaw w1 o
§ fr o Y ot &, TR A A
¥ A F1 wg= e g ?

ot JAATE W W T qATe S
§ ) 3 TEw A gar @ @ Y WY
wgr §F@ & A3 For wifow # o
oY § | TN ¥ 17 Arre et et
fir qexd F AaT & WRT oo T F
HTATAT TNV FAT AT 1 QENE F AR
““!e,uee@“ﬂﬂ, {{x\ai{‘t’,eoo
W & AT 3,000 T HT I B
¥ ) & & g ween & e ardr ifer
# o1 @ & WK g T T e T
et AT FTEE FT CHFEAE FA &
ot woT farar & SR BT & sy
o1 ol | wrar Al @ fe oaw



8719 Oral Answers

&y Wi qraR gt arery & faw apddfy
& Tada /Y 2 9T T AN 20,000
T ¥ off I ¥y NAfeA &, Iw AW W
qgw Wi | wfed & fad o wifee
o or @t & 1 ow Oy & dfiww
WY S g qamiE W Q@ § ofe g
W qEAT v Ad fore ¥ ol &
a=y wrfedt @ wwdy § @ )

ot wew T iy A wAy
AT & s g fe QY arfeat & F=h
sERAIST 1A A g fE
& A oifer #% #)7 4 o fem-
fe ot 9T & @ FTTAR A A
et & 7

ot s g o 3 & T
T 2 1 o A AT R AR
& 7 & sy T a% feft %7 A q@eT
w=gr 7gr ¥ | 9@ qg 9 & g
& T €Y g o grew F AW 2w A
AA W7 WY | Aty FET w7
s #E W A g 1 W) s
s w7 & & 7% wT g R
THAfaT ®Y ey & g, T @
e g & Y &% @ ¥ qrar
BT § @@ on &Y v 7 G
T oawdr ¢

wfge ® Wet &

*pycy. ot gF SEw ;T g
ot srreer AT ag O T I HGT
fe

(%) #1 og &9 § fF ¥ 7
YO gty A & R @iy
(7 s2wr) § uF Aedt Lua enfo
w77 w1 faare femr av ;WX

(&) afr @, @ it a5 o7 ey
€ %Y I 7§ § FqT FTOT
g

MARCH 81, 1059

Oral Answers 8720

gwn wit sErovr st & g
afuw (st wio wo weft) : (%) W
() Tgeh Gwradia Ao F o s
@ 3% & wpee 7g Ty i et
# ¢ e e &7 1 MEeE
Weat e ewfug Fear and | A A
SY weE g 9 F w9 W W
wEE WY A F W@ g T FvoAr
®Y TIFAAT 7T | TAY & RIS A 9
AT AAT WEATRW qAT A« I§ § Ay
F) Y SgTqAT Y gy oy T feR ¥
FAT T27 WX /IR AANLT $7 A&
N T @ F fodt W 7 ©F Lo
frelae o &7 gredteT smaT |

ot g& waw : w1 ATd TA
werRg ® 7w § 5 3ad W@ ®
wifeage qftd Far &1 37 § =W
F1q GHZ qHEA FT AH QA
W% aq Far 771 9% et w2aw eqnfra
g1 I Gy a1 ?

gew Wit wErewr s (wre
®ww) : W7 @n, Ag TAT & Ale
FaT FAT T F7% g1 ¥ A &Y el
g q7 ear & ady @=r AT
AT § Wik IAF A4 & |rq W Ao
TG ANATT F1 ST K TFATATR )

ot g& waw : 447 a8 A A
& fix simara & roraed” 17 Y AT A
agr 9T At €& @WT Ty § W
qg Y w4 73 qrfaa ¥ el
F AT 7 A T A T ?

Mo FEwT: AMAGT ¥ 707 T
#r§ W 78 7 7f oY afew qew w7
# fodY qr7g &3 | oF orfaarey
Wedt 277 S Ay ama oY) AT
T & g «1a oY WaRg sy &
@A agF 4t | ’feT ged a1 g
oy & f§ wrarer sarfea & samT Eea-
RTEFITFE



8721 Orai Answers CHAITRA 10, 1881 (S4KA)

Urantum

+1585, Shrl Narasimhan: Will the
Prime Minister be pleased to state

(a) when the occurrence of the
Uranium bearing rocks in Salem was
discovered;

(b) when will the deposits be
explored by bore-holes, and

(c) the preliminary indication as to
the quality and quantity of the occur-
rence?

The Parliamentary Secretary to the
Minister of [ILxternal Affairs (Shri
Sadath Ali Khan): (a) Radio-activity
was frst recorded in Kullampath area
of Salem District, Madras State, in
1956

(b) and (e¢) A considerable amount
of detailed geological work 15 neces-
sary bcfore underground dnlling can
be undertaken The investigation so
far carried out indicate that drilling
would be justified and 1t 15 therefore
proposed to start drilling operations
shortly Unless a certain amount of
dnilling and development work 1s
done, 1t 1s premature to assess the
quantity and quality of the ore from
the deposit

Shri C. R. Narasimhan: May I know
where exactly in Salem district was
this found”?

Shri Sadath AHl Khan: This area
comprises the foothills of Suryamala
hills and Tiruchengodu tehsil i1n Salem
district of Madras State

12 hrs,
SHorr Norick QUESTION

Food Searcity in NEFA

18. Shri Hem Barua: Will the Prime
Minister be pleased to state.

125¢)whether:tuaﬁctt!utmo

18, Lohit Valley, Hayuliang,
mme recently died as a result
of malnutrition and acute scarcity of
food and due to non-avalability of
medical help to ameliorate the suffer-
mg of the tribal people,
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(b) whether the surviving people
have practically nothing to depend upon
for the future months, and 1f so, what
steps Government have so far taken
to treat this matter on a “top priority”
level, and rush help in food and med1-
cine to thepe affected areas in NEFA?

The Deputy Minister of External
Affaire (Shrimati Lakshmi Menon):
(a) and (b) We have received no re-
port of death from starvation or from
malnutrition There has however
been outbreak of a serious epidemie of
malignant malaria 1n the local ty and
upto the 21st March, 80 deaths have
been reported from this disease

As soon as reports of the epidemic
reached the NEFA Administration,
additional medical aid was rushed to
the area The District Medical Officer
has gone from Tezu to Hayuhang
personally to supervise the arrangc-
ments Three doctors and two com-
pounders with the necessary medical
supplies have already reached the area
and mobile teams have been set up
for rendering medical aid en the spot
in  outlying willages Additional
stocks of medicines have been sent to
the area Owing to the difficult ter-
rain it 1s not casy to move from place
to place and this has added to the
difficulties of coping with the epidemic
I may add that the Chief Minister of
Assam and the Adwviser to the
Governor of Assam wisited Tezu 1n
the niddle of February and mlthough
they were met by a large number of
village leaders from the Lohit Valley,
nobody complained to them of death

frgm starvation or inadequate mediecal
a1

Shri Hem Barua: May I know whe-
ther the attention of the Government
1s drawn to a signed article by a
Mishrrs, Kobbso Tinda appearing 1n
the Democratic Review of Shillong
dated the 19th March where he alleges
that 120 Mishrris have died by star-
vation? If that i1s no} a fact, as the
hon Minuster just now said, why was
it not contradicted immediately by
the NEFA Adminstration in Shillong?
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The Prime Minister and Minister of
External Affairs (Shrl Jawaharial
Nebru): I cannot say what appeared
in some local papers there But we
have given the facts after investiga-
tion by the Chief Minister humself
and the advisers to the NEFA Gov-
ernment, and this 1n itself 13 an ade-
quate contradiction

Shri Hem Barua. May I know wne-
ther it 18 a fact that the local officers
there sent top priority signals to the
Agent 1n Shillong and he was not
mowving till the 19th of March?

Shrimati Lakshmi Menon: I have
already pointed out in the answer
that as early as February the Chief
Minuster and the Adwviser to the
Governor wvisited the area

Shri Hem Barua May I know whe-
ther the Government are aware of
the great topographical changes in
the area due to the great earthquake
of 1950 and, if so, whether Govern-
ment propose to rehabilitate these
Mishrms, 5,000 only 1n  number
because of these topographical changes
and the difficulty of the terrain, as
the Deputy Minister hasy said?

Shritnati Lakshmi Menon That
question does not arise

Shrimati Renu Chakravartty We
would like to be assured that the price
of rice and the availability of rice 1s
all night and satisfactory m this area,
because we ourselves know that right
in January and February we m the
much more accessible areas were
experiencing great difficulty There
fore, we would like to be assured that
on this score NEFA 1s OK and there
15 no difficulty there, us far as avail-
ability of food 18 concerned

Shri Jawaharial Nehru. To say that
NEFA is or, for the matter of that,
large parts of India are OK 15 more
than what I can say NEFA 1s a place
with very difficult communications It
has recently improved Previously it
took weeks and weeks to go a short
distance, even, now, although it 1s
better There are always difficulties
there and we have to import, and

MARCH 31, 1959
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sometimes by aeroplanes take this.
And in our attempts to do so, in the
past we have lost quite a large num-
ber of mircraft because of the

rous and dufficult flyaing conditions.
But I feel condutions are much better
now Mamly we are trying to raise
food production there, though it takes
a litiue ume Llne conditions are better
than they were, both because of com-
munications and more production.
But for me to say that this place is
OK would not be correct

Shrl Hem Barua: May I know whe-
ther Government propose to make
NEFA region more accessible to the
press so that the iron curtain that is
imposed now against news percolating
from the NEFA area 1s lLifted?

Mr Speaker. We are going away
from one thing to another

Shri Hem Barua* We want to know
the correct picture Now the news
that percolates from Shillong 1s always
a torso of the pwture What we want
1s a free press

Mr Speaker All that may be all
right But that does not arise out of
this question

WRITTEN ANSWERS TO
QUESTIONS

Employees’ State Insurance Scheme

*1571 Shri Rameshwar Tantia: Wil
the Minister of Labour and Employ-
ment be pleased to state

(a) the number of factory workers
who were expected to be covered by
Employees’ State Insurance Scheme
by the end of 1958, and

(b) the number of
actually so covered?

The Deputy Minister of Labowr
(Shri Abld All): (a) 1375 lakhs of
employees

(b) 1358 lakhs of employees

employees
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Manufactare of Carbet Black

*1575. S8hri V. P. Nayar: Will the
Minister of Commerce And Industry
be pleased to state the steps taken, if
any, to produce India’s requirement
of Carbon Black and the result
achieved so0 far?

The Mimister ot Infustry (Shrd
‘Manubhal 8hah): Two Fumanian ex-
perts visited the country &t the invita-
tion of the Government, With a view
1o exploring the possibilities of manu-
facturing Carbon Black and have
submitted a report which 13 under
examination An Indian firm s also
negotiating with a leading American
firm for setting up the manufacture of
Carbon Black in the country

“Indis, 1958” Exhibitlon

*1571. Shri P. G. Dep: Will the
Minister of Commerce and Indusiry
be pleased to state

(a) what 1s the total] number of
persons who are out of jobs as a result
of the closng of the “India, 1958
Exhibition, and

(b) what steps Government propose
to tackle this unemployment problem?®

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra).
(a) So far 239 people have been dis-
charged, another 274 people will be
<ischarged shortly

(b) A number of Organisations and
Departments under the Government
and also the World Agriculture Fair,
which 18 coming up shortly, have been
addressed with a viely to renderng
assistance to the people discharged
and to be discharged for getting suit-
able employment

Meswrs. Chagganial Textile Mills
(Private) Ltd,, Chalisgaen

*1586. Shri Jadhav: Will the Minjs-
ter of Commerce and Indusiry be
Pleased to refer to the reply given to
Starred Question No 1312 dated the
17th September, 1958 and state:

(8) whether thwm recommendations
of the Soman: Committee in regard to
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the closure of Messts Chhaganlal
Textile Mills (Private) Lfl, Challs-
gaon, Mistrict East Khandesh, hsve
since been examuned, and

(b) whether any action is bemng
taken under the provisions of the
Industries (Development and Regula-
tion) Act, 19517

The Minister of Commerce (Shri
Kannngo): (a) Yes, Sir

(b) Not at present, as the Mill 1s
reported to be working satisfactorily

Exchange of Salt for Chemicals with
Japan

*1587. Bhri Rajendra Singh Wil
the Minister of Commerce and Indas-
try be pleased to state the stage at
which our discussion stands with
Japan for a bilateral exchange of salt
for certain chemicauls which we are
importing from that country?

The Minister of Commerce (Shrl
Eanungo): The matter is under con-
sideration

Inspectorate of Mines

1588, Shri 8. C Samanta:
Shri Subodh Hansda,
L

Will the Miruster of Labour and
Employment be pleased to refer to
the reply given to Unstarred Question
No 413 on the 25th November, 1858
and state

(a) whether 1t 15 a fact that the
inspecting staff attached to the Inspec-
torate of Mines 1s not sufficient to deal
with the increased volume of work
at theiwr disposal, and

(b) if so, the steps taken in the
matter?

The Deputy Minister of Labour
(Bhri Abid Ah): (a) Yes

(b) The pay scales are being re-
vised 30 as to attract suitable canda-
dates.
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Trade=Agreement with France

Shri Ram Krishan Gupta:
*1589. {Saulu Igbal Singh:

Wil]l the M.nister of Commerce and
Indusiry be pleased to refer to the
reply given to Unstarred Question
No. 2186 on the 19th December, 1958
and state:

(a) whether talks between France
and India regarding Trade Agreement
have been concluded; and

(b) if s0, the nature of the talks
held and their result?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b) Some exploratory talks
have been held but no appreciable
progress has been made so far

Displaced Persons from East Pakistan

*1590. Shri 8. M. Banerjee: Will the
Minuster of Rehabilitation and Mino-
rity Affairs be pleased to state

(a) whether 1t 1s a fact that nearly
9 lakhs refugecs from East Pakistan
who mugrateqd after partition did not
claam any dole or rehabilitation loan;
and

(b) if so, whether Government 1s
Likely to consider their case for loan
for building houses at this stage?

The Deputy Minister of Rehabilita-
tion (Shri P. 8. Naskar): (a) Yes,
thus is the approximate number of
persons who have so far not approach-
ed the Government for assisiance

(b) Over 1] years have elapsed
since partition and it is felt that the
majority of such persons have by
now been rehabilitated and would not
be in need of rehabilitation assist-
ance. Besides rehabilitation, housing
loans, there are other loan schemgs
such as low cost housing schemes etc.
under which these people can obtain
loans to build houses. So far the
bulk of the money sanctioned under
the loan schemes has gone for the
Yenefit of the non-camp familie= Our
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first priomty now 1s to resolve the
problem of rehabilitation of the camp
farn hes It s onlv after this pro-
blem 1s resolved that the question of
giving house building loans to the
families who have so far not applied
for such loans, can be considered,
within the limits of availabihity of
funds.

Employees’ Provident Fund Scheme

+1501, S Shri Ram Krishan Gupta;
1 Shri H. N. Mukerjee:

Will the Minister of Labour sad
Employment be pleased to state

(a) whether it 1s a fact that Gov-
ernment have decided to extend em-
plovees’ provident fund scheme to
establishments having 20 employees or
more, and

(b) 1f so. the steps tuken so far to
implement this decision?

The Deputy Minister of Labour
(Shri Abid Ali): (a) and (b) The
matier 1s under consideration

Jute Miils

. Shr1 Ram Krishan Gupta:
1 Shri Bibhutli Mishra:

Will the Minister of Commerce and
Industry be pleased to state the
names of jute mills in India owned
by foreign firms?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
A statement 15 laid on the Table of
the Sabha [S®e Appendix V, an-
nexure No 68].

2?

Automobile and Textile Industries

2525. Shri Pangarkar: Will the Min-
1ster of Commerce and Industry be
pleased to state whether there has
been decrease 1n production in textile
and automobile industmes due to
labour strikes during the first quarter
of the year 19587

The Minisier of Commerce and In-
dusiry (Shri Lal Bahadur BShastri):
There has been no fall in production
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in the handloom, woollen, art silk.
jute and automobile industries due to
labour strikes during the first quarter
of the year 1959 There were munor
stoppages of work during 1859 1n six
cotton textile mulls, but these were
of very short duration, 1n some cases
lasting for a day or so The fall in
production on account of these stop-
pages was neghgible

Medium Wave Antenna Mast at
Trichy

2528, Shri Nanjappa: Will the Minis-
ter of Information and Broadcasting
be plcased to state:

(a) whether a medium wave
Antennag Mast 1s to be erected near
Trichinopoly, Madras State, and

(b) 1if so, what are 1ts advantages
and special features, 1f anv?

The Minister of Information and
Broadcasting (Dr Keskar): (a) A
medium  wave self-radiating mast
58 f1 1n height 1s to be shortly erected
at Tiruchirapall: along with a 50 KW
Medium wave transmitter which 15 be-
ing 1nstalled at that place under the
Second Five Year Plan.

(b) An antenna 1s essential for
radiating the radio-frequency energy
of a transmitter Modern design uses
the mast itself as an antenna and such
a design 1s more economical than
the older practice of suspending an
antenna between two masts. The
height of the antenna 1s also an im-
portant factor. The greater the height
of the antenna up to a theoretical
maximum, the larger would be the
non-fading service area of a medium
wave transmitter,

Industrial Estates in Mysore

f Shri Keshava:
2527 1 Shri Siadiah:

Will the Minister of Commerce and
Indusiry be pleased to refer to the
reply given to Starred Question

No. 281 on the 23rd July, 1857 and
state

(a) the progress if any, made in
eslablishment of Industrial Estates in
the State of Mysore; and

(b) the total allotment made by
Cential Government to Mysore State
for the above purpose durng the
becond fave Year Plan per od so far?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b) The Mysore Government
propose to set up eight Industral
Estates during the 2nd Five Year Plan
period, one each at Mysore, Harihar,
Bangalore, Ramanagaram, Gulbarga,
Mangalore, Belgaum and Hubli. Con-
struction work n Industrial Estates
at Mysore, Bangalore, Hubli, Belgaum,
and Harihar 1s in progress So far
eight sheds have been completed at
the Mysore Estate and the construction
work at Bangalore Estate has pro-
gressed to roof-level Work has not
yet started in the Industrial Estates
at Gulbarga, Mangalore and Ramana-
garam

Funds to the extent of Rs 2360
lakhs have been sanctioned to the
Government of Mysore so far during
the Second Five Year Plan period
for the establishment of Industrial
Estates

Merger of Dearness Allowance with
Basic Pay

2528, Shri Ram Krishan Gupta: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether Government have con-
sidered the question of merger of
dearness allowance with basic pay in
respect of workers and employees in
the public sector; and

(b) if not, the reasons therefor?
The Deputy Minister of Labour
(Shri Abid AlD: (a) and (b) This

will be answered by the Minister of
Finance on a subsequent date.

Chemicals for Medicines

2529, Shri Ram Krishan Gupta: Will
the Minster of Commerce and In-
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dustry be pleased to state the nature
of measures adopted to achieve gelf-
sufficiency in chemucals requred for
the production of medicines?

The Minister of Commerce and In-
«ustry (S8hri Lal Bahadur Shastrl):
Till a few years ago, the pharmaceuti-
«al manufacturers in the country were
producing mainly formulations by im-
porting drugs and chemucals in bulk
However Government are, since the
beginung of Second Five Year Plan,
sttaching the greatest importance to
the manufacture of drugs from basic
stages The development of the in-
dustry 1s regulated under provision
of the Industrmes (Development and
Regulation) Act 1951 1in such a way
dhet the manulaciure of base drugs
is undertaken progressively or that
the scheme 15 based on raw materals
available 1n the country or interme-
diates likely to be produced in the
Central Drug and Intermediates Plant
10 be set up in the Public sector

It 13 expected that the country will
reach a stage of near self sufficiency
in most of the drugs and chemicals 1n
the Third Five Year Plan period

Automobile Production Centres

2530. Shrl Rameshwar Tantia. Will
the Minuster of Commerce and Indus-
try be pleased to state the important
<entres for the manufacture of ancil-
lary and components to feed the in-
digenous  automobile production
centres?

The Minister of Commerce and In-
dusiry (Shri Lal Bahadur Shastri):
The important centres for the manu-
facture of automobile ancillaries and
components are Bombay, Madras,
Calcutta, Bangalore, Poona, Dell
Patiala and several other pllceg

Import of Pholo Goods

2531 Shri Dinesh Singh: Will the
Minister of Commerce and Indusiry
be pleased to state the total value of
the import of photo goods in the years
1986-57 and 1058-507

The Minister of Commerce and In-
dustry (Shri Lal Bahsdur Shastrl):
A statement showing total value of
imports of photographic goods dur-
ing 1956-57 (Apnil-December, 1958)
on the basis of old trede classifica-
tion, 1856-57 (January-March, 1967)
and 1958-59 (April-December, 1858)
on the basis of revised trade clasmfi-
cation 1s laid on the Table of the
Sabha [See Appendix V, annexure
No 69] Information beyond Decem-
bar 1958 1s not yet available

Indians in African Countries

2532 Shri D C Sharma:
{smmum Singh.

Will the Prime Minfster be pleased
to state:

(a) the total number of Indians re-
siding i1n African countiries, country-
Wige,

(b) whether the Indians now re-
siding in African countries are sub-
Jetted to colour prejudices, and

(¢) whether Indians there maintain
the standard of hiving expected of
them 1 those countries?

The Primes Minister and Minister
of External Affairs (Shri Jawabarial
Nehru): (a) There are no Indian
nationals in South Africa There are
however about 4,31,000 people of
Indian descent but they are not Indian
nationals

In other African termiomes the
total number of persons of Induan
origin, including Indian nationals, is
as follows*

Ethiopia 2,00
Ghana 475
Nigeria 390
Sierre Leone 100
Gambia 5
Libera 40
Kenys 1,85,000
Tanganyika 80,900
Uganda 58,700

15,900

Zanzibar
[y i e
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Belpan Congo % Rusnds Urundy 2,000
M&jﬂmdma Nyasa-

22,000
Egypuan region of UAR 146
Libya . ay
Morocco 630
Tumsia . - . : . 20
Algeria 23

The above figures are approximate.

(b) There are colour prejudices and

discrimination 1n some countries. The
policy of segregation practised in the
Umion of South Africa 1s well known
In the Central African Federation also
is much discrimination To some
extent there 15 also discrimunation in
some other countries

(c) The standard of living vares
considerably But it may be said
that generally Indians maintain the
gtandard expected of them in those
<countres

Viliage Housing Projects in Orissa

2533, Shri Panigrahi: Will the
Minister of Works, Housing and Sup-
ply be pleased to state

(a) the names of the wvillages of
Ornssa included under the Village
Housing Project Scheme so far,

(b) the number of wvillages that
have been taken up for development
during 1958-59, and

(c) how much of the allotted amount
has been spent during 1958-397

The Minister of Works, Houslng and
Supply (Shri K. C. Reddy): (a) A
statement showing the names of wil-
lages (and the Districts and Blocks

in which they are mtuated) selected
by the Orssa Government for setting
up of housing projects wunder the
Village Housing Projects Scheme dur-
ing 1958-59 1s attached [See Appen-
dix V, annexure No 70]

(b) All the 60 villages mentioned 1
the list have been taken up for deve-
lopment during 1958-39

(c¢) The State Government have
drawn and expect to disburse their
entire loan allocation of Rs 265,000
during the current financial year

Import of Nylom

2534 Shri Ram Krishan Gupta. Will
the Minister of Commerce and Indus-
try be pleased to lay a statement
showing N

(a) the names of the countries from
which nylon 1s imported into India,

{b) the annual value thereof, and

(¢) the nature of the steps taken or
proposed to be taken to manufacture
nylon in India?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Nylon 1s mmported mainly from
the UK, Germany, the Netherlands,
Belg;um. France, Italy, Japan and the
us

(b) Information 13 not available,
because the figures for nylon are not
recorded separately in the Sea Borne
Trade Account

(c) The followng umts have been
licensed for the manufacture of nylon

Name of Unut Capacaty State
J. K Investment Trust, Kanpur o48m lbapa Rajasthen
Nanubha: Industnes, Bombay 16 , w»  Bombay

Works-cum-Production Committees

2535 Bhri Ram Krishan Gupta: Will
the Minister of Labour and Employ-
ment be pleased to state-

(a) number of underteiings in
ﬂwﬁ:ﬁmmm'n-

duction commuttees have been formed
upto March, 1959, and

(b) the man functions thereof?
The Deputy Minister of Labour

(Shri Abd All): (a) 14, upto Decem-
ber 1958 The number of undartak-



8735 Written Answers  MARCH 31, 1989

ings where sub-committees of works
commuttees are functioning as produce
tion committees 1s 32, the number of
undertakings where independent pro-
duction commuttees have been cons-
tituted 1s 64. These figures relate to
Central sphere undertakings for the
quarter ending the 3l1st December,
1058 The number of works commit-
tees functioning 1n central sphere
undertakings for the quarter ending
the 30th September 1958, was 701,

(b) Works Commuttee 15 & statutory
body to promote measures for secur-
ing and preserving amuty and good
relations between the employers and
workers whereas production commit-
tee 1s & non-statutory body formed
for (onsultation and advice on matters
relating to productign problems in
which labour has a direct interest.

Ground nut Oil Quotas

2538. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state

(a) whether any additional quotas
for export of ground nut o1l have
been sanctioned for the year 1959, and

(b) if so, to what extent?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Yes, Sir

(b) Quota holders who utilise the
allotments made to them in 1858 are
granted further allotments equal to
their quota,

Sindvi Fertilizers and Chemicals
(Private) Ltd.

[ 8hri Aurobindo Ghosal:
2557. 3 Shri Prabhat Kar:

Will the Minister of Commerce and
Industry be pleased to state:

(a) how many experts have studies
the working of the Smdr1 Fertilizers
and Chemucals (Private) Ltd., during
the last 4 years;

(b) what are theiwr findings and re-
commendations; and
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(e) whether Governmen\ have im-
plemented their recommendations?

The Minister of Commerce and In-
dustry (Shrl Lal Bahadur Shastrl):
(a) No expert has undertaken a study
of the working of the Sindr1 Fertih-
zefs and Chemucals (Private) Lid
duting the last 4 years Some studies
were, however, made by three repre-
gentatives of Industnal Management
Research Unit for Planning attached
to the Indian Statistical Institute,
Cgleutta

(b) and (¢) The report of the
IMRUP 1s more in the nature of a
1eview of the working of Sindr1 as a
part of their study of the various in-
dustrial units 1n the country, and con-
jalns certain doservauons and recom-
mendations  M/s Sindn Fertilizers
apd Chemicals (Private) Ltd have
pbecn asked to examine the report and
consider how far the 1ecommenda-
yons made would help 1n improving
efficiency 1n management

gcheduled Castes and Scheduled
Tribes 1n Sindri Fertilizers and
Chemicals (Private) Litd.

( Shri Aurobindo Ghosal*
2538, { Shri Prabhat Kar:
Shri Elayaperumal*

Will the Minister of Commerce and
Industry be pleased to state

(a) whether any directive from the
government regarding reservation of
posts for Scheduled Castes and Sche-
duled Tribes was given to the Sindrr
fertilizers and Chemucals (Private)
Lid;

(b) whether 1t has been implement-
od; and

(c) 1if so, when?

The Minister of Commerce angd In-
destry (Shri Lal Bahadur Shastrl):
(s) Yes, Sir.

(b) and (¢). Due o non-avall-
aphty of suitable Scheduled Caste
apd Scheduled Tribes candidates
possessing requisite qualifications and
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experience, the (Company has not
been able to implement fully the Gov-
ernment advice given towards the end
of 19586.

Cotton Mills

2538, Shri Raghunath Singh: Wil
the Minister of Commerce and Indus-
try be pleased to state how many
cotton mulls which were prafiucing
both yarn and cloth, are now produc-
ing only cloth in order to evade
taxes?

The Minister of Commerce and In-
dustry (Shri Lal Babadur Shastri):
None, Sir, with a view to evade taxes.

Sample Count of Population

2540 Shri D. C. Sharma:
"9\ Sardar Igbal Singh:

Will the Prime Minister be pleased
to refer to the reply given to Un-
starred Question No 2151 on the 19th
December, 1958 and state whether any
decision has since been taken to
undertake a sample count of popu-
lation between March and April every
ycar to determine the growth and
mugration of the population in the
country?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): Not yet

Brass and Metal Workshop at
Kumbakonam in Madras
State

%541. Shri Elayaperuma); Will the
Mimster of Commerce and Industry
be pleased to state the amount allot-
ted by the Central Gowernment to
copper and brass metal workshop at
Kumbakonam Town m Madras State
for the year 1959-60?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
No allocation is made by the Cen-
tral Government for the individual

schemes of the State Governments for
the development of Small Scale
Industries. The Central Government
only fixes the overall allocation for
each State Government and the
quantum of Central assistance for the
financial year for schemes for the
development of Small Scale Indus-
tries. Accordingly the Central Gov-
ernment have made an overall allo-
cation (including the State's share) of
Rs. 74 lakhs to the Madras Govern-
ment for 1958-60 for development of
Small Scale Industries Out of this,
the allocation by way of Central
assistance is Rs. 47 lakhs (Rs. 40
lakhs loan and Rs 7 lakhs grant).

Hotel Workers

2542, Shri Muhammed Ellas: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) the numerical strength of the
hotel workers working in different
first and second class Hotels in India
at present;

(b) whether there 1s any proposal
before Government to form Wage
Board for the hotel workers; and

(e) whether the hotel workers are
covered by any labour legislation?

The Deputy Minister of Labour
(Shri Abid AlD): (a) The information
is not available,

(b) No

(c) Hotel workers are covered by
the Industrial Disputez Act, 1847 and
the Indian Trade Unions Act, 1928,
The Industrial Employmen‘ (Stand-
ing Orders) Act, 1846 also applies to
every industrial establishment where-
1n one hundred or more workmen are
employed In some of the States they
are covered under the Shops and
Establishments Acts In Madras they
are covered under the Madras Cater-
ing Establishments Act.
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Textile Mills

2544, Shri Siddananjapps: Will the
Minister of Commerce and Indusiry
be pleased to refer to the reply given
to Unstarred Question No. 577 on the

ovember, 1058 and state what
is the amount of foreign cotton con-

by the textile mills during the
cotton season ending wijith 3Sist
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Indpstrial Production and Empley-

ment in Non-Governmeai Pactories

2545. Shri Siddananjappa: Will the
Mipister of Commerce and Indusiry
be pleased to state:

(a) what i3 the average daily aum-
ber of workers employed in non-
tnlnetm-iuumthcam

, 1058;

(b) whether it is a fact that there iy
a downward trend in industrial pro-

duction and employment at present;
and
{c¢) it s0, what are the reasons

The Minister of Commerce and
Indistry (Shri Lal Bahadur Shastri):
(a) Information regarding employ-
ment in factories is published from
time to time in the Indian Labour
Year Book and the Indian Labour
Gazette. Figures as on 31-12-1958
are not yet available,

(b) and (c). Overall industrial
production in the country has been
steadily rising. The general index of
industrial production (base 1951— 100)
which was 132'6 in 1956 rose to 137°1
in 1957 and the average index for the
first nine months of 1958 was 142'8.

Overall employment figures for
1958 are not yet fully available but
from the data so far available there
is no downward trend in employment.

Tungsten Carbide Tips

Shri Subodh Hansda:
Shri §. C. Samanta:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No. 1970 on the 16th March, 1859 and
state:

(a) the name of firm which is
manufacturing Tungsten  Carbide
Tips in India;

(b) whether the raw materials
required for the manufacturs “of

25486.
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Tungsten Carbide Tipe are abundantly
available m our country, and

(e) if so, what steps Government
have taken or propose to iuke to
exploit these materials?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):

(a) Mjs Guest Ken Wilhams I1id,
Calcutta
(b) and (c) Sufficient quantities

of Tungsten ore which 1s the mam
raw material for the manufacture of
Tungsten Carbide Tips, are available
mn the country Government have
recently 1ssued a press note setting
out the scope for the manufacture of
Tungsten Carbide, emphasising therein
that Government would welcome
manufacturing schemes which would
exploit the mdigenously available
Tungsten ore

Import of Paper

2547 BShri Chandak: Will the
Minister of Commerce and Industry
be pleased to state

(a) whether the Government have
evolved any policy for the import of
paper on barter,

(b) will the Government allow
import of paper agmnst export of
exportable cotton, and

(c) will the general trade be allow-
ed to operate this policy or will 1t be
restricted to the State Trading Corpo-
ration or the established importers?

The Minister of Commerce and
Industry (Shri Lal Babadur Shastri):

(a) No, Sir

(b) Such proposals are considered
on ments from time to time

(c) Such deals are generally routed
:g"sh the State Trading Corpora-

Appointment of Officers in Publica-
tions Division

J Shri H. N Mukerjee:
M‘me

Will the Minister of Information and'
Broadcasting be pleased to state:

(a) whether there are a number of
officers 1n the Publications Division
who were appointed on ad hoc basis
and have not yet been confirmed by
the Umion Public Service Commussjon;

(b) 1f so, what 1s their number and
what are the posts held by them, and

(¢) how long have such officers
been holding their posts n the
absence of approval from the Umona
Public Service Commission?

The Minister of Information and
Broadcasting (Dr. Keskar): (a), (b)
and (c) There are no posts of officers
mn the Publications Division which are
held without the approval of the
Umion Public Service Commssion In
two cases, one of a Technical Asms-
tant and the other of a Research
Assistant, the date up to which the
Union Publie Service Commission had
agreed to the provisional appointment,
vz 31-12-1958 and 30-6-1958 respec-
tively has expired and the matter 1
under correspondence with the Union
Public Service Commuission for re-
placement or continuation

Director, Publications Division

Shri H N Makerjoe:
2549 { Shri Tangamani:

Whll the Munister of Information and
Broadcasting be pleased to state

(a) what are the qualifications
regarded by Government as essential
for appointment to the office of
Director, Publications Division, and

(b) whether appointment to the
saud office 1s made on the basis of
advertisements and scrutiny of appli-
cants by the Union Publc Service
Commussion®
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The Minister of Information and
Broadoasting | (Dr Keskar): (a)
The quabfications regarded as essen-
tial for appointment to the post of
Director, Publications Division at
Dresent are—

(1) Experience and abihity to gwde
and mmtiate the desmigning, plan-
nng and production  of
magazines, books, pamphlets,
etc, and publishing them

(u) Acquamntance with Indian and
World Affairs m general, pre-
ferably by personal experience

(in) Admunstrative ability  and
experience 1n runmng a large
organisation 1n a Government
Department or Commercial

(b) The post 1s filled in consultation
with the Union Pubhic Service Com-
mission

Keshoram Cotton Mills, Calcutta

2550. Shri K N Pandey: Will the
Minister of Labour and Employment
be pleased to state*

(a) whether 1t 13 a fact that the
management of the Keshoram Cotton
Mills, Calcutta, 1s contemplating a
lock-out,

(b) 1f so, the reasons therefor and

(c) the steps Government propose
to take m the matter?

The Deputy Minister of Labour
(Shri Abid All): (a) to (¢) The
subject matter of the question falls
within the State sphere Government
have no information in the matter

Educated Unemployed in Himachal
Pradesh

2551 Shrl Daljit Singh: Will the
Minister of Labour and Employment
be pleased to state the number of the
unemployed Graduates, Intermediates
and Matriculates on the Live Regis-
ters of the Employment Exchanges n
Himachal Pradesh as on the 15t March,
1859
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The Deputy Minister of Labour
(Shri Abld All);: The number as on
1st March, 1959 1s not available. The
Position as on 31st December, 1858
iy given below"

-

Number

on Live
Catcgory Register
. as on
31-12-1958
Graduates 31
Intermecdiates 27
Matniculates 583

Export of Electric Goods
2552 Shri Ajit Singh Sarhadi: Will

the Minister of Commerce and Indus-
try be pleased to state

{a) the total export af electric
Eoods to Iran, Japan and Bahrein in
1957-58, and

(b) what further steps have been
taken to step up such exports?

The Minister of Commerce and
Industry (Shrl Lal Bahadur Shastri):
(a)

Rs
Bahrein 46 100
Iran 5 3c0
Japan 35,400

(b) The measures taken to promote
exports of engineering goods to
foreign markets are set out in the
statement laid on the Table of the
Sabha [Sce Appendix V, anncxure
No 7]

Employment Exchange, Agartala

2553. Shrl Bangshi Thakar Will the
Minister of Labour and Employment
be pleased to state

(a) the number of refugees, Sche-
duled Castes, Scheduled Tnbes and
ex-servicemen separately registered
with the Employment Exchange,
Agartala during the year 1958,

(b) the total number of women
registered during the same period,
and

(c) the number of persons to whom
employment has been provided so far?
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The Deputy Minister of Labour
{Shrl Abid All):
1 Dusplaced Persons
@ Sehriuied Castes A
3 Scheduled Tribes 311
4 Ex-servicemen 13
() Women 531

© 474
Decumentary on Cotton Industry

2554 Sardar Igbal Singh: Will the
Mimster of Information and Broad-
casting be pleased to state

(a) whether documentary fillms
depecting the various processes of
Cotton Industry have been brought
out, and

(b) if so, who has borne the cost
of the films?

The Minister of Information and

(Dr Keskar): (a)

and (b) A statement 1s laid on the

Table of the Sabha (See Appendix
V annexure No 72]

Technical Training Centres

2555 Shri Daljit Singh: Will the
Minister of Labour and Employment
be pleased to state the names and
number of places where techmcal
tramning centres were started in
Punjab State during 1958-587?

The Deputy Minister of Labour
(Shri Abid Al): Three Technical
Tramning Centres at Pathankot,
Gurgaon and Sonepat were started in
Punjab State duning 1958-59

Passports for USSR,

2556. Shri Daljit Singh Will the
Prime Minister be pleased to state

(a) the number of passports 1ssued
for USSR during 1957-58 and 1958-
Sni and

(b) the number of Indian 1mmu-
grants at present n USSR?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehrn): (a) The total number of
passports for USSR issued by the
Passport Issuing Authorities m India
«during the year 1957, 1958 and 1959
B (A1) LSD—g

(upto February) was 1641, 1891 and
230, respectively

(b) The total number of Indman
Immigrants at present .n USSR is
estimated to be three (3) only

Indiang in Japan

2557. Shri Daljit Singh Will the
Prime Minister be pleased to state

(a) the number of passports issued
for Japan during 1958, and

(b) the number of Indian 1mmi-
grants 1n Japan at present?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) 2353 passports for Japan
were 1ssued by the Passport Isswing
authorities in India during the year
1958

(b) The total number of Indian
immigrants in Japan upto the end of
December, 1958 1s estimated to be
695 inclusive of children, but ex-
clusive of short-term tourists and
visitors

Sindri Fertilizsers and Chemicals
(Private) Ltd.

2558, Shri Daljit Singh: Will the
Minister of Commerce and Industiry
be pleased to state the amount of
foreign exchange incurred during
1958-59 on the import of machinerv
for the expansion of the Sindri Ferh-
lizers and Chemicals (Private) Ltd*

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
About Rs 75 lakhs upto end of
February, 1859

Export of Leather Goods

2559 Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state

(a) the total value of leather goods
exportied during 1958 and

(b) the total amount of foreign
exchange earned thereby®

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) and (b) The total walue of
leather goods exported and the total
amount of foreign exchange earned
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thereby, during the year 1958, amount-
ed to Rs. 1,84,39,000.

Production of Paper

2560. Shri K. C, Jema: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the quantity of different kinds
of papers for the purpose of wrnting
and printing which have been pro-
duced 1n India 1n the year 1957-58
and 1058-59 m different paper mills;
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(b) the quantity of such papers
supplied to each Siate dunng the
above period; and

(t) which of the Siates supplies the
bulk of the raw material's for paper
Production?

The Minister of Commerce and In-:
dustry (Shri Lal Bahadur Bhastrl):
(8) Separate figures for wnting and
Printing papers were not maintained
In 1956 and 1857 The total produc-
tion in 1956, 1857, 1958 was as under:

Total Production Production Production

Year Production  of prinung of pnnting of writing

of paper & & Whung paper paper

paper board Pibers

(in tons) (in tons) (1n tons) (intoms)
1956 1 123,010
195 agg;g 126,514
:”; 251,356 154,407 99,240 55,167

(b) No information is available, as
there 15 no control over distribution

of paper

(¢) The main raw material used for
the production of paper 18 bamboo and
its off-take by papers mulls from

different States during 1857-58 was
as follows'—
Tons

1 Andhra Pradesh . 54,150
2. Assam . 26,500
3. Bihar 60,848
4. Bombay 21,000
5. Madhya Pradesh 74 016
6. Orissa 116,500
7. Urttar Pradesh 516
8. West Bengal 7.500

Total 361.03_0
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Empiloyees’ State Insurance Scheme

25g2 Shri Panigrahi: Will the Minis.
ter of Labour and Employment be
Pleaged to state

(8) whether the Employees' State

Insurance Scheme has been in opera-
tion 1n Orssa;
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(b) if so, the number of industrial
workers now getting the benefit of
medical care under this scheme 1n
Orissa, and

(c) the names of the factories or
industnal establishments in Onssa
which have implemented this scheme?

The Deputy Minister o¢f Labour
(8hri Abld Alf): (a) No

(b) and (¢) Do not arise

Film “Naked Earth”

2563. Shri S. M. Banerjee: Will the
Minister of Information and Broad-
casting be pleased to state

(a) whether the African students
Association, New Delh: has made a
representation to the Union Govern-
ment requesting to ban the film
“Naked Earth”, and

(b) if so, the steps taken in this
matter?

The Minister of Information and

Broadcasting (Dr Keskar): (a)
Yes Sir

(b) Phe representation has been
brought to the notice of the Film
Censor Board, who keep in view the
relevant directives regarding wrong
presentation of friendly countries and
peoples

Accident in Saunda Colliery

2564 Shri T B. Vittal Rao: Will
the Minister vf Labour and Employ-
ment be pleased to refer to the reply
gwven to Starred Question No 870 on
the 3rd March, 1859 and state

(a) the findings of the Regional
Inspector of Mines who enquired into
the accident in Saunda Colliery of
N:,tml Coal Development Corpo-
ration,

(b) the steps being taken for pre-
vention of such accidents, and

(c) whether a copy of the report of
the Regional Inspector of Mines will
be laid on the Table?

8750

The Deputy Minister of Labour
(S8hri Abld Al): (a) The accudent
occurred due to an undetected actu-
mulation of inflammable gas which was
1gnited as a result of smokmg The
persons concerned were overwhelmed
by fumes

(b) The statutory provisions per-
tamming to gassy mines contained in
the Coal Mines Regulations and the
Indian Electricity Rules are being
enforced m this mne

(e) A summary ¢f the report 158 as
follows —

For the purposes of the Mines Act,
the Saunda Colliery 1s sphit mto two
separate miunes, namely, Saunda No 1
and Saunda No 2, each one under a
First-Class Colliery Manager The
accident occurred in the underground
workings of Sirka Seam in Saunda
No 2 Colhery The Colliery 1s 1n
charge of adequate and duly qualified
managerial and supervisory staff 2

-

The Sirka Seam 1s not known to be
gassy, but as a precautionary
mearure, the management have 1ssued
instructions to the miming sirdars that
they should carry flame safety lamps
in order to detect gas The Invesh-
gating officer’s finding 15 that the
accident was caused by the ignition of
inflammable gas According to him,
there had been gradual accumulation
of inflammable gas 1n the air and
this accumulated gas was igmited by
the muners who went there to cut coal
as permitted by the authorities The
ignition was caused by smoking and
the presence of matches and ‘chuttis’,
which were recovered after the acci-
dent established this fact beyond
doubt

Regulation 147 of the Coal Mines
Regulations 1957 provides that anv
mine to which regulations 122(2)
and 144 apply, no contrabands shall
be permitted to be carried under-
ground Though Regulalons 122(2)
and 144 do not apply to this mine the
management had made obligatory the
use of safety lamps 1n the mine as a
precautionary measure The ban on
contrabands and smoking, under
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regulation 147, was a natural corollary
to the introduction of safety lamps,
but the management did not check
the carrying of contrabands and smok-
ing underground The Investigating
Officer has, in the circumstances, fixed
the responsibility for the accident on
the management, though they cannot
be held to have contravened any of
the statutory provisions,

India’s Coatribution to U.N.O.

2565. Shri H N. Mukerjee: Will the
Prime Minister be pleased to state:

(a) what are the figures regarding
our contribution to the United Na-
tions Organisation and its associated
umts during the last seven years, to
be shown separately;

(b) what are the principles follow-
ed in determining such increases in
payment as have taken place, and

(c) what are the reasons for the
large increase under this head in the
budget estimate for 1859-80?

The Prime Minister and Minister
of External Affairs (8hri Jawsharial
Nehru): (a) India’s contributiors for
the seven years, 1952 to 1058, to the
United Nations budget are:

Year Rs.

1952 . 68,02.232
1953 69,09,702
1954 78:24,09%
1955 63,79,008
1956 60,74,148
1957 63,78.347
1958 50,98,703

Our contributions in 1espect of the
Specialised Agencies of the UN are
being collected and will be made avail-
able as soon as possible.

(b) Member States contribute to the
budget on a scale determined by the
General Assembly on the recommen-
dation of i1ts Commttee on Contribu-
tions which takes into account—

(i) the capacity to pay, judged by
comparative national income;
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(i) comparative mneome per head
of population;
Gn) temporary  dislocation of
national econom.es; and
(iv) ability of Member States to
secure foreign currency.
Special relief 1s given to countries
with low per capita incomes.
The percentages of our contribu~

tions to the UN. since 1952 are as
follows:—

Year Percentage
1952 . P 1Y% |
1953 . 3448
1954 3-40
1955 3-30
1956 325
1957 . 2-97
1958 2:90
1959-61 2°46

The percentage of India’s contribu-
tion towards the budget of the UN.
has thus been steadily decreasing
The actual sum to be paid depends
however on the total size of the UN.
budget in a particular year.

{c) The principal reason for the in-
crease 1n the budget estimate for 1959-
80 is because of the provision of Rs 62
lakhs as India’s share for 1959 of the
expenses of the United Naticns Emer-
gency Force in the West Asian region.

e

1207 hrs.

PAPERS LAID ON THE TABLE

AcCTION TAKEN By GOVERNMENT ON
ABSURANCES

The Minister of Parllamentary
Affairs (Shri Satya Narayan Simha): I
beg to 1ay on the Table a copy of each
of the following statements showing
the action taken by the Government
on various assurances, promises and
undertakings given by the Ministers
during various sessions of Second Lok
Sabha:

(i) First Statement—Seventh
Session, 1059. (See Appendix
V, annexure No. 73.)
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(1) Supplementary Statement
No IV—Sixth Session, 1958
(See Appendix V, annexurc

No 174]

(11) Supplementary Statement
No VIL—Fifth Session, 1958
(See Appendix V, annexure
No 175]

(1v) Supplementary Statement

No XVII—Fourth Session,

1958 (See Appendix V,
annexure No 76]

(v) Supplementary Statement
No XIX—Third Session, 1957
(See Appendix YV, anncxure
No T77]

Supplementary Stalement
No ZXVIII—Second Session,
1957 {(Sec Appendix V,
annexure No 78]

AnnvuaL REPORT oF HINDUSTAN
SHIPY AFD

The Depiuty Minister of Civil Avia-
tion (Shrl Mohiuddin). On behalf of
Shr:1 Ra) Bahadur I beg to lay on the
Tablr, under sub-section (1) of sec-
tion 839 of the Companies Act, 1958
a copy of the Annual Report of Hindu-
stan Shipyard (Private) Limuted for
the year 1957-58 along with the Audit-
cd Accounts [Placed in Labuary, See
No LT-1327/59]

AMFNDMENTS TO RuBBErR RuLes

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
1 beg to'lay on the Table, under sub-
section (3) of section 25 of the Rub-
ber Act, 1947 a copy of Notification
No GSR 308 dated the 14th March,
1959, making certain further amend-
ments to the Rubber Rules, 1955
[Placed in Library, See No LT-1328/"
501.

(vr)

12.083 hrs.
ESTIMATES COMMITTEE
Forry-FrFrr REPORT
Shrl B. G. Mehta (Gohilwad): I beg
to present the Forty-ifth Report of
the Estimates Committee on the Minis-

gyumm—uuﬂmswmnn
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* DuMANDS FOR GRANTS-—contd.

MINISTRY OF STEEL, MINES AND FurL
contd

Mr. Speaker: The House will now
resume further discussion of the De-
mands for Grants relating to the
Manistry of Steel, Mines and Fuel Out
of 8 hours allotted'for this, 4 hours
and 9 minutes now remain All the
Demands and the cut motions moved
thereto on the 30th March have al-
ready been circulated to hon Mem-
bers on the same day and they are
now before the House When should
1 call the Mimster?

Shri Prabhat Kar (Hooghly) May I
suggest that in view of the fact that
the hon Minmister has already taken
one hour in the beginning and h: 1~
going to take one hour for reply, the
time may be extended?

Mr. Speaker: Liet me hear the Minis-
ter first

Shri Nath Pai (Rajapur) He 1< not
here

Mr. Speaker- His deputy 1s here

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): The
hon Mimster will take about 40
minutes for reply

Mr. Speaker: All right, I will con-
<der 1t—what more time 1s to be
allotted

ghr1 Nath Pai: The Minister for Iron
and Steel, Sardar Swaran Singh, was
kind enough yesterday to open the de-
bate There 1s another Minster
equally concerned with one aspect of
wndustry, o1 If he is not given a
chance, it will not be fair We would
Iike to hear Shr1 Malaviya also. This
msy also be taken into account with
regard to the adjustment of time.

*Moved with the recommendation of the President.
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Mr. Bpeaker: The hon. Members are
wanting a number of things. It is up
to the Minister to choose whoever or
both should reply. Therefore, we
here cannot dictate to the Minister as
to who should reply.

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): Shr
Malaviya will not take more than 15
minutes.

Shri Nath Pal: That means 55
Lialiutes,

- Mr. Speaker: ‘Theiretole an hou
nine,

sShri Gajendra Prasad Sinha: Appro-
ximately one hour.

Shri Bose (Dhanbad): 1 was saying
yesterday that there 1s another section,
that of oil and gas. In this section
the Ministry is working through the
Oil and Natural Gas Commission. This
Commussion, as we find from the Re-
pori, has moved from Kashmir to Cape
Comorin and from Assam to Jaisalmer
and further down to Saurashtra in
search of gas and oil. It has gone deep
down 1nto the womb of the earth
thousands of metres below the surface
in pursuing the mineral wealth. The
details of its working in geological sur-
veying, mapping and scientific pros-
pecting In various ways, as indicated
in the Report, will make a big volume
But it must be said to its credit that
the Commission has already made
many valuable discoveries. In Assam
it has discovered both oil and gas in
sufficient quantities for which refine-
ries will shortly be erected :n Assam
and Bihar

Gas and o1l have also been found
in Jwalamukhi and Cambay ares and
it everything comes up to expectation
production will begin in these places
in the near future. I may add in this
connection that the Commission is
working under various handicaps,
particularly in the matter of drills and
other equipment necessary for drilling
holes, and if these machineries were
readily available I have no doubt in
my mind that the Commission would
have shown much better results.
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One thing will have to be realised in
this connection and that is that pros-
pecting for oil and gas is a highly
costly and speculative job, There is
no knowing when success will come
or success will come at all or not.
Still what the Commission has done is
to be highly appreciated. With these
words I support the Demands of this
Ministry.

Shri Somani (Dausa): Mr. Speaker,
Sir, I would like to confine my re-
marks to the steel section of the Minis-
iry about which there was such strong
criticism from a number of hon. Mem-
bers yesterday. I would first like to
deal with the criticism levelled against
the Ministry for the policy followed
by them in regard to the working of
the private sector steel projects.

Hon, Members, Shri Nath Pai and
Shri Morarka raised the points about
the retention prices and also about the
interest-free loans to these steel com-
panies. I think that the entire critic-
ism is rather based on some misunder-
standing. I would first like to teke
the question about the retention prices.

Much has been made of the retros-
pective effect which was given by the
Ministry to the increase in the reten-
tion prices last October as a result of
the recommendations of the Tariff
Commission. The real position is that
the current scheme of retention prices
of steel operative for the five-year
period Ist April, 1855 to 31st March,
1060, was recommended by the Tariff
Commission in their report dated thz
30th November, 1855. and sanctioned
by Government by their Resolution
dated the 1st February, 1956. The rec-
tention prices were so fixed in pur-
suance of Government's direction on
the subject as to enable the major pro-
ducers to obtain, after meeting all
their current charges and obligations
including taxes and reasonable divi-
dends on their share capitals, & reason-
able proportion of the finances requir-
ed for their expansion programme for
internal resources, The scheme of
retention prices sanctiened on the
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above basis of the Government's Re-
solution of the lst February, 1956,
mentioned above, also contains the
following escalator clause

“The retention prices recom-
‘mended by the Commission may
be adjusted from time to time to
the extent that Government are
satisfled that manufacturing costs
if altered from the 1854-55 level ay
a result of changes 1n railway
freights, changes 1n statutory price
of coal and other fuel, raw mate-
rials, stores or machinery and
changes in labour costs caused by
labour legisiation or adjudication
or concilmtion awards”

Shri Morarka (Jhumphunu) This
was the recommendation of the Tarft
Commission

Shri Somani: This 1» the decision of
the Government

Shri Morarka Was 1t accepted” No
In the Resolution of the 1st February
1958, to which the hon Member 1s
referring this was not accepted by the
Government The Government sad
that whenever the representation 1s
made the Government would consider
that on mernts

Mr. Speaker: Very good

Shri Somani: What I have quoled
18 the Hesolution of the Government
1tseif under which they have accepted
the recommendations of the Tariff
Commission in so many words A pro-
wvision I1n simllar terms has also been
made In clause 5 of the agreement
dated the 23rd June, 1955, between
the Government of India and TISCO
regarding the expansion programme
to be carried out by the steel com
pany The increase in retention price
as recommended by the Tanff Com
mission in their report dated the 24th
May, 1858, and sanctioned by the Gov-
ernment on the 13th October, 1958, has
been granted in accordance with the
provisions of this escalator clause to
cover only such incresses in costs as
nave been accepted by Government as
fallng within the purview of the
~escalator clause
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Shrl Morarka: No Did the Govern-
ment not ask that this should be ex-
ammned only for the future® The Gov-
ernment n itg letter of reference to
the Tarnff Commussion says in so many
words, Please examine this question
‘for the future”

Mr. Bpeaker: Very good Hon, llem-.
ber need not go on imnterrupting Let
the hon Member have every right to
speak

Shri Morarka It 1s in reply to my
point He says that I made the entic-
1sm on some nusunderstanding I
want to point out that the hon Mem-
ber is replying on the baus of some
misunderstanding

Shri Somani: Why I say that 1t 1s
based on a musunderstanding will be
quite clear from the fact that what
we are concerned with 1s not the re-
trospective character of the increase
that was given ‘That 182 my subm.s-
sion If the hon Member wants to
take any objection to the recommenda-
tions of the Tariff Commissmion n re-
gard to the increases which took place
in the manufacturing charges dunng
that period, that may have been a
relevant contention But having ac-
cepted the prinaiple that the Govern-
ment of India are committed to give
a fair increase 1n the manufacturing
prices to the steel companies, if there
1s any genumne increase in the items
of various manufacturing expenses 1f
does not matter in the least whether
the increase 18 given retrospectively
or for the future

Shri Morarka* Why not’

Shri Somani- After all, if the in-
crease would have been given for the
future, the increase m terms of prices
per ton would be much higher than
what has been given

Mr Speakerr Any hon Member 15
entitled to draw his own nference
trom the facts I have no objection to
allow any hon Member to correct a
palpable error or a mistake of facts
But so far as inferences are cOpCern-
ed each hon Member 1s entitied to
draw his own wnference The othey
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[Mr, Speeker]
hon. Member who is not satisfied ath
it has to keep quiet in khis seat.

Shrimati Rean Chakravartty
(Basirhat): It is a matter of fact. What
Bhri Morarka has mid is that that
reference was for the future and Shr
Bomani says that it was for the past.

Mr, Speaker: That is all right. There
is no quarrel then.

Shri Morarka: Yesterday I quoted
it and T have got a copy of the Reso-
lution of the Government here with
me where 1t says that the Tariff Com-
mission had to examine the gquestion
anly far the future The han, Wem.
ber says that I made the speech based
on some misunderstanding. I request
the hon. Member to_place a copy of the
Resolution of the 1st February on the
Table of the House where it says that
the Government accepted the recom-
mendations of the Tanff Commission
The Government has not accepted
them. They say, ‘“We shall examine
that question only on merits as and
when the two companies come to us"

Mr. Speaker: The Government will
explain it later on.

Shri Somani: I have got a copy of
the Tariff Commission’s report and
there is, I submit, a misunderstanding
in the mind of Shr1 Morarka in regard
to the word ‘future’. The point 1s that
the Government of India in accepting
the recommendations of the Tariff
Commission accepted the principle of
mmlning any increase in the manu-

facturing charges from time 10 time
for the period 1855—859. And the word
‘future’ indicates that the Government
of India at that stage were not in a
pesition to correctly assess the increase
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mabufacturing expenses that might
occur and that if the Government of
India would be satisfled after proper
exgmination by the Tarl® Commission
that there has really been any increase
in the cost of manufacture, then that
increase could be given on a basis
which may certainly be called retros-
but which is not retrospective
m jhe sense that Government had al-
ready accepted this principle, that is,
the principle of giving such increases
or even bringing about reduction m
the retention prices if in the light of
the actual cost of manufacturing, such
decision was warranted.

What I want to submit is that much
is being made of the word ‘retrogpec-
tive’ Suppose the increase would not
have been glven retrospectively, then
it would only have meant a greater
increase for the future production of
the company in order to compensate it
for the increase in the manufacturing
charges Here, there 15 no question of
any departure from the basic principle
thst was accepted by Government.

ghri Morarka: You must excuse me
for an interruption here, for the simple
resson that the hon. Member 1s trying
to give some wrong mathematics to
the House If we had given the in-
crease for the future only, if we had
not given retrospectively this so-called
smaller increase, Government would
have saved Rs. 4} crores; by giving the
so-called smaller increase, Govern-

have given and the amount that they
would have given in case this would
not have had any retrospective effect.

gardar Swaran Singh: I think I
muyst say that second speeches should
not be permitted, because they
virtnally mske out new points

3
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the like, Let the debate continue,
Moreover. .

Shri Merarka rose—
Sardar Swaran Singh: I do not give

in. 8o, let not the hon. Member get
up in that manner.

Bhri Morarka: I do not give in
either.

Sardar Swaran Bingh: The simple
point is this,

Mr. Speaker: The hon. Minister is
entitled to make the representation on
behalf of Government,

Sardar Bwaran Singh: The simple
point is that it is true that if the in-
treases are not given, Government can
save; if Government do not give any
increase, they can save several crores
more. Bo, that is only an argument,
not m question of arithmetic.

Mr. Bpeaker: I did not quite follow,
I think Shri Morarka said that it
would involve an additional payment
of Rs. 4 crores. In the future, the

this is the price that has to be paid
for the work or for the article, then
the price will be on the date on
which the accounting finally takes
Place, in which case whatever has
been supplied even before the price
fixed will also be covered by this
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the end, and, therefore, till then,
every payment that is made is only
provisional. That is one way.

Sardar Bwaran Singh: Your second
alternative is generally the basis on
which these payments are made, be-
cause additiqgpal expenses have to be
incurred as they fall due. Govern-
ment later on make a reference to the
Tariff Commission, and it is quite often
that the increases are given with
retrospective effect to cover additional
expenditure that has, in fact, been
incurred.

Shri Nath Pal: The hon. Minister
has never explained why from April
1955, retrospective effect should be
given. That is what staggers us.

Mr. Speaker: Very well. That is a
matter for explanation.

Shrl Somani: 8o far as this produc-
tion 1ssue is concerned, the company’s
contention has been that the estimate
of production that was taken by the
Tariff Commission at the time of the
original mnquiry was much higher than
what has been the actual production
in the subsequent years. The whole
price structure as recommended by the
Tariff Comrmussion at that period was
based on certain calculations of pro-
duction based on the expansion and

the Government further, that the
Tarif Commission has not done full
justice to this principle of giving an
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{Mr. Speaker]

that whatever price may be fixed may
be fixed tentatively, we agree at a
particular rate, ‘but this is subject to
whatever the Tariff Commission may
fix, in which case it will apply
retrospectively from 10557 Unless
there is such an arrangement, if sub-
sequently there is payment to them
of something more, that will come into
operation only from the date from
which it is fixed. That hag been the
bone of contention.

Sardar Swaran Singh: The Tariff
Commisgion’s recommendations are
-after all recommendations as to the
items that have to be taken into con-
siderption. About that, there iz an
agreement that they will be entitled
to ask for additional payment if there
is an increase in such and such items
.of costs.

Shrl Somani: I was just labouring
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so thorough, so rigid and so compre-
hensive that it would be a wrong
impression on the part of any hon.
Member to conclude that the Tariff
Commission has in any way been
liveral to the industries concerned
while making their recommendations
as to the price structure.

Shri Morarka: Here again, may I
interrupt?

Mr. Speaker: ] am not going to
allow this.
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Bhri Nath Pal: We remember the
case of TELCO.

Shri Morarks: This will be my last
intervention. Why was Goverament
obliged not to accept the recommenda-
tion of the Tariff Commission?

Mr. Speaker: I agree, the hon. Mem-
ber may be enthusiastic. ...

Shri Nath Pai: We only remember
the case of TELCO, which runs coun-
ter to what Shri Somani says.

Shrl Morarka: I remember this thing
also,

Mr. Speaker: I do not know what to
do in the circumstances. I have always
felt that instead of having a general
discussion like this, as soon as the
general discussion on the Budget is
over, the whole Budget may be refer-
red to a Committee of the Whole
House, which can split itself into a
number of sub-committees, and each
sub-committee may sit with the officers
in the Ministry and look into these
matters and exchange views—and if
necessary, the press also may be allow-
ed to be there; there is nothing private
about it—in which case, all the recom-
mendations of the Estimates Commit-
tee and the Public Accounts Commit-
tee can be put before them, and such
discussions can be had certainly across
the table. That will be very useful

But as it is, we are again having
on each Demand a general discussion
That is what exactly is happening
Except in the case of one or two hon.
Members who know intimately, and
who apart from thelr study, have Inti-
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Shri Merarka: I am grateful to you
it
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spent, then we would like to know be-
fore we spent; and if it is not spent,
-then the doubt ought to be cleared up

I am sure the hon. Minister will try
to take both sides into account and try
to explain to this House why this mis-
understanding has arisen. Let there
be no more interruptions now.

Shri Dasappa (Bangalore): What
about the committees?

Mr. Speaker: As for those commit-
tees, it is left to the hon. Members to
pursue that matter. Let them all
think about it properly themselves,
and then let us think of it

Dr. Melkote (Raichur): I move
that the whole House endorse the
view that you have placed before us
that the whole question be submitted
to a sub-committee. May I suggest
that the Speaker move in this direc-
tion and help us?
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doubt, I shall try to find out how
best it can be resolved.

Shrl Nath Pal: It will be of great
importanoe, what you just now said,
and I hape not only this Ministry
but others will bear this in mind.

1 will point ouf a very relevant in-
stance. The doubts we had raised on
the 25th November in thfs House have
been fully confirmed, in toto, every
word, by the Estimates Commiittee, but
we did not get any reply on this
point yesterday. We hope he will
bear in mind what you just now said
by way of guidance,

Shri Somani: I welcome the sug-
gestion made by you, snd indeed, I
would like that this whole matter
about the Tariff Commission’s recom-
mendations and the Government's deci-
sions thereon in regard to the reten-
tion prices given to Tata Steels is
enquired into thoroughly to clear
away any doubts in the minds of any
hon. Members that anything but bare
justice has been done to the industry
in giving retrospective effect to the
increase in the retention prices.

In this connection I may draw the
attention of the hon. Minister to the
dividends that are being distributed
by Tata Steel and Indian Iron. The
dividends do not exceed four or five
per cent return based on the present
stock exchange prices of these shares.
If the.return that the investor gets
from investment in the shares of these
big companies is only four or five per
cent. I do not think there is any case
in pointing to the question of the
retention prices, because in no way
are the resources which are placed at
the disposal of the companies being
frittered away by way of dividends to
the shareholders or in any other way.
On the other hand. they are being
usefully utilised in the huge expansion
programme which both the companies
have undertaken. What I wanted to
convey is that the companies concern-
ed, under the direction and advice of
the Government, are following a very
rigid and conservative policy in the



Refore concluding this point and
coming to the public sector projects,
1 would also like to make a brief
reference to what my hon, friend Shri
Nath Pai said about the interest-free
loans to these companies. There is a
long history behind these loans. It is
not as if these interest-free loans have
been allowed as a gift to these com-
panies. This scheme has been evolved
after very long deliberations and
negotiations, and in consultation with
the World Bank by the Government
in a manner quite different from what
the company itself had wanted. It
was early in 1852, I think, that TISCO
represented to the Government in re-
gard to the needs of thewr expansion
programme, and they wanted an in-

taxes. to build a fund exclusively ear-
marked for the purpose of expansion.
So far as the needs of expansion were
concerned, Government were fully
agreed with the soundness of the pro-
posal, but certainly Government did
not entertain this proposal. On the
other band, Government did increase
the prices and pay this increased

was regarded as equity capital by the-
World Bank, and it has helped out
ateel companies to secure valuable
financial assistance fram that institue
tion. Even if interest had been charg-
ed, naturally these interest charges
would have been the expense of a
revenue-character, and to that exteat
the Tariff Commission or the Govern-
ment would have had to give a corres-
bonding increase in the retention
brice. Therefore, I do not think there
is any point in my hoen. friend, Shri
Nath Pai, making anything about any
favour being shown by the Govern-
ment in these interest-free loans to
these companies,

Shri Nath Pai: Do you refer to the
Steel Stabilisation Fund of Rs. 17
crores?

Shri Somani: Whatever it 1s, whe-
ther it is Rs. 17 or Rs 10 crores, I am
only trying to state that the whole
question of these interest-free loans
was negotiated for a long time in con-
sultation with the World Bank, and
the Government did not accept the
proposal as submitted by the steel
tompany, but have taken action abso-
lutely in conformity with the needs of
expansion on the one hand and the
other various factors which have got
to be considered in this connection.

Now, I would like to say a few
words about our public sector projects,
about which so much has been said
yesterday, again especially by our
friends Shri Nath Pai, Shri Morarka
and others. I do not in the least
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First of all, I readily agree with the
suggestion contained in the Estimates
Cammittee's Report, as also what was
sald by Shri Nath Pai yesterday that
the Government did make a great
mistake in not undertaking the con-
struction of one steel project umder
the First Five Year Plan. If there
had been one steel project under the
First Plan, certainly that could have
been undertaken 40 to 50 per cent
cheaper than what we have had to
incur during the Second Plan, and
moreover, the experience and the or-
ganisation which would have been
available would have been very valu-
able in the implementation of the pro-
gramme of construction of the remain-
ing two steel projects. But that is
2 matter of over-all policy of the
Government and the Planning Com-
mission as well.

‘What we are today concerned with
is, once the decision having been taken
to establish three steel projects sim-
ultaneously, how that programme has
been executed by the Ministry. As
1 said, this programme of establish-
ing three steel projects simultaneously
is so gigantic and so ambitious in nature
that it would not be doing full justice
to the work of the Ministry if the hon.
Members do not keep in mind the
gigantic and unprecedented nature of
the burden that wad placed on the
Ministry in executing such huge pro-
gramme of construction of three steel
projects  simultaneously. Remem-
ber again that they were asked to un-
dertake this programme of the three
steel plants at a time when the two
big steel companies in the private
sector had also embarked upon a sub-
stantial expansion of their units. That
meant that the Ministry could not
avail itself of the resources or of the
experience of valuable technical per-
sonnel which could, in the ordinary
vircumstances, have been made avail-
able, if the two units in the private
sector had not simultaneously a very
big programme of expansion for their
own units.

Then again, it should be remember-

ed that these projects have not been
established in important citles like

Calcutta and Bombay where adequate
facilities of everything are available,
These projects have been constructed
in out-of-the-way places where there
have been so many formidable diffi-
culties in the beginning of tgwnship, of
housing, lack of adequate transport
facilities and s0 many other problems.
The hon. Minister yesterday said that
about 150,000 workers are at present
engaged in the  construction of
these three steel projects. That
shows the magnitude of the task in
which the Ministry is engaged. There
are & hundred and one other problema
As one who is connected with the pri-
vate sector, I myself realise the nature
of the formidable difficulties which we
have encountered in the last few years
in imolementing even much smaller
profects in various places. Therefore,
while it will be certainly fair to criti-
cise the many deficiencies and defects
that have been discovered in the work-
ing of this Ministry in the implementa-
tion of these projects, it will be neces-
sary to realise the nature of the task
which was being undertaken.

Having realised the difficult circum-
stances under which the Ministry was
asked to undertake the construction
of these three steel projects simulta-
neously, we have to examine the nature
of the deficiencies that have been
pointed out by hon. Members who
have s0 vehemently denounced the
working of these public sector pro-
jects, In this comnection, I find that
the major criticism has been about the
increase in the original cstimates.
That is true, because from the original
estimate of the three steel plants of
Rs. 353 crores. the projects are now
estimated to cost, including all the
items which were left out at the ori-
ginal stage, something in the neigh-
bourhood of Rs. 560 crores. There isno
doubt that this increase is a colossal
one, one which cin give a very alarm-
ing picture. But then we have to
take into account certain other fea-
tures which led to such enormous in-
creage in the estimates. It has been
pointed out that compared to the
original specifications, a lot of addi-
tions and improvements were made in
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perhaps have been possible to control
this increase if the specifications ofi-
ginally formulated were adhered to.
Byt I think the Hlnlltryactedwuely

and alterations which, though inyolve
a great amount of additional capital
outlay, will ensure greater and more
efficient working of these units.

We have been told that purchases
were made from abroad of structural
steel, refractories and many items of
stores which were originally intended
to be purchased in this country itself.
There have, of course, been increases
due to the under-estimates made by
the consultants, due to increase of
prices and wages in Europe and so on.

Now the important point we have
to remember is, that having entered
into a commitment as regards this
enormous increase, the hon. Minister
had, I think, in the budget discussions
in May 1057, given certain revised
estimates. The major point before us
is whether these revised estinates of
1957 are also going to be increased to
an enormous extent. Fears were ex-
pressed, and certain items were also
given. But in this connection, 1 can

said in his opening statement yester-
day that he does not see even today
that there will be any significant in-
the revised estimates that

to the House in May
long as the Ministry can,
from actual completion of the
three préjects, prove that their revised
estimates have not substantially been
exceeded, I do‘ not think that the
alarming picture painted about the in-
crease in estimates has got any sub-
stantial justification. But if really, as
bon. Members pointed out yesterday,
even these revised estimates will be
exceeded enormously and substantially
then certainly that is something which
would require a more detailed expla-
nation than what was given in the
beginning. T-wounld therefore request
the hon. Minister to agalin clarify in

were gi
1957. So
the

of TISCO and IISCO are concerned,
there has been a substantial inéreasé
compared to the original estimates
which they had put before the share-
holders or the public at the time these
programmes were formulated. There
hes also been quite some delay in the
implementation of programmes.
If the private sector projects, with all
their efficiency and experienced orga-
nisation at their disposal could not
avoid the enormous increase in their
capital outlay and also delay in the
execution of their expansion program-
mes, T think the picture that has
emerged of the completion of these
three projects has to be viewed in its
proper perspective. After all you
want to undertake an ambitious pro-
gramme of industrialisation. I hold
no brief for the ICS officers who may
have been on the job, but I certainly
was pained to hear from my hon.
friend, Shri Nath Pai, that there was
a conspiracy to run down the public
sector on the part of the ICS officers
concerned. I think that was the un-
kindest cut. I would like to appeal to
hon. Members to see the difficult cir-
cumstances under which our officers
are working, and it will do no good
to those who have got so much in their
heart for the welfare of the public
sector projects to condemn them out-
right. I do not think my hon. friends,
Shri Nath Pai and Shri Naushir
Bharucha left any adjective in the
dictionary untouched so far as the
black side was concerned.

Shri Nath Pai: Just on a point of
personal explanation....

Mr. Speaker: Whatever has been said
is there....

She! Somani: Words like ‘extrava-.
gance'. . ‘messing® were ull-
lised. H.ut,!donotth!nkltdoum



We have been told about the con-
tractors and so many other things
But when day to day problems have
to be decided, either you follow the
strict and rigid rules of red-tapism
or you act in a businesshke manner
Either you delay the projects or take
the risk of being criticised later I
think it 18 much better in the national
interest that these projects have been
completed more or less according to
scheduled than that the policy of fol-
lowing rigidly the rules was followed,
which would have kept the officers
free from cnticiam

My whole submission 1s that so long
as no definite charges of malafide are
proved, 1t would not be advisable to
make such sweeping and general
statements of condemnation of the
whole department The entire debate
of yesterday as well asthe other day
when we were discussing the projects
painted a picture which, if trwe, will
mean that the public sector should
cease to function

Shri Ni
Khandesh)

Bharucha (East
No, ho

Bhri Nath Pal: We want 1t to suc-
ceed We want to defend 1t
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dark side has been pamnted m that
manner. I do not agree with it. But
1 personally say that there have been
serious mistakes and lapses, and before
I conclude, I would like to say a few
things about the orgamsation But I
would appeal to my hon friends that
1t is better that such matters are dis-
cussed mn an mnformal way with the
Mimister, than that such a dark and
black picture should be pmnted 1n
this House which leaves a very unde-
sirable impression in the country as
1f the public sector projects are being
run so inefficiently, so irregularly and
mn a manner which is causing such a
dram and waste of public funds

Commg to the question of organisa-
tion, I myself agree that the hon
Mmister should give serious thought
to put the organisation on a purely
commercial basis so that the three
steel plants can run 1n a sound and
scientific manner Varnous construc-
tive suggestions have been made 1n
the Estimates Committee's Report ¥
would certainly like that the Ministry
examines mn detal these various con-
structive suggestions and takes con-
crete and effective measures to ensure
that the admmustration of these pro-
jects 18 put absolutely on a commercial,
sound and scientific basis

In thus connection, we have had a
lot of suggestions coming during the
recent few years as to how our puble
sector projects should be conducted,
the administrative machmnery, the
board ot dmrectors, the cadre of techni-
cians and so on I mean all these
pomnts have been discussed threadbare
durning the last few years by various
committees and various suggestions
have been made It 1s high time that
the Minstry took serious note of all
these suggestions and put things in a
manner which would not give rise to,
these criticisms

One thing more—and that 1s about
the optumustic view taken by the hon.
Mmister about the supply of steel
Mere I want to give a little warning
I have experience of cement A little
over two years ago there was such an
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acute shortage of cement that we were
compelled to import cement from
foreign countries But, suddenly, with
the progressive Increase in production,
we today find ourselves in a position
where the manufactureis of cement
have to export part of thewr products

Our steel production is going to be
doubled very shortly We have at
present over 2 millon tons of supply
of steel It 18 going to be 4} mullion
tons It is high time that the hon
Minister and his Ministry gives serious
thought to see how this doubling of
the supply 1s going to be utilised We
should not be suddenly faced with a
mtuation as 1t happened in the case of
cement, that steel production will not
be utilised and the steel projects wall
find themselves in difficulty This 1s
a problem which should receive de-
tailed consideration at the hands of
the Minustry It will not be sufficient
just to say that with our growing and
expanding economy and with the pro-
gressive increase 1n the need for steel
we will have more than double de-
mand, and we will be able to export
a part of our production I would
like this matter to be very thoroughly
examined before any new scheme for
a fourth steel plant or plans for the

- expansion of these three undertakings
1s undertaken It 1s essential that we
should take proper measures to see
that our production which 1s going to

“be doubled shortly will not be left
unutilised

Shri Naushir Bharucha: Not shortly,
not till 1963

Shrl Bomani: Anyway I wanted the
planning to be done In a manner
which will ensure the proper utilisa-
tion of our progressive increase in
production,

In the end, I will only say that it
was not in a spirat of criticism of what
1my colleague had to say that I said
this I must agree that the criticuiams
t0 a great extent are just and that
everything possible should be done to
ensure that our public sector pro-
Jects function in an efficient manner
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But I felt strongly, 1n view of the
impression created yesterday, that I
should like to express about

me It s very nice to hear somebody
put up a stout defence for the Minis-
try But he should not give an im-
pression to anybody that I was tryang
to denounce the civil servants I had
saxd that I will be the last person to
abuse the parhamentary immumnty
which a Member enjoys to denounce
people who can never have an op~
portunity of saying what they feel 1
cited an example I only asked ths
Was 1t proper, was 1t advsable, was
1t good business to send ome single
serviceman to Germany to sign a
deal worth Rs 90 crores He comes
back and we find that the German
association on monetary basis of Rs &
crores cannot be had because he did
not give thought to the mmple thing
of Rs 9 crores being taken in this
country at the rate of 12 per cent
This 18 what I had 1n mind ‘The Esti-
mates Committee also say this

“They also find 1t strange that
the administration of the Rs 8560
crore steel projects rests largely
with two to four officials or erst-
while officials of the Government
who have had no previous ex-
perience of steel industry, or of
any industry for that matter”

And it 15 1n this spint we pleaded
that they are good administrators but
they have no business knowledge and
steel is a business Let us use the
talents of men Like him. I have no
objection. PBut I did not cast any
aspersion That 1 what I want to
say Agmn the Estimates Committee
ended by saying that the association
of civil servants will have to be ter-
minated and we will have to  get
competent men. Now, I think he wall
agree with me

Shri Feroge Gandhi (Rai Bareh)*
Sir, before you put up Demand No
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£3—Exploration of Ofl and Natural
Gas—to the vote of the House, 1
would like to draw your atteation to
something.

Shri Speaker: Does the hon. Member
want to intervene in the debate now?

Shri Feroze Gandhi: There seems to
be some mistake. I want to draw
your attention to it.

Mr. Speaker: If the hon. Member
wants to speak I will allow him an
opportunity,

Shri Ferese Gandh): I do not want
to speak. This may take only a little
tme

Mr. Speaker: Hag he already
spoken?

Mr. Speaker: The hon Minister %
here.

Shri Ferosze Gandhji: The hon. Min-
ister is here. I want to draw his
attention to this. In Demand No 83,
Major Head—38, Directorate, O and
Natural Gas—A 1, page 12, you find
in 1958-50, for 390 officers the revised
estimate for 1958-590 is Rs. 11,95,000
*The number of officers has gone down
to 336 in 1958-80 and the Budget
estimate for 1059-80 has risen to
Rs. 18,86,000, that is, by 7 lakhs. Then,
under A, 2, for an establishment of
2850, the revised estimate for 1988-
59 is Rs 13,24,000 The number has
diminished to 2222 in 1959-80 and the
Budget estimate for 1959-60 has in-
creased by Rs. 10 lakhs to Rs. 28,88,000
T just wanted to know whether this is
a printing error. If it is a prmnting
error it could not be put to vote

Mr. Speaker: ATe there no  ex-
planatory memoranda for this?

Shri Ferose Gandhi: There is noth-
ing Sir. I have already pointed it out
to the hon. Minister,

Mr. Speaker: The hon. Minister
will note it and reply in due course
8 1LSD—4

formed a private businessman <o
support the public sector,

Shrimati Renu Chakravartty: Sir,
I do not know what really was the
point in your intervention at this
stage. In any case, it was quite a de-
lightful thing to cee Mr. Somani rally-
ing to the aid of the Ministry. But the
last sentence which he uttered gave
the real clue to the whole story and
that was that we should not have
any more steel plants in the public
sector,

8hr1 Somani; No, Sir, I never said
that.

Shrimati Renu Chakravartty: And
the real reason for that 1s whatever
price we may have paid—there is no
doubt that we have paid through the
nose—there is one truth, that the
country is going to produce steel 1n
the public gector and the price of
private sector steel will come down,
whatever happens. I think that the
conclusion Shri Somani has drawn
from cement cannot be applied in the
case of steel because cement still
continues to be produced in the
private sector. And, if my mformation
is correct—of course, Shri Bomani
says that the Tariff Commission is
very rigid and very conservative and
has tightened the screw on and all
that and the profits derived from
cement are not enough for him—in
spite of all that he says, the profits
of cement are still on the high side.
I am sure, in a poor under-developed
country lke India, if we could have
brought down the price of cement, if
there was really some competition
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from the public sectog in the cement
industry, there would have been no
question of a surfeit jn cement

As far as steel 15 concerned, this
kite-flying has been going on for some
tume that we are gomng to be surfeited
m steel We shall not be able to sell
stesl. But, 1n a country like Inda,
i we really want to industrialise, if
we really want to have modern mm-
plements and the latest methods 1n
agriculture 1s there any lmut to
which steel can be utihsed, provided
we can make it economical and within
the purchasing power of the people”
Every person will use it if really we
can do & ‘Therefore, this question
which 13 bemng raised by the Tatas
and Mr Biren Mukerjee and now by
Mr Somani, “please do not go ahead,
plense do not go ahead”, is 1n a way
affecting the public mund I thunk the
has to be taken very seriously and we
should have no idea of trying to res-
trict what we shoulddo The sky is
the lmit What 13 our restricting
factor* The restricting factor 18
money at our disposal and that s
where economy  has to be brought
about

It 1s very surpreing that Mr
Soman: had no constructive critacisms
to offer He could not say how we
could economuse and how we can go
forward There 15 a feeling in the
country that eriticism agalnst the
public  sector means that we are
against the public sector Before 1
start, T want to say very clearly
(Interruptions) At least that 1s being
tried to be shown and I think the
intervention from the Chair was out
of fear

Mr. Speaker: Yes; out of fear

Bhri Nath Pai: And you did very
rightly, Sir

Shrimati Remn Chakravarity: I
want to make a categorical and clear
statemnent that when we make criti-
clsms they shall be sharp criticisms

MARCH 31, 1680
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They are so because we want the Steel
Ministry and the Hindustan  Steel
Private Ltd, and the other industries
connected with steel to come oat and
have the pride of place in the country
and not because we think the private
sector has done better We have a
private sector in this industry for
the last so many years What has
been its record” Has st been better”
If we go into the rottenness and alt
the mustakes, then we will know.
I am glad that Shr1 Somam has ad-
mitted that they were making nue-
takes Our crniticism 1s to see  that
there 18 a sharp break from this rot-
tenness and new standards may be set
up so that the hire and fire system of
private sector & replaced by a system
where no profit erntieisms but
merit may be rewarded We want to
have a new social outlook in this
sector That 18 why we are .aying
these things Economy on the one
hand and a new outlook on the other
are the two mam, bamic things which
we want to see followed in the puble
sector

18 hrs

Having said that, I would like to gor
to my first suggestion The Minisiry
of Steel, Mines and Fue] 15 a strate-
g1 Minustry—the three departments
dealing with industries which are
basic to the essential needs of indus-
triahsation. My first 1dea 15 1t 15 »
hotch-potch Mistry which really
does not do justice to any of the
three major depertments. It should
be split up if we want to do justice
to each of them If any country could
g0 forward successfully developing
steel, coal and other mineral ores and
petroleum, then that country will have
got the Aladdm's Lamp and found
the way to the land of prosperity and
plenty Therefore, I would very much
lhike the Government to consider this
point especially because we have al-
located for all these—steel, mines as
well as petroleum—special places in
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the public sector They belong to the
special schedule whereby the fur-
ther development will be entirely 1n
the public sector, as such the  res-
ponmbilsty of the Government will be
very much heavier than in many
other departments of Government
Therefore, I make thus suggestion that
this Monostry should be split up

Acharya Kripalani (Sitamarhi)

Adding more jobs

Shrimatl Renu Chakravarity. I
bave one lurkmg fear because 1 have
seen the top heavy admunistrative set-
up not only mn this Mimstry but of
almost all Ministries 1 was surprised,
as I was goung through the figures, that
the officers’ pay was quite dispropor-
tienate to the staff's pay and the allow
ances and honoraria and other things
For instance, let us take the Depart
ment of Iron and Steel I have just
called out a few figures 31 officers
draw Rs 2,17000 One Secretary
seems to be dgawing about 48,000 a
year which comes to about Rs 4000
per month In comparmon to that
150 class III and 62 class IV servants
draw Rs 220,000 This morming we
had a question about the socalst
pattern It » surpnsing how this
terrific disproportion can still exist
In the travelling allowance, dearness
sllowance and other honoraria, here
of course I must say that the dear-
ness allowance and other things under
the category should according to us be
incorporated into the wages If I come
to the Iron and Steel Control organs-
ation, what do I see® There are 35
officers drawing Rs 364,000 1n com-
parmon to 706 class III and 128 class
IV drawing Rs 13,27,200 The travell-
ing and the dearness allowances come

been pomted out 'There, 75 officers
ﬁﬂk:ofs 821,000 of which almost a

Tupes 1s pmad to one Deputy
Secretary and mx Under Secretaries
in comparison to two deputy assastant

for Grants 8782

Petroleum officers whose pay seems
to be reduced In comparison to that
in the Department of Mines and Fuel,
424 class III and IV people get
Ry 4,62,300

Mr. Spesker: The salary 1s the
samme for all these servants The
only question 13 whether so0 many

are necessary are not.

Shrimati Renu Chakravartty: If
that 1s so, if that 15 absolutely on
par with Mimstries, how 15 &t that
there 1s so much discrepancy between
even the Department of Mines and
Fuel and the Department of Iron and
Steel?

Mr, Speaker Therrfore, the one
question 18 this If the salames are
equal to the salaries here, why should
s0 manvy be appointed” That will oe
the pomt

Bhri Nath Pal: There are dispropor-
tionately low and high salaries also
m the same Ministry

Shrimati Renu Chakravartty. 1
only want that the three Ministries
should be spht up Here we see how
dusproportionately things happen 1n
the Government departmentsy I
know the explanation which the Min-
ister will give He will say that 1t 18
the set rule and set pattern We want
to  get out of these set rules and
pa*lerns Let us have more people
I do not mind But let us have some
less disproportionate figures placed
before us

None of us will have time to deal
with petroleum Comung to the
quesfion of steel, what I want to say
15 that these discussions are taking
Place at a very tmportant time With
the commissioning of the two blast
furnaces we have reached the end of
2 Period which I would like to term
as & period of exploration We have
now reached a stage when we can
look back at our mistakes and achieve-
ments We should be in a position to
know our basic mistakes Although



The second reason why I say that
this is a very important time when we
are discussing this report is  this.
‘We have reached a very critical stage.
On the one hand we want a  rapid
expansion of the steel industry and on
the other hand the situation especially
in the context of foreign exchange

That is good But then what doeg he
my:

“ .. That cannot be done
nastily or in mid-job, so to say.”

basic weaknesses: defects inherent in
agreements and contracts as a result
of which the foreign consultants and
suppliers of machinery took full ad-

from our mistakes and when the ex-
pansion and economy must go hand
in hand.  We have to so plan, co-
ordinate and design our projects keep-
ing a sharp look at the special char-
acteristics of our own raw material
position, technical manpower position
and we have to set up a strict list of
priorities and of doing things in the
most economical way possible.

Sir, Shri Somani said, well, mis-
takez are made, costly mistakes are
made, what can be done. We canmot
afford to do that Of course, mistakes
are made, genuine mistakes are made,
but it is about avoidable mistakes that
I am talking about. Let us be clear on
that score. Let us not mix up matters.
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behglf of our own techniclans. If we
inject into the Hindustan Steel Limit-
ol engineers having knowledge of
stesl technology, and ¥ we shake our-
selves and the Hindustan Steel out of
the slavish mentality of depending too
much on foreigners, I am sure we
shall be able to do & much better job.
How can we expect foreigners, es-
pecially thoss who themselves come
from the private sector like Krupp-
Demag, GHH or ISCON not to help
themselves to their own self interest
and rather guard our national in-
terest? In Bhilai, it i true that thingy
have gone better because 1t is from a
Government to Government basis,
There private profit is eliminated.
Even here, I would say that a very
good

the Soviet experts.
It is true that we have many more
experts there, but I think on the whole
everybody will agree that if we can
do with lesser people the Russians
won't mind, they would go away. That
18 the one area where Indians have

have found that Krupp-Demag helped
GHH and GHH helped the German
carpenters. ICC helped ISCON and
we had to pay heavily.

Let us see what is happening &t
Durgapur. Actually the Estmates
Commuttee has not said very much
about Durgapur because it 13 just
starting its work. Now, here again we

fect that has been brought to notice.
We will now have to think about
having & commissioning contract, What
1t will mean to us in terms of money
and other things, I do not know We
have been assured that the estimates
will not jump up any more. 1 sup-
pose the hon, Minister will say that he
only made the estimates up to the
point of construction and for the
commissioning it will be separate,

Sir, I do not want"to go again into
the whole question of defective piling
at Durgapur. It is a scandalous state of
affairs We have got the ICC. We have
got the ISCON. We have paid cnce
over Rs. 15 crores to ISCON. Earlier
we have paid Rs 8 crores altogether
for six years to ICC. All this has

What was the ICC doing?
Was it not there to safeguard the
interests of Government? It was our
engineers that detected the mistakes.
It 15 a fantastic position that we are
paying through the nose, we are
having tler upon tier of foreign con-
sultants, and still even the pilings,
the foundations even are being done
without our consultants, who are
supposed to be ICC, protecting our
interests. What were they doing?

Again, Sir, I wint to raise 3 very
important question in this  House,
regarding the entire atmosphere at
Durgapur. The entire atmosphere at



8787 Demands MARCH 31, 1958

[Shrimati Renu Chakravartty]
Durgapur 15 vitiated with the stinking
atmosphere of the white man's super-
lority 1 wag surprised to read in the
London Economast of 14th February,
19590 where they talk about racralism
and say

“It 18 hard to believe that,
eleven years after Indm became
free and sovereign, a colour bar
should still be apphed mn a
Bombay swimming pool”

Then they say

“Such a bizarre exception might
be held merely to prove the rule,
but there are many less bizarre,
and more alarming 1nstances
ranging from the supercilious con-
duct of certain senio1 Bratish staff
at Durgapur, where Indo-
British teamwork 15 furthering
India’s steel programme =

Sir, most of our Indian technicians,
some of them very expenmenced, have
felt the pinch of the behaviour of
these people Our engineers are not
allowed to do anything We are told
that according to our agreement there
18 nothing about know-how, we are
not supposed to get any know-how
No blue-prints are allowed to be kept
by us The blue-prints are sent to
the General Manager and quickly
taken back again before we can even
keep a copy of them They say we
are not enktled to have any know-
how Agan, of course I do not want
to take up the case of individuals, I
think the hon. Minster should know
that there are individuals whose be-
haviour 18 not as it should be 1In the
General Manager you have a very
knd gentleman, a man trained n the
pucca ICS tradition He 1s very nice
and amiable, but I am afraid that he
js unable to take decisions He is timid
and he is unable to see the new social
forces which are §rowmg arqund him
He is still over-burdened with  his
old buresucratie mentality, and I am
afraid such a person cannot stand up
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bt!mcﬂmepooplevhomhehn-
ng in such an arrogant manner ‘The
atmosphere there has gone to Hu-
level that they almost amount to say-
ing “Mr Sen, when we have finished
and everything 1s ready we will hand
them over to you; before that, plesse
do not come to us"”

Mr. Speaker: Are not our en-
gineers allowed to know how they
are setung up the plant and machn-
m’

Shrimatli Rena Chskravarity: We
have not got it m the contract That
13 & big weakness i the contract it-
self

Mr Speaker' If anything goes wrong
what are we to do?

Shyi Nath Pai- God alone knows,
or the Minister knows We pay Rs 14
crores for these techmical services

Sardar Swaran Singh: That 13 notl
precisely correct, Sir, I will clarfy
that

Shrimati Renu  Chakravarity I
hope he will clarify

Mr. Speaker: Anyhow, I remember
to have admitted a question the other
day wheremn 1t 1» said that those
people are still thinking they are the
masters m this country (Interruption)
It 1s stated that the directors there
etill seem to feel that they are the old
Europeans who are ruling this coun-
try

Dr Melkote: That 1s the mmpression
created

Mr. Speaker: That 1 a gquestion
which I have admitted 1 do rot
know what the answer will be

Sardar Swaran Singh: My answer
will be “No”, that that 1s 1ncprrect

Shrimati Renu Chakravartty: I
hope the hon Minister will take the
House into confldence We all come
from that area Even those who do
not come from that area will very
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well know the atmosphere there if
they have a talk with our technician:
‘and our engineers who will give ex-
prension to that humiliation.

Sir, to say the least about humiha-
tion, we have developed a  phobia
about foreign experts. All experts are
oot experts. Many are for less experi-
enced than our own engineers. Take
the case of ICC itself. THey are sup-
posed to look after the interests of
Government of India. We know how
they have looked after our interests.
Except for the head of the ICC, Mr
Bankston, all others could easily
have been scrapped. Yet they are
our overall consultants. We have
bur own consultants in each project,
and on, the top of that they are our
overall consultants for which we pay
crores of rupees They arc also our
consultants at Durgapur Any refe-
rence to ICC canno! be answered by
them They refer it back to the con-
sorhium, whoever 1s supplying the
plant Yet, ICC 15 supposed to be on
behalf of the Government of India,
domng all the forward thinking, look-
mg into everything and having com-
plete control of the matter But, mn
fact, ICC is nothing but a middleman,
not worthy of being our overall con-
sultants If many of us had our way
we would have scrapped ICC Also,
they have not given us the best and
most modern plants and process. It
is very necessary to discuss this,
because at this moment we want to
get the maximum benefit out of the
existing steel plants, we want them to
produce to therr maximum cepacity
because it 18 much more economical
that way

In this context, it is of great impor-
tance that we expand first to full
capacity our three steel plants at
Rourkela, Bhila: and Durgapur. Actu-
ally, T beheve, HSPL has
asked the project to go ahead and
Suggest ways and means to expand
the Medhi: capacity Bt‘::tr what has

Durgapur, example?
Imm 1s happening in actus! practice?

%15 N0 use asking for something and

then not being able to know where
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we are bemng actually taken and
where the sabotage is coming in CC
and ISCON are giving such advice
which 15 actually contrary to this very
objective and HSPL 1s accepting it.
Of course, how can we blame the
HSPL directors They are com-
posed of men innocent about the
technnology of steel.

Shn Nath Pai was rather mistaken
when he said that we have got only
ICS men It 1s not so We have got
two or three engineers. We have one
experienced engineer of the CPWD,
a very eminent man possibly in his
own fleld, and another 1s from the
Railways But still, steel 1s such an
industry which needs men with the
technical know-how of steel, It is an
industry i which newer and newer
methods of technical knowledge are
being advanced all the time, and 1t
18 necessary for us to be able to know
which 15 the best and the most econo-
mical method which would yield the
best production. For example, the
ICC has given us a plant which has
a low melting rate of 20 gross tons
per hour from the open hearth even
after  desiliconising process, while
modern mulls have anywhere near 40
to 45 tons melting rate f we had
this, how much more production we
could have had® After all, we are
paying very high amounts. We are
not paying very httle Everybody
knows the size of our stee] plants, and
we have gone round the Indja 1958
exhibition and the steel pavilion We
know that the duplex process is one
of the best and well-known proces-
ses for producing good steel, and also
we will be able to get the maximum
production but yet, this process has
not been adopted The simple open
hearth process, even with the desili-
conising procees, will yield far less
than the cuplex process.

Recently, one more thing has come
to our notice That is, the high top
pressure at Durgapur blast furnace
has been permitted by the Hindustan
Steel Limited to be dropped from the
contract for the time being. I be
lieve one of the Indian engineers has
said that we need not have it just
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now Naturally, the ICC got hold of
this and the Hindustan Steel has also

Let us take certamn other aspects
For example, we are a poor country
and we have to have certain priori-
ties We are rich in raw materials

known, and we have been told about
it m Bhila: also, that with the cinter-
ing plant, the production goes up and
1t s economical on coke Instead of
Putting up a cintering plant, what
have we done? We have put up a
huge ore mixing plant, a huge, expen-
sive affair, which we might have 1n-
stalled it at a much later date, when
we had more money The result has
been that at Durgapur we have pad
Rs 18 crores for the three blast fur-
naces and we could not gamn the maxi-
mum in production because Hindusten
Steel are neither capable of Judging
themselves nor did they get the help
of Indian Consultants

Take again the oxygen plant We
have seen pictures about 1t We know
that oxygen 13 a very important ele-
ment for the good production of steel ,
The more oxygen there 1s, the more
flexibility there will be in the pro-
duction of steel and the steel wall also
be of better quality Yet, we have been
gven n Durgapur small units of 50
tons But after our engineers insist-
ed, they have given us two 100-ton
units We must have bigger units for

- better production

1 have given all these facts because
it 1z polnting to one Important com-
clusion, and that is, we have to have
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Indian engineers and technical men
&t the helm of affairs and not be
abjectly dependent on foreigners.
This 1s all the more absolutely neces-
sty now, now that our foreign ex-
change position has become s0 serious.
I we are really serious sbout
learning from our mistakes, our
national imterests pownt directly to
two things Furstly, Indlan engineers,
eXperienced 1n steel technblogy and
manufacture must be taken on the
Board of Directors of Hindustan
Steel I do not want to go into the
question of ICS officers They may be
god or bad Some are good officers
and some are bad officers There are
80od officers, there are bad officers.
There 18 no doubt about it But any
tYpe of engineers 1s not good encugh.
We are going to be told that we have
B9t engineers and technical men For
Hindustan Steel we need a certan
Pércentage of technical men, and m-
deed a good percentage of men know-
ing the technical know-how of steel
and steel technology

Secondly, the Government of India
myst appoint Indian steel consultants
for the setting up of the steel pro-
Jects The third thing, about which
I shall speak a little later, 15 the way
and type of designs
Which should be set

Hindustan Steel and the question of
Indian consultants

Mr Speaker: The hon
time 13 up

Shrimati Renu Chakravartty: The
answer has been given by the Est-

Member’s
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could help in setting up and directing
the designs organisation.

Here, one question may be put by
the hon. Minister and I should like
to answer that. Can we do without
fareign experts and know-how? The
answer is that at the present moment
we cannot completely do without it,
But I would like the House to consi-
der what is the type of know-how and
what is the method of getting that
know-how. We are young in the fleld
but we also know that we have got
a very fine band of technicians train-
ed abroad. And here also we are
training them. Without reducing or
trying to minimise the question of
lack of personnel. I think we are
overdoing this ‘lack of personnel’. I
feel that for obtaining the know-how
in which we lack, we can go to the
particular individual sources, for the
particular know-how of process, the

knowledge or which we lack. After
all, we pay for it, and so we go to
the actual source. That is the best
way. We pay for that particuler item
of know-how or process of supply and
Ret it. Tt is not necessary for us to
have oversll consultancy from a fore-
ign firm, because that has cost wus

very dearly.

Sir, you have rung the bell. I had
many other points.

Mr. Speaker: I have given half an
hour for her.

Shrimati Renu Chakravarity: Yes,
Sir. I know you have been very kind.
The other point which I wanted to
bring forward is about the Board of
Directors of the Hindustan Steel. I
do not want this to be made into a
very fightening affair by saying
that we have not got the technical
personnel for putting them
Board of Directors. Why do we not
give some of the best metallurgists
and technicians we have in the three
steel plants a chance and elevate
them to the Board of Directors? The
Board of Directors need not be at
Delhi. The Estimates Committee has
recommended that one of the plant
sites should be the headquarters of
the Hindustan Steel.

Regarding the designs organisation
aisu, the Estimates Committee has
rightly criticised that we do not take
it seriously. We were so engrossed
in getting tier upon tier of foreign
experts that we did not realise how
important it was to guarantee and get
the maximum know-how. I have al-
rcady talked about the package deal
in Durgapur., The German agree-
ment had a clause about it but it was
ignored, It is a very funny thing. It
was at Bhilai where the Russians
were asking us to give them people
to train, and we were found wanting.
I believe that this designs organisa-
tiun is going to be set up at Rourkela.
I do not know why Rourkela has
been chosen. Anyway, I do not mind
that, if it is the particular fancy for
them to have it at Rourkela. Cer-
tamly they may have it there, But the
only thing that I would like to say
about the designs organisation is that
i1t should not be reduced to a drafis-
manship job. It should not be that
you just put a draftsman section
there. It should be an all important
unit which will have to fulfil & much
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implications they will have in rela-
tion to the raw materials A man
with a metallurgical background,
capable of discerning all this should
be heading this orgamsation We
should have a geod team of people
for that

I would also urge that it should be
an independent umit It should not
become a part of Hindustan Steel
Then alone 1t would be able to give
martial opinion without favour or
fear of the department  Another
important reason 1s, 1f 1t 1s a faet that
# heavy machine building plant at
Ranchi 15 gomng to produce steel
plants, then the designs umit will
have as much to do with HSPL as 1t
will have to do with the heavy
macnine building plant at Ranchi
Such a designs organisation with close
lhaison with Indian consultants, the
HSPL and the heavy machine
Luldmg plant, with foreign know-
hov wherever we need 1t and
wherever 1t 1s aebsolutely necessary,
this set up can enable us to make the
fourth steel plant by ourselves with
a small dose of foreign help

Coming to the alloy and tool steel
plant, I would like to say that in the
tase of all the plants which we are
setting up, whether it is Kimbury,
Kargalik, Dugda or the pipe foundry
at Rourkela and the alloy and tool
stee]l plant, 1t 15 foreign consultants
and foreign consultants Why are we
suffering from so much inferiority
complex? At least, cannot we asso
ciate Indian consultants with them?®
Can we not learn from what we are
paying” In the case of the special
alloy and tool steel project, two or
three foreign parties have been asked
{o submit project reports and there
are three or four sections I believe
thrre are royalty clauses in some of
these foreign contracts and thes:
royalty clauses may sometimes go on
for ten years and even more We
should be very careful gbout this Let
us not think that the same old story
will be aceepted by this House that "a
very specialised knowledge 1s needed”,
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us we were told in the case of Rour-
kela “shuttering”. We have had alloy
and tool plants in the ordnance factor.
10s and 1n Tatas also We have got a
httl. it of knowledge akoul it W=
muay need to go to foreign source. fo~
sume piocesses, but certamnly we
shou'd not feel s0 helpless about this

I have no time to go :nto how the
various plants are proceeding. But I
would Like to say something about the
production of pig iron at Bhila* and
Rourkela DBoth started on the same
day Whenever we have put a direct
question to the hon Minister as to
the quantity that 1s bemng produced
on &an average daily-at Bhilaa and
Rourkela, the answer 15 being evaded
Yesterday we were told that at Rour-
kela it 1s 500 tons, but we know that
it ha+ gore down to 100 or 20C tans
at : mes, 1 might say thal 1t 15 not a
minor defect 1n Rourkela In Bhilas,
it has reached 1,000 tons Why not
gine thes straight hgures? It woulld
be much better I ask, 1s no' the
cause of Rourkela’s troubles due to
hurry which was put from Delh:i that
the blast furnece st Rourkela must
be started 24 hours 1n advance of
Bhilai* It 18 just because Bhila:
m i*t not come first

We have been assured by the hon.
Minister that i1t 13 only a minor defect
about the casting or some small de-
fect which has been repawred Of
course, speed 1s necessary, this House
has urged speed But sometimes
speed beyond the cautious It
lmad down by technologists effects
the Iife of the plant and we hope i
this case we will have to have earher
replacements due to thuis hurry 1
hope this will not have to be done

T will only plead with the hon Min-
1ster Mistakes we have made, but let
us not be afrmd of changing our ways
Let us know the basic nustakes,
where the real fault lies and let us
change even 1In mdstream because
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that will be much better and cheaper.
The: man of steel will really be the
man who wll be building the India
of tomorrow.

Shrl Oxa (Zalawad): Mr. Speaker,
Sir, the Mimnistry has had a sufficient-
ly long innings of brickbats and I
have no desire to carry it further.
On the contrary, I have to congratu-
iate the Ministry and the
Minister, not so much for the success
they have achieved—of course, they
have achieved a fair measure of suc-
cess—as for being associated with the
development of a very vital factor of
our economy. The country is looking
at the progress of the steel projects
with great expectation mixed with
hope for the fulfilment of which we
bhave made a very large provision m
the outlay of the second Five Year
Plan

Ot late, there 15 some eriticism
about the execution of works in the
stee] plants It has been alleged that
there 13 wastage due to defective
planning, that some favouritism has
been shown here and there and some-
times one gets an impression that
there are some instances of malprac-
tices As has been rightly pointed out,
we have to be very watchful It 1s
true that we have been taxung the
people and asking them to pay through
their tears; the anxiety exhibited here
15 highly appreciable and we are
thankful to the friends for drawing
our attention to some aspects I must
make 1t abundantly clear that I am
not less anxious about the proper uti-
lisation of our funds. On the con-
trary, while speaking on- the general
budget, I said that not ohly every
rupee should be well spent, but peo-
ple should be made to reahse that
every rupee is well taken care of and
spent with great care and thrift.

But there is another aspect of the
issue. We have undertaken a big and
stupendous task, which to my mind
is more than what our natural propen-
sities in men, material and money and,
shall 1 say, character, would allow us.
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We want not only to develap, bat we
want 1t at a very rapid pace, so that
we can wipe out the backlog of back-
wardness as early as possible. As has
been pointed out by my learned friend,
Shr1 Somani, we have very little ex-
perience of big plants and projects
We have to rely upon help from
abroad. All countries are busy build-
ing up their own war-ravaged econo-
my. Sometimes speed and meticulous
care may not go together We are al-
most spending on & war basis. Have
we not declared war on poverty?
Naturally, there is bound to be some
wastage; not that it should be 1gnored,
but we have to keep it m proper bal-
ance Sins of omussion in the present
context are much more condemnable
than the sms of commission, If we
do things very slowly and at leisure,
we will not commit mstakes, but
there 15 always the other out-balanc-
ing disadvantage which 18 sometimes
very injurious to economy. Personally
speaking, in a fast developing economy
like ours. our officers should be made
to feel that not domng anything and
not commtting an error will be con-
sidered tc be more condemnable than
committing errors in getting things
done. In these plants, hundreds of
officers are working about whose
devotion to work, sacrifice and integ-
rity, we should all be proud Let not
a feeling go round that instead of ap-
preciating their good work, we in this
august House are unduly harsh, mak-
ing sometimes sweeping cnticism.

In some of the instances quoted
here, if we are to arrive at an infer-
ence that there was fraud or misfeas-
ance, we shall have to presuppose a
conspiracy between officers of differ-
ent categorres at different levels, which
to my mind 1s not probable. On the
contrary, it 15 highly improbable that
such a conspiracy can be hatched and
carried out. ,I do not want to plead
for the Ministry. There are abler
hands to put their cause more effec-
tively I would only urge them to
take the criticism in the true spint, to
put things right and go ahead with
godspeed Our problems arising out
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ligible while in India it is almost
two-thirds. That shows how back-
ward we are. For the world as
whole the average consumption of
energy comes to about one ton equi-
valent of coal while in India it is -1
ton. We are far below even the aver-
age of the whole world. Our con-
sumption of primary energy is roughly
1|80 of what USA is consuming. No
wonder that we are trying to step up
our coal production from 38 million
tong to 60 million tons during the
Second Five Year Plan. 4

If you go through the Report which
has been circulated you will get the
impression that both the public and
private sectors are playing their role
properly. But while one reads the
report one gets a feeling that there is
lack of coordination betwen the Min-

For example, about Xathara in
Bihar, it ig stated:

|
%’

In the same way, talking of Saunda
(Bihar) the Report says:

“With the completion of the rail-

start on a commercial scale.”

So also, about Bachra (Bihar) it
says:

“Coal has been touched in the
inclines and some token raising of
coal has already been made.
The railway siding is expected to
be completed by March, 1959,
and with this the production will
commence on a planned soale.”

So in all cases we find that there
is lack of coordination between the
Railway Ministry and this Ministry.
Let us hope that both the Ministers °
will put their heads together and see
that the programme is carried out ac-
cording to schedule so that we are not
suffering in production because the
Railway Ministry is not co-operating
to the extent it should.

We also want the co-operation of
the Railway Ministry in another as-
pect. We learn that the railways are
consuming coking coal while it is not
esgential for it to do so. It can do
with non-coking coal. I think the
Rallway Ministry should work out &



the development of industries, both
large and small. So i1t was necessary
to have a umiform price throughout
the whole country irrespective of
where the particular place 15 situate
Why not have the same about coal?
Coal 13 an important base for the
development of any industry Without
coal even steel cannot be put to any
use Therefore, if any commodity has
a better case so far ag equalisation of
price 1s concerned, umform price
structure 18 concerned, i1t 15 coal Par-
ticularly those areas which are far
away from the coal-flelds have a very
strong case Talking about my own
place, Saurashtra, we know what
freight we have to pay for coal We
cannot compete with other industries
placed 1n a very favourable position
Because of that so many of the mndus-
tries are langumishing So many mdus-
tries are closed because they cannot
afford to buy coal at a very high price

Not only 18 there difficulty about
the price structure but there is diffi-
culty about despatches also About
transport also we are experiencing a
lot of difficulties Whatever lttle we
sometimeg get 15 consumed by the
rallways, because they want it badly
So the wagons which are meant for
the industries are diverted to the rail-
ways with the result that the difficul-
ties of the industries are aggravated
I am sure the Mistry will lock nto
thus properly and at an early date fix
umiform price for coal all over the
<ountry and see that areas which are
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far flung from the coalfields are pro-
perly looked after, because now they
are not getung coal supply sufficiently.

Coming to the question of oil, as
pointed out earlier, a nice pamphlet
has been brought out by the National
Council for Applied Economic Research
on primary energy in India We know
from this what important role primary
energy, particularly oil, plays m the
economy of any country It leads to
rapid industrialisation of the country
Not only that, politically speaking
also, we become very safe, secure We
know that of late this Minstry 1s
showing very mice signs of activity
We have got the Q1] and Gas Commis-
sion I was wondering why this O1l
and Gas Commission has not been
made autonomous We have so many
autonomous bodies for comparatively
very small thngs So I am wonder-
mg why of all communications this
Natural O11 and Gas Commuission has
not been made 1nto a full-fledged cor-
poration, because I feel that many
administrative bottlenecks requre to
be removed If we want to get things
done quickly, expeditiously, we should
free this activity from all admmstra-
tive bottlenecks and hurdles that we
are experiencing today, particularly
m this Ministry In promotional acti-
vities if at very stage we have to go
to the department for admnistrative
sanction, financial scrutiny, technical
advice, even technical approval, I
think we will not be able to push the
programme as early as possible

Fortunately for us, we have been
able to find o1l and gas 1n certain parts
of our country, eg <Cambay Let
us hope more wnll be found When
the Mimster was recently in Rumama
he entered into certain contracts with
the Rumanian Government So, more
drills will be forthcoming and there
will be more exploration, not only
exploration in this area, let us hope
that 1t will be possible for us to find
o1l 1 very large quantities

While we are talking of the Cambay
region 1t will not be out of place for
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me to express the feelings of the
people of Cambey and Gujarat, be-
cause they are naturally anxious about
the location of o1l refinery I am sure
the Government will keep in view
thewr legitimate aspirations at the
proper time after proper scrutiny and

I was talking of steel That reminds
me of one thing We are told that
sbout 7 lakhs tons of steel will be
muade available for our re-rolling mills
About th s also, talking in a way about
my own area, we have got some re-
roling mulls, and these re-rolling
mulls do not get sufficient quota for
getting them going even, what to talk
of utilsing their full capacity Even
today they cannot work properly be-
cause of the lack of proper supply of
re-rolling material 1 request the
Ministry to look into this case sym-
pathetically and before new re-rolling
units are set up to see that the old
re-rolhng units are given sufficient
supply of steel so that they can keep
things going

Mr Speaker: The hon Member's
ttme 15 up

Shri Oxa: Just one word more The
criticism that was levelled here was
to my mind mamnly based on some
observations made by the Estimates
Commuttee The Estimates Commit-
tee has made very useful and valu-
able suggestions but all the same
while one goes through the report one
gete an mmpression that after all the
Estimates Committee has not given
the conclusions At the most they
have made some suggestions here and
there They are tentative suggestions
and if one goes through the appendices
attached to the Report one also finds
that so much material was not even
available to the Estimates Committee
because it was not forthcoming 1
would draw the attention of the
House to Appendix I where it has
been said under the Head ‘Information
outstanding from the Minstry of
8Steel, Mmes and Fuel, Department of
Iron and Steel, as on 2nd December,
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1858', that so much material was not
forthcoming That shows that the
Commuittee was not seized with all
the facts and mater.al,

I also find from the ntroductory
remarks that some witnesses were
exsmuned by the Estimates Commit-
tee It 15 said there that—

“They also wish to thank Sarva-
shri Biren Mukerjee, Managing
Director, Indian Iron and Steel Co.,
Ltd, Bummpur, G D Somani,
MP, Kamalnayan Baja), MP.;
M N Dastur, Consulting Engi-
neer, Calcutta and D 8 Mulla ”

[ do not know whether all these ex-
serts and witnesses were examined in
the presence of the officers of the
Mimistry and whether the officers had
an oppoitunity to put questions to
them because, I am afrand, f we
examined all these persons 1in the
absence of all these officers or those
who arc directly concerned with the
steel plants we would be led mnto
wrong infcrences Natural justice
demand, that if we want to draw an
adverse infercnce against anybody we
must give him ample opportunity to
defend We must draw his attention
and say ‘Look here, out of this fact,
we will make this inference What
have vou to say about it*”

Shri Supakar (Sambalpur) That
was done

Shri Oza: About these witnesses?
Shri Supakar: Yes

Shri Nathwani (Sorath) When-
ever any inference was made we invit-
ed the attention of the officials to it

Shri Osa. When these officials gave
evidence?

Shrl Nathwani: Officials of the
Ministry were not present then But
whenever any inference was sought
to be drawn by the Estimates Com-
mttee 1t was placed before the officers
and their attention drawn to it.

Shri Osa: It 1s good But I sub-
mit that when these witnesses were
examined 1t would have been fair if
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take this cntcism very senously
After all we have to see that every
pie is properly looked after and it s
not wasted We have to create an
impression on the country Therefore,
I am sure the Minstry will take this
criticism in 1ts true spirit What I say
18 that we do not want to dampen
their spimt on the whole We want
to encourage them We want to see
that they go ahead because after all,
as I said m the beginning, these are
very important projects witally con-
nected with the development of our
economy I am sure the Mimstry will
put right whatever defects are pomnt-
ed out in the true spirit and go ahead
That 15 all that I wanted to say

Bhri Supakar
foundations

When we laid the

Mr Deputy-Speaker: I will request
hon Members not to go beyond the
fifteen munutes

Shrl Supakar- I shall try my best
Mr Deputy-Speaker I will help
him

Shri Supakarr When we lmd the
foundations of these three steel plants
in public sector we hoped to bwld the
foundations of the Third Five Year
Plan and the future Plans of our
country on steel In the context of
that hop» we must judge the achieve-
ments and the failures of the three
steel plants in the public seetor When
We conmder that aspect we find that
our expectations are not fulfilled The
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Estimates Commuittee had an occasion
to remark from very authoritative
source that the production and the
investment in steel plants should be
equal That 1s to say that for each
rupee of investment the outturn should
be one rupee But what do we find
mn the three steel plants in the publie
sector? We find, for example, that in
the Rourkela steel plant although we
are going to invest a sum of Rs 212
crores our ultimate production per
annum will not exceed Rs 55 crores.

Yesterday, while cnticising this as-
pect of the problem Shrm Bharucha
pointed out the fact that if we account
for the depreciation and the interest
charge of the investment this amount
of Rs 55 crores on an investment of
Rs 212 crores 1s a very small return
This 13 not in keeping with what the
steel plants in other countries as well
a> the steel plants in the private sector
are going to make out of their invest-
ment

In this connection what pams us
more 18 the first impact of our pro-
duction When the pig iron produc-
tion started from the month of Febru-
ary—we were very glad to learn that
we have started the era of iron so far
as the Government sector 15 concern-
ed—to our dismay soon after that we
learnt the news that the production
18 not up to our expectations We
find that though we expected that
from both these steel plants at Rour-
kela and Bhilax we would have 1,000
tons of pig iron produced every day
we are told m reply to a question by
Shr1 Malaviya that the production in
Rourkela 15 only 345 tons per day
Yesterday, we were told that 1t 18 near
about 500 tons per day But it 15 only
50 per cent and if we compare this
with the fact that our production is
25 per cent of what other people
produce m sumilar circumstances and
we are not able to fulfll even our
own expectations @nd that too to an
extent of 50 per cent we feel very
apprehensive TUnless we take active
steps to see that matters improve—and
improve 1n a very short period of
time—I am afraid that disastrous con-
sequences may ensue so far as our



by the Board of Directors meet
from time to time and come to
certain conclusions Their conclumons
ultimately become what 18 called fait
aecompls and the Board has perforce
to ratify thpse recommendations One
of such imnstances where this small
committee has gone wrong or where
the Board of Directors have doubted
the wisdom of guch directions has
been pointed out by the Estimates
Committee at page 36 of the Report
‘There have been other instances also
which have not been mentioned.

But I would submut that so long as
the decisions and directions continue to
emanate from New Delhi at a dis-
tance of more than a thousand mules
from the steel plants, such mistakes
and blunders are likely to recur
Therefore, unless Government shift
the Hmndustan Steel (P) Ltd, to one
of these places, preferably Rourkela,
these mistakes and blunders are like-
ly to continue

14 hrs.

Bardar Swaran Siangh: Why Rour-
kela” Because 1t is in Onissa®

for Grents oy

8hri Sopakar: 1 say Rourkela be-
cause 1t 15 equudistant practically from
the other two public sector projacts.

I shall now point out one other ins-
tance in which Government or the
Board hag not taken into consideration
the economies of the projects, to which
I have drawn the attention of Gov-
ernment from time to time For ms-
tance, there iz the transport of 7iron
ore from the mines to the steel pro-
jects so far as Rourkela is concerned
You know, Sir, that so far as Bhilai
was concerned, Government took very
active and early steps to construct a
railway Tine from the steel plant to
the mining area, but they did not take
any steps whatsoever to connect the
Barsua mines with the Rourkela steel
plant The Estimates Committee has
remarked that for each year of thus
delay, Government undergo a loss of
about Rs 68 lakhs m freight alone
1 would submuit that this 18 an under-
estimate, actually, f we calculate
from the freight rates, from a single
item of freights alone, Government
have to undergo a loss of more than
Rs 1 crore per year, and this 1s over
and above the extra amount that they
have to pay on account of profits on
ore, for purchasing ores from the open
market

In this connection, I would submit
that though we propose to develop
the steel mndustry at a very rapid
pace, yet we find that Government
propose to export raw iron ore to
Japan, and we do not understand very
much the logic of this proposition Last
year, there was a proposal that every
year two mullion tons of iron ore
would be exported to Japan, but we
find very recently from the news-
papers that they are going to export
four million tons every year Why
should this be so® And if they have
to export anything for earning foreign
exchange, why should Government not
export instead of iron ore, pig iron or
steel to those countmes® I fml to
understand. If we deplete omr
resources of iron ore in this manner,
I believe that in course of time when



“a complete estimate of the
capital cost

(1) the manner in which the re-
quisite funds are to be raised,

(1) the estimated value of pro-

before they started a new plant I do
not know whether these things have
been taken nto consideration, and
whether Government have begun col-
lection of these data

1 now come to somne of the problems
especially in connection with the Rour-

time that It 13 the responsibility of
Government of Orssa. But the Gov-
ernment of Qrissa is only an agent of
the Government of India; so, the main
responmbility, or I should say,
moral and the legal responsibility rests
with the Government of India Un-
fortupately, in this matter, Govern-
ment have not done their duty evem
by one per cent

£

I would submit that not only
the promuses that were held out
these people not been fulfllled
they are drniven out from their
and home most mercilessly with
notice; with the help of bulldozars

ﬁggeg

158k

I had the occasion to wimt
Barsua mines, and I found that one
of the important rehabilitation cen-
tres, that is supposed to have beem
located, was at a distance of 20 miles
from the steel plant; and it is difficult
for those people to whom Government
have promised employment in the stesl

g



turned out of houses and their
land, especially the Adibasis who are
helpless Unl the Gow ent of

Commuttee on the steel projects has
loomed very large in our discussions
This 18 quite natural because the Esti-
mates Commuttee 18 a very important
commuttee of this House, and has great
achievements to its credit, and has
developed a special knack of throwing
lhight i1~to the dark corners of Govern-
ment administration

1 do not propose to sit in judgment
of what the Estimates Committee has
said, for 1t will be presumptuous for
me to do s0, nor do I propese to say
anything categorical one way or the
other on many of the controvermal
1ssues that have been raised because,
evidently, all the relevant facts are
not before the House But I will take
the liberty of giving expression to
some broad reactions which have been
created m my mnd by reading the
Estimates Commuttee’s Report and the
reports furnished by the Ministry and
listening to the debate here

One of the major grievances that
has been voiced in thiz House 1s that

:
i

asserted from several quarters in this
Hosuethnt:thubeenlwmm
on our part to bring 1n the steel plants
and that they should be scrapped in
favour of emphasis on food produc-
tion This 1s rather amumng, and I
do not know how to balance one view
with the other

It was stated here by one hon
Member, I think i1t was hon Shr
Naushir Bharucha, that if these plants
had come in 1954 or 1955 we might
have saved Rs 320 crores in one year
or 50 of foreign exchange 'Thys 15
something Like saying that if Mahatma
Gandhi had started the non

Shel Nath Pal: You are msleading
That 18 not what he was saying

Shrl J. B Mehta: There is another
and



that it will cost so much, and as we
go along, I am sure it is within the
experience of hon. Members that we
have to revise the estimates so often
and make additions and alterations
So, in a venture of this sort, we should
not be unnerved if there are varia-
tions and modifications from time %o
time

There is one other point to which I
shall refer, and that is that something
has been said about the terms of the
contracts which have been entered
into with the foreign firms. My only
submission 1s that we did not have
the know-how, and we were more or
less in a sellers’ market. So, we had
not much choice left, and we had to
make the best of a bad bargain. So,
what I plead is that we ghould have
a sense of perspective and we should
not be too meticulous in matters like
this,

There was a suggegstion made yester-

are expecting to get their turn should
not interrupt.

Shri J. R. Mehta: There is one
redeeming feature that we have done
a wise thing in taking the help of
three different nations for three
different plants. That in itself, I am

serve as an
their

3

inclined to think, should
impetus to them not to make
demands on us very unreasonable.

I do not mean to say that there have
been no mistakes. Probably the hon.
Minister himself will be prepared to
concede that there have been, but the
wise thing would be not to cry over
spilt milk but to profit by those mis-
takes for the future.

An Hon, Member: Where is the
milk?

Shri J. R. Mehta: My humble sub-
mission is that we should be generous
even to a fault so long as the mistakes
are bona fide. But if anybody has made
a fool of us or has played with publi.
money or has bled us white, as Shri
Nath Pai put it, then surely we should
come down heavily onr him and infilet
perdition on him, whoever takes that
risk.

Having said this, I would certainly
endorse the suggestion made by the
Estimates Committee that a committes
of experts should be appointed to go
into the controversial matters whick
have been raised and which they bave
pointed out. These matters were
brought out by Shri Morarka and
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stupendous task that faced the Minls-
try in going through with the con~
struction of these plants nor belittle
its achievements. When these three
plants go into full production, we will
be self-sufficient in steel requarements;
we would also be in a position to

exchange

One mamn objection rawsed is that
had the First Five Year Plan envisag-
ed construction of at least one steel
punt, we would not have been un

now. That is true But
we cannot overlook the fact that in
1948, we had neither the resources nor
technieal know-how. So, we could
g2 ahead with the construction of
these steel plants. There was ne
foreign collbaretion possible because
foreign countrise themeelves
sngaged
ssonom

&

in developing their

;
|
i

oxperis were appointed. They wem

the first time they decided to go ahead
with the construction of the three steel

i
;
|

able to go ahead with the steel indus-
try in the First Plan

Now, when we come to the Second
Plan, say the Government have

The next point made 1s about the
mecrease in the estimate of cost of the
plants. It 1s said that the origmnal
estimates are very low and subse-

about
Rs. 353 crores which rose to Rs. 439
crores. Now, we are told that it would
cost Rs B80crores Itistrue. But we
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had to be built up. So, necessarily
and naturally the cosh would go up. It
does not mean that there is defect in
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L8Shri Jaganatha Rao)
plannmg or that the Government had
bungled

I would like to say this an thus con-
nection Supposing the Mmistry goes
ahead with liberal estimates, then the
criticasm would be that the Ministry
18 not able to spend the entire amount.
Therefore, the Mimistry 15 not com-
petent. If, on the other hand, the
estimates are low and, subsequently,
the estimates are increased, it 13 said
that it 15 defective planning If the
estimates were originally hberal or
high, it would lead to wastage in
expenditure Once, 1t 1s kncwn to
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coal and all the required material for
the lopment of the industry. I can
call area the Ruhr land of our
country Themdmt.mlpnhcyu!g
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clated with the steel plants, I say that
1t would be a good thing if the Indian
consultants are available and we have
the benefit of their technical, know-
ledge. But, unfortunately we have
not got the technical personnel. So,

for Granis 88p2

Attempts are also being made W
train Indian personnel, Ind'an engi-
neers and operators. They are being
sent to foreign countries for training.

It has also been suggested by Shri
Nath Pai—and I agree with him—that
the designing section should be
improved to a great extent. At pre-
sent, we have a nucleus of a Designs
Organisaticn already. The Assistant
Technical Adviser at Rourkela, Mr.
K. M. George is there in charge of 15
engineers; and, recently, 27 engineers
have been recruited. It is proposed to
build a good library and laboratory
and we can be sure we can have the
best advantage from this Designing
section in the near future,

I would also like to say this. You
will find that the Rourkela plant is
said to cost us about Rs. 170 ecrores.
Subsequently, we have learnt by
experience; and the cost of the sub-
sequent plants is much less. So, iIn
this developing economy, there are

uncharitable and it should
levelled here on the floor this
House. We should also appreciate the
difficulties and the magnitude of th
task that the Ministry has to face. So,
I consider that, by and large, the
achievements are remarkable.

it wwow for - w7 fefer
e ¥ Naw f e @ aw
a6 @t Wi ot oy T W oW
FRGTETIH ]|

TR wRnew  fod ow f AT
¥ qaT g @ 7
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¥w, ¥t o yarw @4 § o
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They have no capital
perhaps to purchase the raw material
or they do not purchase the ores as a
So, there 1z the dump, and
depression 1n the demand, either
manganese or anything else We
, therefore, to be very careful in
g our production programme
a view to see that at this cmtical
, when we are short of fore.gn
exchange and other resources such as
technical perscnnel, ete, we do not
duphicate or waste our energy and
create wealth not with a view to earn
ing more money but to just keep 1t as
dump I have said this merely as an

S'S

E%g

step up 1ts programme of survey and
increase the tempo of its work I very
well appreciate the anxiety on the
part of the hon Members, and, there-
fore, by way of explanation, I have
submitted that all these considerations
are very carefully taken into account
and our programme 18 as best or as
vast as should be under the circum-
stances

It 1s a fact, however, that we do
pot get enough equipment and techn:
cal personnel even 10 spread and
complete the programme that we have
chalked out ‘The difficulties are
mherent in the situation and we have
got to put up with all our hmitations
and do the work within the limita-
tions that are allowed to us
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ferrous. metals hke Jead and zine
Therefore, the Mmistry has under-
taken 1n a special way to prove the
quantities of copper, lead and zinc and
also sulphur, besides wron and coal
manganese and mica We have encugh
reserves of manganese, 1ron, coal and
mica, but even then we had to divert
enough energy to prove the quanti-
ties, and we have to catch up with
the demand for our steel plants so far
as the proving of coal, iron and Iime-
stone are concerned. It iz with this
view that most of our drills and our
technical personnel are engaged in
work 1n Madhya Pradesh, Bihar, and
in some other aréas We have now
planned a programme for further sur-
veys and investigations in Kashmir,
Punjab, Andhra, Mysore and In cer-
tain parts of Kerala State I assure
the House that during the next year,
our quantities of important mineral
ores to which we are attaching great
importance will have been mcressed
sufficiently

I would like briefly to touch some
of the mmportant aspects of the oil
industry and oil busness I woulkd
first take up the distribution of oil
products My colleague, the hom
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going on fast to see that we start
producing iron ore from Kiribur area
and carry on the obligations which
have been put on us as a result of

:
i
8
1
:
:

wish to state that it 13 a matter of
tune, but the Government decision is
firm they are gomg to set up a dis
tributing company under their own
<control The distribution of petroleum

happen”?
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for Gronts ss38

Another question which 15 nearly
connected with this is the question of
the price of petroleum products As
the House 1z aware, sometime back
Government and all the 'important
distnbuting companies engaged mn the
task of selling petroleum products to
us examined this question of revising
the present formula which gwdes us
in deciding upon the prices of petro
leum products This formula was
handed down to us scmetime back
and we considered that they had
obtamned a little more than what they
would have obtained As an ad hoc
measure, the House remembers that
the Government and the foreign com-
panies agreed to reduce the prices
which gave us an advantage of about
Rs 10 crores, by way of reduction in
the totality of prices of petroleum
products That was an ad hoe arrange-
ment on the understanding that if,
after a new formula 18 evolved after
due deliberation, negotiation and con-
sideration of all the aspects, we find
that we owe them some money, then
we will deduct it from this Rs 10
crores that we have got and we will
credit their account to that extent
But if we find, as a result of this new
formula that we will be negotiating
very soon, that we have to get some-
thing more, an additional saving will
be surrendered to us out of the total
sum that accrues after the sale of
petroleum products

As my seruor Minister announced
yesterday the commmtiee which was
examining the costing, set up by Gov-
ernment, has submtted its findings
and they are now busy examning
them My first impression 1s that
they are hkely to get substantial fur=™
ther saving It may not be posmble
for me at all to say as to what would
be the precise quantum We hope that
after discussions with different com-
panies mn this matter, we shall succced
n negotiating a new formula which
will and should give us a further add:-
tional sum over and above the Rt 10
crores that we have already got from
them last year as a result of negotia-
tions

Lastly, I will very briefly deal with
the programme of o1l exploration and
the policy I will say nothing about the
policy, which is known to the House I
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the delay of our programme of ins all-
ing the refinery in Assam Imme-
dutely thereafter, my hon friend,
Shri Feroze Gandhi, stood up and suid
something by way of explanation

ﬂu?n Metarka: Demanded explana-

sons I would only refer to my
friend, Shr1 Morarka, whose objective
18 not quite clear to me I have the
honour to belong to the same party as
Shrl Morarks, and I take 1t that the
crniticasm offered by my friend of my
party 13 always constructive and 1s
appreciative of this big facs that we
are nurturing a child under our care
which 18 just a child, the public sec-
tor, as agamnst the experience of the
private sector, which iz perhaps a
century old Now, I can quite legiti
mately understand the criticism of the
Opposition  Their job 18 to ruthlessly
criticize

Shri Nath Pal: Ruthlessly!

Shri K. D. Malaviya- to merci-
lessly criticise Even though it
becomes morose even then 1t 15 our
duty to lsten to it and correct our-
selves, because it iz their legitimate
duty m this House to criticize ns as I
said, mercilessly I thought that I, as
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Shri Braj Raj Singh: He may belong
to the ginger group

Shri K. D. Malaviya: The ginger
group 1s likely to inspire the Members
of the Opposition also

Shn Morarka says

“Sir I want to say only one
thing more and that is about the
oil refineries I understand that
the site for this o1l refinervy which
was gelected 1mitially ha: been
changed now ‘That has coct us
s0Mme money

That 15 night

“The entire thing has o come
agam from Rumana "
Now, I do not know what, he thinks,

has to come from Rumania as a result
of change of mte

Bhrll(uuka'Atenmotemm

Shri K. D. Malaviya: Nothing has
come so far nothing whataoever

-

Shri Feroze Gandhi* May I inform
the Minister that the Rumanian
experts returned to Rumani1 and they
had to be called back to select the site
again” That 15 what he meant

Shri Merarka: Yes, that it what I
meant

Shri K. D Malaviya. I would not
like to jomn 1ssue with my friend Shri
Feroze Gandi I and he nave to
learn from each other because we are
engaged 1n a common pursuit, and he
has to shouler the burden of putting
up the refinery in Gauhat1 I, therefore,
refuse to joan 1ssue with Shr Feroce
Gandhy

I beg of you to note that there are
certain aspects in this,

and these sre
some ymportant aspects to be known,
so far as the selection is concerned

A number of Rumanian experts came
here wath & view to recommending a
suitable site for our refinery They
came here, they made some sugges-
tons, we rejected that suggestion,
they went back After that, they had
to come here agan for a large num-
ber of items of the programme It
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waa not only again for a fresh apprai-
sal or a fresh selection of site. Even
if that were so, there is no harm in
it I submit that they had to be
brought here, invited here, for a
number of things—for discussin
designs, for designing the loading and
reloading programmes and muny
things. It was in our schedule to have
them called and so long as the refinery
programme is not completed, we have
again to invite some of them, as and
when required But, as I said. it is
only incidentally that the selection of
site question came in again. It is not
only for this purpose. Even if it was
only for this purpose, I do not per-
gn;t‘llyebmiderthm was any harm

Now, why did we not select the site
finally when it was recommended by
the eFen committee? Indeed, the
expert! committee, as was made out
by my colleague, Shri Feroze Gandhi
was one of the best expert committees
which was asked to make recommen-
dations to the Government. The spe-
cial selection committee was to recom-
mend the site. For that they saw
about 4 cr 5 places and in order of
priority they made their recommen-
dations. Silighat came on the top of
this priority. ‘Technologically, I
think Silighat was the best place
for putting up a refinery. There
is nothing which is wrong in
the claim of the expert committee
that Silighat is t4o most suitable
place, so far as technological matters
are concerned. Now. there are a
large number of technical matters—
frequency of earthquake, strength of
the soil and all that. It is for the
Government to take some considera-
tions, other than technica! considera-
tions, the first being economic con-
sideration. Therefore the decision of
the technical expert commitiee, the
sblest expert committes that could be
secured in the country, was changed.
I submit it was changed by me in my
eapacity as the Minister in the Minis-
try of Sieel, Mines and Fuel in con-
sultation with my own people who
were not technicians—] want to say

]
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that too to my friends—bui adminis-
tretars and economists. And they
know why a particular site has to be
selected, what are the limited elreum-
stances in which it is not to be select-
ed and so on. I do not want to go
inty the details. But I want to take

g
E‘
|
g
:

rejected Silighat. According to our
agreement with the Assam Oil Com-
pany they are required to build us
a pipeling from Naharkatiya right up
to Barauni. That pipeline has to be
leid by them. I would like to read
out the relevant paragraph in this
connection—it is paragraph 11 on
Page 6 of the agreement. 1 would

Eo

ke to read the relevant portion
Then [ will say what [ have
say. It says:

“The Company shall arrange
for the construction....”.

8&&
W

Bhri Ferose Gandhi: Which com-
Pany?

&hri K. D. Malaviya: The Burma Oil
Company.

“The Company shall arrange
for the construction in two stages
of operation of a pipeline....". o

I am sorry, it is Oll India Limited.

. or such other related
facilities as the Company shall
vonsider necessary for the trans-
port of the crude oil to be pro-
duced up to Barauni. The first
such stage shall consist of the
vonstruction of a pipeline or other
related facilities as aforesald to

sist of the construction of a pipe-
line or other related facilities as
aforesaid from such intermediate
locality to Barauni. The timing
of the commencement of each of
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other tacilities shall be as
agreed to between the Burma Oil
Company and the Government of
India; it being understood that
this clause does not impose any
obligation upon either party to
provide the finance for any of the
above purposes from thewr own
resources save to the extent ”

Now, pleased remember thus

“.. 1t baing understood that
this clause does not impose any
obligation upon either partv tn
provide the finance for any of the
above purposes from their own
resources save to the extent that
the Burma 01l Company will make
a loan to the company mn the
United Kingdom on terms to he
agreed between the Burmah Oil
Company and the Government cf
India of a sufficient sum in sterl-
g to meet the foreign exchange
requirements of the cost of the
said first stage of the construction
of the said pipeline and other re-
lated facilities™

Now, i1t was for us, under this
agreement, to get the cost of construc-
tion of the pipelines from Naharkatiya
o1l fleld to as far west as we could
possibly get it from them Silghat in
about 80 or $0 miles east of Gauhatu

Barauni would have to borne by
and we would have faced the task
of finding that extra sum of money
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Shrimati Renu Chakravartlty: What,
according to the agreement, would
have been the extra cost between
Sllghat and Baraum?

Shri K. D, Malaviysa: It is difficult
to give any estimate, but it could be
about Rz 8 to Rs 4 crores

Now, the difficulty facing us was
that we were In an extremely diffi-
cult position to find resources for our
o1l programme  The House hLnows
that this Minstry 1s finding it very
difficult because we ure in a new fleld
Whether it iz o1l exploration or
whether it 18 laying a pipeline or
putting up » refinery, we have to
find out money either by selling our
goods or by other arrangements or,
what you call, healthy manipulations.
Here, we successfully negotiated fur
a loan of ten mullion sterling I we
had gone rght on the Naharkatiya oil
fields, i1t would have suited mostly the
Assam O1] Company because taey
were not obliged to spend a smngle
pre on the pipeline  That 1s why 1
said

Shri Naushir Bharucha: How many
milhohs could you have saved?

Shri Nath Pai: Rs 4 crores, he
said,

» Shri Naushir Bharucha: Rs 4 crores

Is that too much? I understand that &
they had followed the recommenda-
tions of the Expert Comrmutiee, pro-
bably they would have got four
million sterling less That 1s about all.
In rejecting the recommendations of
the expert commuttee you suffer con-
tinuous disadvantages on account of
the less favourable location right
through your lLife

Shri K. D Malaviya: That 1= the
presumption of my hon friend that is,
that we have selected a wrong place
I never presumed that I only sald
that technologically it 18 a feamble
and proper place for having put up
the refinery, but it is not always the
technical consideration. It is a ques-
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tion of finding resources for it, doing
it withun or near about the schedule
end then taking other matters like
security and all these questions into

surely accepted it but we could not do
it because the Railways could not give
us a line The sums allotted to the Rail-
ways did not include a new extension

because the Rallways would not have
any money to gpend except a very
nominal sum and that the sum which

Now, we should always remember
that we have to get the Baraum re-
finery also m time and we have to
have a pipeline also up to Barauni
We have to find out monty for the
pipeline right from the first refinery
up to Baraunl I have to work under
these diufficult circumstances  There-
fore, T am quite sure that the Refinery
Corporation has had nothiig to do
with this delay I.adnut that there
had been some delay The mstake
1s mine or whatever 1t 1s We have
to face the situation I want to say
that the Refinery Corporation has had
nothing to do wath this delay They
are completely out of it Left to
them, they would have perhaps taken
a decision earlier My bon friend,
the Chairman of the Refinery Corpo-
retion, 1s thoroughly justified in say-
ing that left to himself perhaps he
would have gone ahead earlier Iam
sorry, I could not have gone ahead
earlier I am sorry, I could not have
gone ahead earlier because I have no
monev and the money that was pro-
mused to us had to be spent in  the
fullest with 2 view to relieving the
burden of the second stage construc-

of the pipeline But so far as
present programme Was concern-
od it was not the concern of the Refl-

Jor Greowe Bep

nery Corporation Why ahould there-
fore Shri Feroze Gandhi be worried
sbout 1t? He was quite clear when
he said, “Look here, you have not re-
commended that our Export Commit-
tee should do 1t™ I have nothung to
differ from it But if we had taken
upon ourselves the responsibility of
selecting a aite in spite of the recom-
mendations of the teéchnical committee
—+the correct position 1s that it was
considered on technical and economic
grounds and no technical expert of the
Government made any recommenda-
tion to subvert the recommendation
given by the technical expert com-
mittee ., of the corporation on
technical grounds

Shrl Dasappa: Why were you not,
in the first place, associated with this
team of experts” Then all these diffe-
rences would not have arisen

Bhri Feroze Gandhi Government
was associated

Shri E. D Malaviya: Right from
the very beginnn the representa-
tive of the Government was associat-
ed with all this and nothing has
happened which should upset That
18 what I want to say I will tell you
why Right from the early stages—I
do not icmember when- I took some
of the experts who had come from
Rumania into confidence and I told
them, “This and this 13 our considera-
tion You must give us a site which
18 farther west” I smd that It is
quite plain They sawd, “It 18 our job
to make a recommendation to you on
technical grounds and it 1s for you te
change the decision on other conside-
rations than technical considerations ™
So far as that Expert Committee was
concerned it was perfectly within its
jurisdiction to make a technical re-
commendation So far as Govern-
ment's totality 18 concerned, it is per-
fectly withun its jurisdiction to change
that decision because ultimately they
had to make the decision and take
all the facts into conslderation. I
would not ke to go further on this
point.
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The last point which is very difi-
cult for me to solve is the point rais-
ed by my hon. friend, Shri Feroze
Gandhi, regarding Demand No. 83. 1
must confess that it is more puzzling
to me than it was to Shri Gandhi, I
am not an expert I made a
mastake of frowning upon one of
my ablest officers in the De-
partment and thereafter 1 realised
that the mistake was mune I would
try to explain what it is. I do not
know whether I would be able to ex-
plain it correctly or not. On page 12
mention of ‘Commerce, Steel and
Mines' and ‘Uttar Pradesh’ 1s made.
These are two different circles. Com-
merce, Steel and Mines 15 one audit
circle about which I cannot say more
than what I have said and Uttar
Pradesh & a separate audit circle
It 15 an audit circle, This 183 all that
I say. Commerce, Steel and Mines 13
one audit circle and Uttar Pradesh 18
another audit circle  You will see
that the question asked by my hon
friend was that in the numbers there
1s a decrease from 390 to 336 but the
estimates have gone up from Rs. 11
to Rs 18 lakhs roughly. Actually,
what I understand s that the estimate
of this number 390 was given n 1058-
59 Actually, only 228 peopie were
employed either as pari-time or as
whole-time of the year and therefore
this estimate appears puzzling. This
sum of Rs. 11,85,000 has been spent by
228 people and not by 300 people.
Now, this figure 338 is actually 405.

Bhri Feroze Gandhi: What? It is
405? It is not 3387

Shri E D. Malaviya: No the, esti-
mate is for 405. ..
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Shri V. F. Nayar (Qulon)  That is
not arithmetic

Shrl K. D. Malaviya: What I was
pointing out was that this estimate of
Rs. 18,868,000 actually will go down
when the actuals would come  So,
this reduction from Rs. 13 lakhs to
Rs. 11 lakhs 15 on account of the fact
that only 228 people were emplojed
as against 390. So, these estimates
will also come down proporiionately,
and therefore, the disparity, as you
would see, will not be as much.
Rs, 11 lakhs 15 the actual money
spent for 1958-59; Rs 18 lakhs is the
estimates; and most probably it may
come down by Rs. 3 or 4 lakhs; and 1t
might be only Rs. 14 lakhs

Similarly, as regards the figure of
2850, in actuality only 1800 people
were employed. Although we plan-
ned to have 2850 people, yet in ac-
tuality, only 1600 people were em-
ployed, and, therefore, the expendi-
ture involved was not Rs 18,51,000 but
was only Rs 13,24,000 Simlarly, we
hope now that we shall not spend the
whole amount If actually we can get
all those people, that 1s, all the tech-
nicians for doing our work dacc irding
to our programme, then we may
spend the money that we have set
apart as a result of our having kept
the number 2886, which is agann the
result of totalling of A-2, This is what
generally is the picture. That 1s, the
difference which 1s of relevance Is
actually the difference between the
actual money spent last year and the

Shri Ferose Gandhi: On a puint of
clarification. If you will kindly refer
to page 12, you will find that it gives
the details of page 11 and the total
amount there. Am I to understand
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correct, and that thie figure is actually
something else? The hon. Minister
may kindly clarify, because this 3 a
budget statement, and there can be
and should be no mistake in this
paper.

Shrli K. D. Malaviya; I think there
is no mistake. I do not think there
is any mistake, except that what I
bave said....

Shrl Feroxe Gandhi: Is the figure
given here right or wrong?

Skl K. D. Malaviya: The figure is
right.

Shri Ferose Gandhl: Then, I would
demand an explanation, if this figure
is correct. That will be a point of
order that I would like to raise. Of
course, I would suggest that if these
figures are correct, then Demand

These are the details, I the ﬂsures
are eorreet. then an explanstion is

Rs. 18,86,0007 Again, if the flgure is
the Minister states, the
number goes down by 600, but the
revised estimate which is Rs. 13 lakhs
increases by Rs. 10 lakhs. This re-
quires explanation before this Demand
can be put to the vote of the House.

Shri K. D, Malaviya: May I say
this? This figure of 380 indicates the
aumber of people who were nat em-
ployed as whole-timers for the whole
of the year; they used to work part-
time; they used to come and work for
some time and then go. Now, there-
fore, this figure is actually 228 which
fs indicated here, Therefore, the en-

Shri Ferose Gandhi: Will the hon
Minister kindly note that nowhere is
3128 mentioned on page 127 He may
pefer to it himself, and see the details
of Demand No. 83.

MARCH 31, 1050
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Shri K. D. Malaviya: [ wa only
referring to the fact that these figures
indicate the -temporarily employed
people. 228 is the actual number of
people employed part-time or whole-
time, and the expenditure involved is
Rs. 11.05 lakhs. More than that, I
have nothing to say.

Shri Feroze Gandhf: I would like to
have your ruling on this.

Mr. Depuiy-Speaker: I am looking
mto it, and when I have heard the
Minister, I shall give my ruling.

Shri Ferose Gandhi: Even then, I
would suggest that this Demand be
held over, because I think there "is
some serious flaw in this.

Shri K. D. Malaviya: There is no
serious flaw in this. It is only for us
to understand them.

Similarly, about the second figure. ..

Shri Braj Ra) Singh: Has the hon.
Minister understood it himself?

Shri K. D. Malaviya: Whatever I
have understood I have said. Basi-
cally, it is this that a number of
people were shown as employed part-
time; the actual shown is 226 for that,
proportionately, the expenditure has
gone dowmn. Similarly, in the next
year, in the actual....

Shri Feroxe Gandhi: It 1s 336 here.

Mr. Deputy-Speaker: Is that figure
of 228 given anywhere in the state-
ment, for which this amount ig pro-
vided?

Shrl Feroze Gandhi: This ix the

Budget of India, and there should not
be any mistake in this. Some expla-
nation must be given for it if it is
to be put to the vote of the House.

Shrl Naushir Bharuche: Alw, it
means this that the Minister repre-
sents to the House...

!l‘ll‘.tl-llﬂ!ﬂlltw shall find
out where this figure of 228 can be
put in, -
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Shri Ferose Gandhi: In that case, I
would suggest that the Dermand be not
put to vote of the House, name-
ly Demand No 83

Shri K. D. Malaviya: I do not accept

§

suggest that till such time as a proper
explanation 1s forthcoming, we hold
over Demand No 83 for tomorrow

Mr. Deputy-Speaker: But we have
yet to listen to the reply of the hon
Minister, and then, we can decide if
a satufactory explanation has been
glven or not

Shri Ferose Gandhi: Which Mins-
ter?! The other Minister?

Bardar Swaran Singh: He will lock
into it

Shri Feroze Gandhi: Both are the
same, whether he will reply o~ the
other Minuster will reply

Shri K. D. Malaviya, Whatever 1
had to say I have said If there 1s
any additional point which is thers to
satisfy my hon friend, I shall just
collect 1t and give 1t to him

Mr. Deputy-Speaker: We shall see
whether a satisfactory explanation 1s
fwven or not.

Sardar Swaran Singh rose—

Some Hon Members: Does he begin
his reply now?

Mr. Deputy-Speaker: Does the hon
Minister begin hus reply now®

Sardar Swaraa Singh: This pomnt
will be looked mto, and towards the
end, the explanation might be given

Mr. Deputy-Speaker: That was what
I was saying When the semor
Minister makes the reply, he might
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then try to explain it If it is ex-
Plained away satisfactorily, certanly,
we shall put it to vote If no ex-
planation 18 given, certminly we shall
consider whether that can be held
over or further considerat'on 13 neces-
sary

Bhri Feroze Gandhi: May I make
one request” Kither the hon Mins-
ter must say that the printed figures
are wrong or he must say they are
right, 1f they are right, then the House
will have to consider whether the
Demand is correct

Mr, Deputy-Speaker: He has got
some time to consider over it, and
then he will give us an explanation.
Why should we be impatient?

Can I call another hon Member 1n
the meanwhile?

Sardar Swaran Singh: He will look
ito 1t If I have your permussion, I
shall say a few words of my own, not
about this, but about the other things*

Mr. Deputy-Speaker: The pomnt is
whether I should call upon other hon.
Members to speak or whether imme-
diately I should call upon the hon
Mizuster to reply

The Minister of Parllamentary
Affairs (Shri Satya Narayan Sinha):
In accordance with the schedule, the
whole thing has to be fimished by
4-10 pM. As you know, we have a
strait jacket programme, and we are
already two hours behind the sche-
dule What will happen on the 18th
April 1n that case, I do not know
Unless we adhere to the scheduls,

something upsetting will happen

Shrl Naushir Bharucha: As 1t 1s,
according to the schedule, the Budget
should end by 18th Apml What does
it matter if 1t ends on the 18th?
Heavens are not going to fall

Mr. Deputy-Speaker. There are
other 1tems also

Shri Satya Narayan Sinha: I have
already explained to my hon friend.
1 am very sorry The hon Member
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was & member of the Buuiness Ad-
wisory Committee where we discussed
all those detais, and I had explained
at length to my hon friends that by
the 28th of April, the Finance Bill
must come back from the other
House also, for, n the case of a
taxation proposal, beyond 00 days, we
cannot have it Therefore, I request-
ed you, and requested the House also,
and we discussed there, and we allot-
ted as mmuch time as hon Members
wanted in the Busmness Adwvisory
Commuttee also And therefore now,
if we do not adhere to tle schedule,
I think something very disturbing will
take place

Mr Deputy-Bpeakiers Lot ws not
fear that disturbing thung for the
present, but I feel now that I should
call upon the hon Minister to speak
because of that explanation

Shri Assar (Ratnagiri)
got my chance

Mr. Deputy-Speaker: He has my
sympathy, but what shall I do? He
maght speak on some other Mimstry

Shri Braj Raj Singh: But in the
morning when we began the discus-
swon, the Speaker was of the view that
if a full discussion was not held, he
might be n & position to extend the
time by one hour

Mr. Deputy-Speaker That 1s the
difficulty, he 18 not 1n a position to ex-
tend I have looked into the record,
he has not passed any orders

Shri Braj Ra] Singh: That 18 cor-
rect But one hour was taken by the
hon Mimster in imtiating the discus-
sion

Shri Satya Narayan Sinha: 35
minutes only.

Shrl Braj Raj Singh: Thirty-five or
forty munutes have been taken by the
Minister of State Agmn 40 minutes
perhaps have been asked for by the
Minster of Parhamentary Affamrs for
the senior Minister That makes two
hours.

I have not
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Mr Deputv-SBpeakerr The hoa
Member has had his 15 minutes He
should Dot grumblie

Shrimati Renu Chakravartty: It 1
scheduled that we are to have a full
8 hours discussion lplus the Minister's
reply

Mr. Deputy-Speaker: Those eight
hours include the Miuster's reply
It was only In the general Budget dis-
cussions that we allocated the time
excluding the time for the Minster
Now on Demands we have included
the time that 15 to be taken by the
Minister also That 1s the procedure

Shrimatl Renu Chakravartty: But m
the Bulletin 1t 18 not said so

Shri T. B Vittal Rao (Khummam)
When we discussed the allocation of
time, 1t was decided that the time
taken by the Mimsters to reply will
be taken into consideration in the
total time, but our Minister had also
taken some time 1n introducing the
Demands Therefore that time may
be excluded

Mr Deputy-Speaker. That 1v also
ineluded

Sardar Swaran Singh I have great-
ly benefited by the observahions that
have been made on the floor of the
House by the wvarous sections of the
House I wish I had the time to say
something on all the points that have
been raised, but I propose to conflne
myself to some of the salient facts,
assuring at the same time that what-
ever has been said will receive very
careful consideration with a view to
derive the maximum benefit out of it

The first point that I would like
to mention iz about the estimates for
the three steel plants This matier
has been comung up again and again
before the House, and 1 would Iike
take this oppotunity to clarify the
sition to

So far as the increases in the initie¥
figures are concerned, they were
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gven some time fowards the end of
1955 or beginning of 1856, and we can
divide under two broad categories the
mcreases that have taken place One
category relates to a number of items
which were not included in the initial
estimates that were prepared If they
were not included 1t was not due to
the fact that there was any doubt
about the cost to be incurred on that
score, they were purposely kept out-
side the advice of the consultants who
prepared the prehminary reports, be-
cause these related mosily to items
which are Indian responsibility, our
responsibility In that category come
townships, development of mines and
a number of other things, a list of
which I have placed before the House
on & number of occasions Surely
we did not require a consultant to
tell us that so much would be spent
upon the township, or so much would
be required for development of a
mine, or for incurnng other expen-
diture in the matter of arranging
water supply or the Itke It would
have been extremely wasteful if we
had i1nsisted on elaborate reports from
the consultants on these 1tems which
could easiuly be looked after by us
It was enough 1if i1t was known tnat
these were the items which were not
being included 1n the est:mates
Therefore, the increase on that score
cannot be samd to be either on account
of any omission or any want of plan-
ning or any want of foresight This
alone accounts for a figure of Rs 140
crores or s0 This has been clearly
brought out in a number of reples
that I have given from tume to time

Then, besides this, there 18 the
question that even with regard to the
content that was 1n the actual physical
plan that was the subject matter of
the ariginal estimates, there have
been increases But I would like to
meke this point absolutely clear that
it 15 not that there have been these
changes from tme to time In fact,
my predecessor, as early as Decem-
ber 1956, made a statement on the
ﬂmotthnflmeinwlﬂchhe gave

the figures with regard io Rourkels
and Durgapur. He made a statement
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indicating that for Rourkela the revis-
ed estimates for the items which were
the subject matter of the vanous esti-
mates would be Rs 170 erores, and for
Durgapur 1t would be Rs 138 crores
He also indicated the various items
that were not being included therein
He also promsed that g s milar re-
vised estimate would be given for
Bhilm

Thereafter 1n August 1957, 1 re-
peated the same figures with regard
to Rourkela and Durgapur which
had been given earlier to the Housc
by my predecessor, and 1 also sup-
plhed tht missing informvation wath
regard to Bhilal, because by that time
complete estimates had been prepar-
ed even with regard to Bhilai, and I
gave the figure of Rs 131 crores
Therefore, the explanation which the
House 1s entitled to ask 1s as to how
this Rs 128 crores in Rourkela became
Rs 170, in Bhila1 from Rs 110 crores
1t became Rs 131 crores and 1n
Durgapur from Rs 115 crores it be-
came Rs 138 crores These are real-
ly the revised estimates as compar-
ed to what was contained in the ear-
lLier estimates which weve not ela-
borate, and then these were the
estimates which emerged as a result
of fuller examnation, and the House
1s perfectly entitled to ask that there
should be some explanation as to
why these have gone up

I would like to make one thing
clear, that 15 that the figures that were
given to the House in 1856 Decem-
ber and later in August 1957 were the
new figures with regard to all the
three plants which were repeated
There has not been any upward revi-
sion at all with regard to these esti-
mates

The third pont that remamns to be
answered is what are these increases
due to? ‘These increases are due to
factors which can be broadly group~
ed under four heads They arve, first-
ly, additons and ;mprovements

, they are more costly foreign:
supplies of structures and refractories.
Thirdly these are due to incresses inm:
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[Sardar Swaran Singh]
price in Europe. Fourthly, they are
due to under-estimation by comnsul-
tants which was the case particularly
4n point in the case of Rourkels.

What doés this reslly mean? Ad-
ditions and improvements had to be
undertsken when we thought that
those additions end improvements
would be necessary for the better per-
formance of the plant, or for better
economic return. If we swear by the
earlier figure that has been given by
way of estimate as a sort of mantra,
4hat it is not to be exceeded, and
shut our eyes completely to the possi-
ble modifications which might result
in improvements or the like, that
woald mod be iv e aedione) ivkanarts
and I am not sorry for making these
additions and improvements, although
as a result thereof the figure that
-works out goes up. I will presently
give the broad amounts which have
‘been added to the original indications
or rough estimates on account of these
~warious factors.

The second point that I submitted
in this connection was more costly
foreign supplies of structures and re-
fractories.

It is a well known fact that the
cost of some of these imported articles
is higher. We originally thought that
it would be possible to have all the
refractories and structurals or a cer-
tain quantum thereof from internal
resources, but we overjudged our own
capacity and when we actually settl-
«d down to work out the details, we
came to the conclusion, which was a
painful one, that we could not have
all the refractories and structurals
raised inside the eountry and we had
to import them. That pushed up the
‘prices.
16 hrs

world prices
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ere
estimation by consultants, as has been
to

House to bear the interest of the ex-
chequer and the interest of the pro-
ject in mind and not be misled by
Mmére sentiments. The consultants’
eXplanation with regard tv this is -
thas if we make our estimates rather
on the liberal side taking into ac-
coynt all the various factors that may
ultimately emerge, which may reflect
a higher cost, and then on the basis
of that we go out and tender and ask
others to quote, there i3 a risk that
that becomes really the floor and
others are likely to quote a price
‘much higher than that. When we in-

ce an element of competition we
B0 out on tender on the basis of the
estimate which has been given to us

the consultants—the estimate
given to us by the consultants is the
basis for this purpose—a basis which
is not a secret matter, which is known
to every supplier. Then a greater
Posgible criticism might be saved as
the estimate will not be much in-
Crefsed but ultimately it was quite
likely: that the price that the country
had to psy would have worked out
to 4 much higher figure. That is the
exDlgnation which they gave, and I
have no resson to doubt that there is
strength in this explanation.

We have also to remember that
after all, this is a phenomenon which
is of significance in relation W
Rotrkela. In Rourkels, quotations
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on the low side and as a result of the
actual things coming up, the quoted
prices are higher. Therefore, I sub-
mit that there was absolutely no point
in that. (Interruption).

Bhrimati Renu Chakravarity: Sure-
ly, the fluctuations must be within
limits. '

Sardar Swaran Singh: I know what
is in the mind of my hon. friend, Bhri
Naushir Bharucha, He has drawn all
his inspiration—and quite rightly—
from the observations of the Estimates
Committee. That is a rather delicate
matter, when one has to differ from
the findings of a body like the Esti-
mates Committee. But the House and
the hon, Speaker also have prescrib-
ol a certain code of dealing with
what is contained in that Report, and
hon. Members and the House should
be content to comply with that code
in the sense of permitting the Minis-
try to give their comments upon the
various recommendations and then let
the process evolve of either convine-
ing the Estimates Committee who may
later on modify that or be convinced
themselves. But before that process
could be gone through, hon. Members
showed impatience to raise those very
points and adopt those wery argu-
ments on the floor of the House, and
no option is left for me but to put
forward my counter-viewpoint, even
though at first sight it might have
been rejected by the Estimates Com-
mittee. I have no doubt that when
all these facts are properly explained
to the Estimates Committee they will
appreciate this viewpoint and even it
they do not, I will have no other
option but to....

Bhri O=a: A word of explanation,
8ir. Is it true that the Report of the
Estimates Committee is shown to the
Ministry before the publication of the
final report?

for Grunts 8863

Sardar Swaran Simgh; It is sent to
the Ministry so that they might check
the factual points that are mentioned
there. The report is not shown with
a view ‘to affording the Ministry an
opportunity to give their arguments as
to why particular conclusions that
have been arrived at should not be
arrived at. If instead of Rs. 118 crores
it is stated as Rs. 110 crores or some
facts are mis-stated, they are checked.
What I mean to say is that showing
to the Ministry does not mean that the
Ministry has got a second chance of
actually pointing out any fresh mate-
rial which might justify a revision of
their conclusions. That is why I am
using this guarded language in saying
that before utilising the normal pro-
cess that is envisaged for developing
proper relationship between these
parliamentary committeesa and the
Ministries with whom they have to
deal, the hon. Members in their wis-
dom have chosen to adopt those very
reasons to attack the Ministry and
there is no other option for me but
to take up my position with regard
to the various points that have been
put forward in the Estimates Com-
mittee’s Report.

Shrimati Renu Chakravartty: On a
point of order, Sir. I want to know
whether it is open to the hon. Minis-
ter to say that what has been recom-
mended by the Estimates Committee
is something which he categorically
rejects, He can ask for time for con-
sideration. But can he say just now
that he categorically rejects the
findings of the Estimates Committee?

Mr. Deputy-Speaker: He has ex-
plained his difficulty. When the Esti-
mates Committee comes to a
conclusion, the conclusion is sent to
the Ministry. The Ministry has its
own explanation, its own reactions.
Then, when they come to the Esti-
mates Committee, they also consider
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fore, there is no option for him
t to put his case here, because if
he does not put his case, what shall
be the result? A conclusion will be
drawn that he had no case to make
out or that he had no defence to put
forth. Therefore, he can naturally
put forward his own point of view,
the Ministry's point of view.

g

Shrimati Renu Chakravariiy: As
far as I know, the Estimates Com-
mittee, after /it has considered the
Ministry’s point of view, publishes its
report. Then the Ministry considers
it. It is only after a period of time
again that it is revised by the Esti-
mates Committee in the course of one
year or two years when they examine
how far the Ministries have imple-
mented their recommendations, and, if
not, why not. That is the procedure, If
any criticism is made or anything is
said arising out of the Estimates Com-
mittee’s recommendations, is it open

against me as a conclusive rejection
of my suggestions. That is the point
I am trying to make........

Pandit Thakur Das Bhargava
(Hissar): The report of the Esti-
mates Committee is never conclusive.

Sardar Swaran Singh: Even in this
particular context without going to
the general matter, I would draw the
attention of the House to appendix
XVII on page 141 of the report of the
Estimates Committee which clearly
gives all the differences between the
original estimates of the three steel
plants and the revised estimates and
also the reasons. In the case of
Rourkela, four points are listed; in the
case of Bhilai three points are listed
and in the case of Durgapur also
seven reasons are given as to why
these increases were there. Unfortu-
nately for myself, the Estimates
Committee in their wisdom thought
it fit to shove it on to the Appendix
only to be unearthed by some researcn
student. They do not find a promi-
nent place in the body of the Esti-
mates Committee’s report so that the
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affairs; that will certainly be expedit-
ed. . .(Interruphons.)

Mr. Deputy-Speakar: Order, order
That is certainly a thing to be conai-
dered, that can be done on a differ-
ent occasion. For the present we
cannot take that into account

Shri Supakar: If the reply 1 not
sent 1n time it can only be given n
appendix

Sardar Swaran Singh: It 15 far
from me to make the shightest sug-
gestion that the Estimates Commuittee’s
recommendations are not entitled to
great weight. They are entitled to
vary great weight

Shri Nath Pai: They are not much
1o his hlkng

Sardar Swaran Singh. Even so, I
attach the greatest weight, because
there are many people for whom 1
have the greatest respect and regard
although I may not have a Lking for
what they say My hking or not does
not come in the way of having a
fairly objective approach in these
matters and I derive very great bene-
fi# from what 18 contained there

g

I was mentioning this only to point
out that so far ag the estimates part
i1s concerned, there 1s absolutely no
reason for us to be apologetic in thus
Every care was taken to ensure that
we get the best return for the money,
and sticking to certain estimates
merely because that happened to be
mentioned at an earlier stage would
not have been in the interest of the
country The matter of revision of
this thing, 1s therefore, a mmor
matter Before I pass on to the next
pont, may I submit the case of the
Tatas who have got very great experi-
ence® A large number of Members
feel that we should depend upon steel.
men who are Indians (Interrup-

tions )
Shrimatli Renn Chakravartty: Pri-
vate sector has given you ICC
Bardar Swarap Slogh: .  that is,
Tstas and the Indian Iron or both of

CHAITRA 10, 1881 (SAKA)

Nangal, DVC, everywhere the est-
mates requured revision

Sardar Swaran Singh: My respect-
ed friend nghtly pomnts out that this
had happened m other places too

It may be, Sir, that those who
might take a more sirict view might
say that this should not become a
matter of habit I can claam some
credit that with regard to these, at
any rate, for the last three years,
certain figures which were given still
hold the ground and there had not
been any upward revision thereof

Now, I would pass on to some other
points that have been raised Things
have been said about certamn contracts,
certain points have been thrown up
and certain contracts that have been
concluded have been critiised In
that sphere, agam I am on a some-
what delicate ground The Estimates
Committee has been examining those
contract: and 1t has given a report
The Auditor-General has also noticed
those contracts, some of them, and
they have been included m the Audit
Report which has been prepared by
the Auditor-General That Audit
Report 1s to go to another august
body of this House, namely the Public
Accounts Committee The Public
Accounts Commuttee will examine
those contracts in the light of further
comments or amplifications that might
be put forward by the Minstry or by
the Hindustan Steel Then the Public



They have picked up two contracts
and have taken a fancy for them, but

have never even shown the
House the courtesy of pointing out as
to what was the total number of con-
tracts, for instance, which the Hindu-
stan Steel negotiated, what was the
wvalue like, what was the number
like, what was the complexity like
and what is really the total impact
of these two things which have been
highlighted and on the basis of which
huge theories have been built about
everything being rotten and what not.

I submit, Sir, we have to view this
in a correct perspective and not take
an exaggerated view merely by pick-
ing up one or two things. I do mot
claim infallibility. There must have
been mistakes. Those mistakes can
always be gone into It is one of the
functions of the Audit, which is as
much a part of the entire system that
we have adopted in the country as

cism on the ficor of the House. These
contracts are the Duggal contract and
the Hoch!

for Gruniz e8sl:
about 2} years ago. This was award-
‘ed to this firm because their quota

1

Sardar Swaran Singh: I do not say
that the original contract was wrongly
given. Therefore, this second argu-
ment will arise only if ull of us come
to the conclusion that the original

very palatable thing for me to. . . . .
Mr, Deputy-Speaker: Probably, the

asking them to reconsider the stric-



this report. The date that has been

in the Punjab Chief
Minister's letter, is immediately after
that. That is 10th February, 1968—
the Becretary of the Punjab Vidhan
Sabha. The whole matter is request-
ed to be gone into. We feel that there
is some sort of pressure which has
been brought upon them. I could
have understood the Speaker asking
them. Now, the whole thing, after

sifted again. It seems there are con-
slderations for this.

Mr. Deputy-Speaker: Anyhow there
will be no justification for us to sit
in judgment of what is done there.
‘We will not go into that.

Sardar Swaran Singh: That was
exactly and precisely the line that I
wanted to take. I can say at this
stage that it was pointed out by the
hon. Member himself that the adverse
remarks which the Public Accounts
Committee of Punjab made came to
light after the contract was awarded.

8hri Naushir Bharucha rose—

want to have a second speech? I do
not mind. Therefore, the short ques-
lion that remains is, was there any-
thing about Duggal which ought to
have put us on our guard and should
have impelled us to make any en-
Quiry beyond what iz normally
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special pleas in favour of contractors,
and on an earlier occasion, I made it
clear that it is perhaps not fair to the
Government that they should be
called upon to go into these contrac-
tual obligations in a very detailed
manner, because the object in the
mind of the hon. Members is that we
get the best return for our money. In
that context, it iz always better if
these contractual things are left to be
sorted but between the comtractors or
the supplier, whoever it be, and the
organisation with whom they had
contracted, and it is always a little
unequal atmosphere if we try really
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{Sardar Swaras Singh)

to go into the pros and cons here,
But so tar as this particular case is
concerned, if we exclude those
- mdverse remarks of the Public
Accounts Committee of Punjab, which,
‘were not there when the contract was
awarded, then the fact remains that
Duggal was a firm of first class con-
tractors registered with the Public
Works Department. It was a first
«<lass contractor with the railways; it
had done considersble work for the
port authorities; it had also done
considerable work even in relation to
a refinery in Bombay. It wag a well-
Teputed firm. Therefore, those people
who were responsible at that time in
awarding the contract accepted the
Quotation of a firm which had consi-
derable engineering and construction
experience and it was actually regis-
tered as a contractor in a number of
governmental organisations. There-
fore, to say that we should not have
dealt with them or that we should
have undertaken a special enquiry
about the antecedents of that firm is
only anticipating too much and I am
not at all convinced that those who
awarded the contract at that time
meed have undertsken more than

what is the customary thing to be
done.

Stil] the other question remains as
to why after the contract as given to
lum, another additional help was
given to him in the form of German
carpenters That 15 a walid point
which requires explanation, because
normally, if a contract has been
entered into and terms have been
settled, he is expected to execute the
work according to the contracted
specification and normally, the ques-
tion of help does not arise. So far
as that general proposition is concern-
#d, 1 have no quarrel with that and
it is sound.

But in this particular case, I would
place before the House the facts of the
situation. I would like to mention
that in the case of Rourkela, the
‘bunker is a huge construction. It has
to take the cosl, iron ore and lime-

Demandas MARCH 31, 1809

ggal & Company had
no experience of it, but no one in the
country had any experience about the
construction of reinforced concrete
bunkers, It is always mentioned as
if those carpenters were brought here
for the purpose of planing the wood
or for doing ordinary unskilled work
that a carpenter normally does. But
to pour concrete, a certain shuttering
has to be erected, which is very com-
plicated. I have a grievance against
the three hon. Members who criti-
cised, because in spite of my invita-
tions, they have not yet thought it
fit to visit the place, so that they
might see for themselves the compli-
cated nature of the work. I hope they
will go there one of these days and
then most of these doubts which have
gripped them-on account of theoreti-
cal considerations will certanly be
removed. Here was a comnlicated
structure of a bunker which had not
been attempted anywhere in the
country before, No one in the coun-
try had any experience about the
complicated shuttering and we did
not want to take any risk, although
Duggal will not admit it. His line
throughout has been. “I was all right;
you developed cold feet unnecessarily
and you more or less put these car-
penters on me. I could have done
without them” But somebody had
to exercise his judgment at that time.
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wotk mey be done within time and
without undue delay. Out of these
three alternatives, somebody had to
exercise kis judgment, In retrospect,
it bas clearly been proved that as a
result of choomng the alternative we
did, viz, we sirengthened the orga-
nisation by g@ving him specialised
carpenters, who according to the ter-
minology of certain countriss, could
be called engineers .

Shri Naushir Bharncha: Not a word
about the bunker has been mentioned
by the Estimates Committee,

Shri Nath Pai: Let us hear him

Sardar SBwaran Singh: Are you
saymng what I am saying 1s not cor-
rect? You are quite correct when
you say that the Estimates Commut-
tee mught have come to a different
conclumon 1if all these facts had been
thera If that 158 the point, then I
readily concede that

The point that I am developing is
this Out of the three alternatives
that were open, cancellation of the
contract and bringing m a new party,
permitting hum to go ahead with what
ever resources are available here and
we taking the consequences if we do
not succeed and, thirdly, our decision
to strengthen him by prowiding him
the technical know-how and all those
things, although m the ultimate

m this case And I have no doubt
in my mind that if we had gone for
re-tender, the country would have
had to pay much more It is not a
cage of ardinary carpenters; it iz the
case of specialists ‘who were imported
%o strengthen the organisation which
8 (Al) LED—8
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(Sardar Swaran Singh] Bhri Nath Pal: The certificate was
the schedule, even at that time there procurred on the Tth January after
were other contributory factors also. we had raised the matter on the 28th
One was that when excavations were November in this House. The certi-

ficate mentions that there has not

uhdertaken it was found that ' the
quantity of lean concrete was really
much more than what we originally
thought would be required. When
detailed drilling and excavati wers
made and firm foundation to be
reached it was found that the ground
had to be excavated and much more
lean concrete had to be poured, which
meant more work. That was one of
the remasons why he was behind the
schedule. This is so far as the Rour-
kela project is concerned.

Shri Nath Pal: 1 will only ask bim
about one or two points. He himselt
said that they were lagging behind.
Yesterday 1 have pointed out two
aspects of it. I had referred to
Gutehoffnungshutte (GHH) and John
Sheafer, apart from amassing a profit,
have charged Rs. 1100 per carpenter
per month, which comes to a total of
Rs, 12 lakhs of rupees. I have said
this and I had asked the question on
the subject. Apart from the salary of
these carpenters they were deducting
from the staggering fee Rs. 5,000 per
month which the carpenters were
supposed to receive as salary. This
is above all other commission that
they have received and that in colla-
boration. I ask him, if you say that
you brought me because the work is
lagging behund, are we not justified in
aslking you as to why Shri Ganapathy,
your Resident Director, gives this
certificate? That you have been kind
enough to try to explain, But the
wording is that “their work up-to.date
is quite satisfactory”. Not only in
1857 but all along and the final work.
I would like you to hear this wording,
“Their work up-to-date is quute satis-
factory and has not resulted in any
delay in the erection of the work
entrusted to them.” The certificate is
very categoric.

Shrimati Renu Chakravartty: In
the background of his statement.

For one
thing, it is really for Shri Ganapathy
te say as to what really did he mean
by all those words. I
disinclined to accept—I
reluctant to do so—the
that my hon, friend is placing on this
because Shri Ganapathy was not even
there when the additional carpenters
came,

Shri Nath Pal: I have
records before me.

Mr. Deputy-Speaker: Order, order.
Let us hear him,

Sardar Swaran Bingh: We should
accept that with regard to the rele-
vant period of time. At what point
of time that letter was given. I have
tried to explain 1t as best as I could
It is true that the exercise of judg-
ment is involved in selecting one of
three alternatives that I have placed.
But I would respectfully submit that
1t was an exercise of discretion which
had to be exercised by someone and
in retrospect I cannot say that it has
been unwisely exercised

gt the

With regard to the other point, 1
am sorry that I did not reply in my
main_ reply. To say that just to
secure employment for about a hand-
ful of these specialist carpenters who
had to come all the way from
Germany and do the work - here
because according to the original
contract whenever these foreigners
are supplied the supplying firm has to
be paid something so that they make
their services available to us will not
be charitable, That is a part of the
general contract. Now, my hon
friends may have their complaints
against that contract itself. That is
a separale issue and I need not go
into it. No separate commission or
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of the conduct of the consultants
Shri Nath Pai: I will produce the
documents

question takes another complexion
Not only that, he has also stated here,
“That Resident Director’s chut 1s added
to this note to prove our contention,
that 1s, that we have finished every-
thing according to schedule”

Sardar Swaran Singh As to these
individual positions that the contractor
might take from time to tuge, I
would beg to the hon lady Member
not to gg into these details as to on
which point of time was he behind
tri» or on which he was not If I
have any experience of contractors—
and I can claim some—there will be
interminable disputes even hereafter
This may not be the end They might
go to arbitration They might ask
that they have spent more or that
they have incurred more expenditure
It may perhaps not be very farr to
the country that I should go out of
the way to trace the progress from
day to day and should be called upon
to say as whether on any particular
point of tume the ‘progress was accord-
InZ to schedule or not After all, this
hon House 1s concerned with broad
Issues that are before us and there
are other forums where we can sort
out these matters of detail That 15

for Grants 8878

so far as the Duggal matter is con-
cerned

So far as Hochtie! Gammon s
concerned, 1f I have understood the
enticism correctly, and I tried my best
to analyse and find out the particular
thing that has worried hon Members
making this enticism, the pomition is
this One 1s the general thung that
has been criticuised namely that they
were one of the partners in the con-
sultant firms, who had drawn detailed
drawings and desmigns for the avil
works, and, therefore, later on, the
contract should not have been award-
ed to them On general grounds, it
we can avoid it, we should certanly
avoid 1t I do not join 1ssue on that
score, because I think it 1s a sound
principle that if we can keep out
those who are responsible for detailed
drawings and the like at the initial
stages, it would be good But I
would beg to the House to keep m
mind the circumstances and the back-
ground 1n which this contract was
aiven

The rolling mull contract, so far as
the aivil work 18 concerned, is the
highest 1n value and the most complex
of all It has got a number. of
sections, the bloormng mill section,
the rolling mill section, the cold roll
section, the hot strip section and a
number of such things The value is
of the order of about Rs 8 crores I
forget the exact figure

Shri Naushir Bharucha: It is
Rs 778 crores

Sardar Swaran Singh: Here, my
hon friend has it on his finger tips
His Inspections are generally very
mformative

That was really a very complex
type of work Most of the detailed
drawings with regard to that had
already been completed by these
people, one of whom later on became
a contractor

Personally, I wish we could avoid
that But the alternative was this
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[Bardar Swaran Singh] ,

I was saying that he made a big
point saying that here is a body of
consultants; they do not know that
the cost of the land upon which the
plant is to be constructed has to be
included. I would respectfully sub-
mit that I do not require consultants
or, for the matter of that, anybody to
tell me that the cost of the land upon
which the plant has to be construct-
ed has to be included. I know it has
to be included. I do not want to
pay one per cent. or two per cent. to
another consultant on Rs. 50 lakhs or
so, the value of land, to tell me that
this should be included there, so long
as the items for which he gives me
estimates are enumerated and I also
know that this has to be done. It
was not that these things were not
known to us. So if later on these
items which were not included origi-
nally are included—and about which
we knew that they would have to be
included—I do mnot see anything
wrong. Take, for instance, the cost
of township. We were not to keep
our people in helicopters flying there.
We knew that the township was going
to be developed. We do not require a
gonsultant to tell us that to town-
ship has to be constructed.

Shri Naushir Bharucha: Why were
they not given in the revised esti-

, mates?

Shri Nath Pai: It is an amount of
Rs. 120 crores—unaccounted ancil-
lares.

SBardar Swaran Bingh: I am sorry
for the embarrassment in which the
hon. Member finds himself. I can-
not help it. I think he has over-

stepped his point.

Shri Supakar;: The point is: why
were these matters not put before
the House—details of this amount of
Rs. 120 crores. We are not concerned
whether the consultants had put it in
the estimates or not. The only point
is why these matters have not beer
brought before Parliament in time
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Bardar Swaran Singh: Perhaps the
bon, Member was not giving me his
indulgence and attention when I tried
to develop that point.' In fact, thaf
is the main argument with which I
started. So far as the House is con-
cerned, we have kept it informed at
all stages and in great detail, and
every time this eaveat has been en-
tered the figure that is being given
docs not include X, Y, Z. So on that
score—] may have wagknesses and
there may be other mistakes—I think
the hon. Member has got absolutely
no grievance.

Then there is another—

Difference between revised
estimates (based mostly on con-
tracts concluded) and estimates
in the detailed project report—
Rs. 13-94 crores’.

These are all also explained in the
Estimates Committee’s Report, as is
given in the appendix. The point I
was trying to develop wag that with
regard to these agreements with con-
sultants that we have entered into,
probably this thing has been in their
mind that some of the consultants
being suppliers of some of it, pro-
bably our interests were not watched.
I have already submitted that even
with regard to Rourkela, the increase
in the two supplies of equipment
from Krupp and Demag separately,
when compared with others, is of a

' smaller order in terms of increase in

other sectors.

Shri Naushir Bharucha: May I
point out that the hon. Minister is
quite wrong' when he says that the
estimates for the township were
placed before Parliament? 'The
Estimates Committee at page 5,
paragraph 144 of their Report dis-
tinetly say:

“The Committee do not appre-
ciate why estimates of tmportant
items like townships, iron ore
mines and quarries, electrical
works, railway works ete. were
not originally indicated to Parlia-
ment".
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that 15 not a
major point So long as I say that
the township 1s going to be there,
the mere fact that I have not said

In the case of Durgapur, we have
International Construction
not connected

to go mto a broader perspective and
iry to make out that our interests
have not been safeguarded 1s, I sub-
mat, not correct

With regard to Durgapur, a pomt
has been ramsed that apart from the
fees we had paid to the consultants,
that 15 the International Construction
Company, we are also paying another
sum of Rs 14 crores to ISCON

This bemg a technical matter 1 do
not blame anybody But, there is, of
I may say so, a little confusion about
the rules of the consultanty and
ISCON 1 have tried to explain on a
number of occasions that ISCON are
our contractors and supplers and
they are not our consultants The
International Construction Company
are the consultants and it 1s their
duty to see that the work which 1s
done by our suppliers the ISCON 1s
according to certain specificationg ete

Still the question remsains as to
why when everything is enumerated
while finalising the deal with ISCON,
why this sum of Rs 14 crores or so
Was given as a separate head—when

was separately given for
blast furnmce so much, for rolling

mill so much, for coke-oven so much
I would submit that this is not a
very dufficuit thing to explain So
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far as these items are concerned, they
have gone into the price structure of
the various units, both ;n the case of
Bhulai as well as in the case of Rour-
kela It 1s convenient to say this for
things which had been separately
negotiated Merely paying for some-
thing 1s not enough Somebody has to
organise the whole thmg and to see
that everything 1s carmed out m
unison, to see that everything 1s pro-
perly camried out m time And, that
organisation was provided ~ by the
consortium In the consortium itself
there were different supplrers of diffe-
rent things Certain things were cal-
culated. This was more a matter of
accounting than a basic thing Cer-
tain amounts were separated as due
to certamn items

The consortium had also to provide
the organisation which ensures that
the thing 15 constructed You may
collect the bricks, you may collect the
mortar, you may collect the cement,
but the house will not come up Some-
body has to supervise and see that it
13 constructed There will be an ar-
chitect or engineer who will super-
wviee that Roughly, the International
Construction Co, who are our con-
sultants are the architects, the engi-
neers who supervise and ensure that
something which 1s produced 1s ac-
cording to the specifications, according
to the terms of the contract The
suppliers are those who supply certain
things work them out and hand them
over to us 8o, over and above the
various ltems that had gone, this was
a sort of convenient item or head
which can be spelt out One can be
wise after the event and say that we
could have asked them to actually
allocate it to the varnous items

Shrimati Renu  Chakravarity:
So that we would not have wormed
you about it

Sardar Swaran Singh: Just as you
‘are not worrymg me about Bhila
because all that is there in the de~
tails

Shri Nath Paf: But it 18 a question
of crores
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1t is a new line, I will not at all be
ashamed to have foreign collaboration
17 hrs,

Shri Nath Pai: But kept it limited
to where necessary.

Sardar Swaran Singh: But where
necessary, will be the subject matter
of a dispute between you and me..
(Interrputions.) It is our intention
not only to organise this in an effec-
tive way but with such foreign col-
laboration that might be available
to organise it well and also to have
that co-operation has been
pointed out by some hon. Members
between this and the Heavy Engine-
ering Corporation that is going to
be set up near Ranchl It is our
objective that with regard to oyr
new expansion programmes or
with regard to whatever new plants
that may be set up we should be able
to have as much of the indigenous
content in those plants as is possible
and to that extent we will strain
every nerve to ensure that we will
utilise to the maximum whatever
technical Iknow-how or machine
manufacturing capacity is available in
the country. There will be complete
co-ordination between the Heavy En-
gineering Corporation and this designs
organisation. The possibility cannot
be ruled out that it may be located
at such convenlent place where thers
can be more frequent consultation and
almost day-to-day collaboration bet-
ween the two.

The hon. Member Shri Dasappa
and another pointed out that there
should be an advisory council for ad-



Sardar Swaran Singh: 1 am giving
scme thought as to what the pattern
should be. ’ I think it will be possible
10 have an advisory council to advise
on these general questions about dis-
tribution and the like.

Very grave doubt was expressed by
my hon. friend Shri Bharucha about
the cost that may work out with
regard to steel. He gave some cal-
culations and he put them in a
dramatic form. But he must have
slept over that and I think he must
be having second thoughts about it
That there should be any doubt that
we will not be able to produce steel
at a competitive price—I think—it is
a defeatist attitude which I cannot
too strongly countract. If he attempts
any calculation even with the figures
which Shri Bharucha took even then
he will ind that the steel will be
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hon. Member may have more, but
can claim a little If he thinks that
everything should be held up, no
progreas should be made and we
should only wait for the judicial en-
quiry, I think that would be a sad
day for the country. There are
various bodies which can go into the
matter and examine it with care
After all, we have to go through
certain procedures which are accept-
ed, and if by going through
those procedures, in the ultimate
analysis, it is found that some-
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[Sardar Swaran Singh)

stop the movement of the hands of
the clock and we should call it a day,
something more negative than that,
1 have still to imagine. And, com-
ing from the hon. Member, I was
really surprised.

Then, suggestions were made about
organising the laboratory. We are
taking good care to ensure that the
three steel plants are properly equip-
ped and they will have well equipped
laboratories. It is our intemtion to
have good arrangements there.

Something was said about the de-
velopment of smaller low shafr fur-
naces, Ihad occasion to say something
about this even in my opening re-
marks. A pilot plant has already
‘been installed, and  depending upon
the experience thereon it is our in-
{ention to make incressing use of the
know-how and experience we might
guin.

So far as plans for our expansicn
are concerned, 1 cannot more than
agree with what has been said by 2
large number of hon. friends that we
should first concentrate on expansion
of existing plants before we go Over
10 the fourth plant. That, I think, is
a very valid argument, a valuable sug-
gestion. T only want to assure the
House that we have taken good care
to ensure that the services and other
arrangements in the ‘one millior’
steel plants in the public sector are
planned in such & manner that the
expansion will be a natural process.
Most of the underground communi-
cation pipes etc. have been so planned
and so designed that the expansion
will be a natural process. Therefore,
we would like, naturally, to concen-
trate on the expansion of these. We
have also initlated some preliminarv
steps because our experience indicate
that we should initiate such prelimin-
ary action much earlier, and it is in
that connection that we have already
appointed a firm of Indian consultants
fo make a project study with regard

MARCH 31, 1980
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to the Bokaro steel so that we
have eriough of data to draw up a de-
tailed project report if and when a
decision is taken that we should have
& fourth steel plant. We should think
of these matters in a long-range man-
ner rather than tackle the whole
thing in a rather hasty and quick
manner.

With regard to production in the
two blast furnaces some doubts have
been expressed. I tried to explain
that to eome extent iIn my openng
remarks. My latest information is
that the Rourkela blast furnace pro-
duction yegterday was 630 tons. In
Bhilai it is a little over 800 fons.
Bhilai has been better, and it has
touched even 1000 tone on certain
4ays. But, on the average, this s
roughly of the order of 800 tons. I
said that there was gome defect in the
titing arrangement. I think that has
been rectified and now we can look
forward not with that pessimistic tone
but with some confidence that the
production there will be stepped up.

1 will not take any more time ex-

Shri Nath Pai: We are ready to sit.
Only answer our points.

Sardar Swarany Singh: I will attempt
to answer but I cannot have the same
eloquence which my hon. friend op-
posite can bring to bear. I can place
certain facts before the hon. House
and it iz for them to draw whatever
conclusions they intended to.

Bhri Tangamani (Madurai): How
about the production of coal in the
publfe sector?

Shri Dasappa: rore—

Sardar Swaran Singh: Shri Dasappa
will naturally like me to say some-
thing about Bhadravatl.

Shrimat! Retiu Chakrawartfy: Do
not leave out Durgapur.
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Mr. Deputy-Speaker: It all the in-
dividual demands are to be touched
upon, perhaps it would be difficult.

Sardar Swaran Singh: I will not
take long. So fer as Bhadravati is

been approved. Even with regard to
the expansion of the other facilities
also, I am glad to inform the Hou<e
that the Chief Minister has already
informed me that he agrees 1n princi-
ple to the formation of a Cogporation,
because that is the normal pattern
that s suitable for running theae
organisations The Tarif Com-
mission also had suggested that it
should be a Corporation. So far as
the actual physical work is concerned,
that has not at all suffered merely for
want of formation of this Corporation
There are certain plans with regard
to the expansion thereafter which are
now in the final stages 1 have every
hope of its being a success But
even there, I may tell the hon
House even now that the amount of
Rs 3 crores which was estimated
firet, is now about Rs 5 crores On
a detailed planning, it costs about
Rs 5 crores That, I think, is ‘he
general experience, when we git down
and go into the details. T am not at
all perturbed by that increase. But
1 have no difficulty really about
Bhadravatl expansion. I can assure
ithe hon. Member that so far as the
Bhadravati expansion is concerned it
will receive, and it has already re-
ceived, all possible help and sympathy
that it deserves.

Special mention has been made with
regard to the location of the alloy
and tool steel plant With regard to
that, all that I can say is that no
final decision has been taken one way
or the other, and it will depend upon
weighing all the relevant c
ations. Therefors a firm decision has
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yel to be taken as to whether it should
be located in one place or the other.
We will see the overall economics In
the matter of its best location, and it
is only thereafier that a final decision
will be taken.

Before I st down, there are one or
two things to be said. Something was
said about the Board of Directors of
Hindustan Steel. I think that we
should not really say anything which
may shake the people who have to take
dificult and delicate decisions, people
who are able and competent, who are
good engineers, technical men though
they may not have done steel. But
how many men there are who have
done steel and who can be posted
there? Shrimati Renu Chakravartty
suggested that we could even pkk
up some of our junior metallurgists
and the like,—

Shrimati Renn Chakravartty:
Senior.

Sardar Swaran Singh: ....and make
them directors. The real faci is that
there is a very great shortage of the
right type of steel men. I would like
to be as brave as Shri Nath Pai and
I would very much like that every
post is filled by an Indian. But we
have to face the facts of the situation,
much as we may require sentimentally
and psychologically and the like, fcr
which I have every sympathy I do
not think we have got the technical
type of steel men who can be put as
directors. I am in the search of a
MAaN......

Shrimati Renu Chakravartty: Not
one, but two, three....

Sardar Swaran Singh: Yes, two or
three men. If I have to pay a higher
sa]a:ytoﬁiemlhopetwm have
the gupport‘h‘qnhﬂl Members

opposite. . ..

Shrimati Renu Chakravarity: Cer-
tainly }
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Sardar

Shri Morarka: May I say a word?

‘Mr. Deputy-Speaker: I should think
he has said enough when he was given
an opportunity.

Shri Morarka: Just now the hon.
Minister referred to the question of
the retention price and he paid a com-
pliment about my figure work

Shri Ferose Gandhi: He was re-
ferring to your figure!

Shri Morarka: As the hon. Minister
‘himself stated, the sum total is first
determined and then that total is
distributed over 3 or § years, as the
case may be. But in the recommen-
dation of the Tariff Commission there
15 a difference in the sum total also,
the large “sum total” has been calculat-
ed and then spread over five year
period.

Sardar Swaran Singh: We will try
to understand the viewpoint from him.
He is a valuable colleague and I would
hke to benefit from him. I do not
want to say that straightaway I re-
ject his views.

Mr, Deputy-Speaker: Shri Malaviya
may explain the figure now.

Shri K. D. Malaviya: I tried to un-
derstand these figures. I have satis-
fied myself that so far as the numbers
are converned, there is no mistake in

these numbers. The only thing .

it by some explanatory note this
could have been split up, even I conld
have understood it much more pre-
cisely. The estimate of expenditure
of Rs, 13:65 lakhs has been shown for
300 posts, Apparently, there seams to
be some discrepancy, because for 390
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posts 1t 18 Rs 13'85 lakhs and for 338
posts it’1s Rs. 18 lakhs. The numbers
do give the impression of some dis-
crepancy. But when the estimiatas
were made for 1058-59 they represem-
ed only the expenditure that was like-
ly to be incurred after making due
allowance for delay in obtaining ex-
pected sanction. Sanction for 0
posts are incomplete. Recruitment has
to be made to fill the sanctioned posts
This means that the provision of
Rs 18:65 lakhs do not represent the
entire expenditure for 12 months of the
financial year on all the 390 posts

Shri Feroze Gandhi: May I say....

Shri K. D. Malaviya: I do not want
to be disturbed. If you will permit
me to have my say then you are at
perfect liberty to say what you want

That situation arose because in
November, 1957 when estimates were
drawn up ad hoc provision was made.
The position has changed with effect
from 1950-60. Now the Ministry of
Finance do not accept any provision
for inclusion in the budget estimates
unless the necessary adjustments for
the sanctioned post has been obtained
in advance completely, So, the pro-
vision of Rs, 1886 lakhs represents
the entire expenditure on 338 posts
which are already covered by the ex-
penditure sanctioned. Hence the
apparent discrepancy which you see.

Lastly, although the number is 300
as against 336, the fact 3 that 390 does
not represent the actual 12 months’
work. It was only an estimate made
in advance on certain expectations of
posts being filled and all that. Baut
what is relevant is that though
Rs. 1365 lakhs were estimated only
Rs. 1193 lakhs were zpent. Now
Rs. 18'86 lakhs have been estimated
for 336 completely planned out posts.



Then why should Rs 18 88 lakhs Le
budgeted for the next year? That
8 what is being asked for, when the

Bhri K, D. Malaviya' I tried to find

out the numbers Those numbers
have not been indicated here in any
place I tned to find out those num-
bers They were 228 Thus 15 all that
can find out even at these places
I get more time, I can perhape
ve greater details But perhaps
ese estumates now are for 226 and
t for 300 When the estimates were
were made for 30

2 EE ER R~

they

Deputy-Speaker. But the House
m the first instance, be satis-
fled So far as these are concerned, if
he wants more time he might come up

:

%

Shri K. D Malaviya: The number
228 that T have given is the firm

E

the number 1s reduced

Mr. Deputy-Speaker. If the number
228 1s substituted for 390, what ob-
Jection shall he have then?

Sbri Feroze Gandhi: I am explain-
ing that The budget estimate for
1958 59 13 Rs 13,65000 Am I to un-
derstand that Rs 13,65,000 was also for
2257

Mr Deputy-Speaker The estumate
of Rs 1365000 was for how many
exactly we do not know so far

Shri Satya Narayan Sinha And at
what tume?

Mr Deputy-8peaker: That 15 not
known Now, the only figure that
the Minktry can give 1s that it was
228 The hon. Member wants whether
the same estimate would have re-
mained if the onginal estimate of the
number would have been 226 instead
of 380 But now we are more con-
cerned with the revised estimate Now
the number is 226 and the revised
estimate 15 Re 11 lakhs When they
want the number to be Increased to
338 will there be something’ radically
wrong if the budget estimate s
Re 18 lakhs
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Shri Ferowe Gandhi: We want to
understand it

Shri X, D. Malaviya: It will not be
radically wrong.

Shri Ferose Gandhi: You have not
explained A2. It has not been ex-
plained. There iz a difference of
Rs. 5,80,000/-.

Shri K. D. Malaviya: I have explain-
od it.

Shri Braj Raj Singh: A-2 has not
been touched even

Shri K. D. Malaviya: I have already
stated that what is relevant here 13
that the amount is correct and that
the actuals that have been shown are
quite correct

Mr. Deputy-Speaker: The hon Minis-
ter has to ask the hon Members to
vote for this amount There ought
to be a satisfactory explanation for
A-2 also He has said that instead of
390 1t should be 226 but so far as 2850
is concerned, what was the exact num-
ber there ‘There Rs 18 lakhs had
been asked for and Rs 13 lakhs 1s the
revised estimate WNow Rs 23 lakhs
are being asked for in the estimates
while the number 13 being decreased,
s0 far as these numbers are concerned

Shri Naushir Bharucha: May I point
out that even the explanation as given
by the hon Minister, assuming that it
18 correct, 15 not fair to the House be-
cause the Government take a large
sum by the vote nf the House and
then employ a smaller number of cm-
ployees We give you Rs 13 lakhs for
employing 390 and you spend Rs 11
lakhs and employ only 226 ‘The point
18 that by misrepresenting to the
House that the Government are going
to employ 390 men you get Rs 13 takhs
and of course, then it turns out that
snly 22§ persons are employed, while
Rs 11 lakhs are spent.

Mr, Deputy-Speaker: T thunk there
15 no harm if we hold it over and some
more explanation is given. Even th~
hon Finance Minister mighit look into
it The dificulty is this. I am told
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and I am advised that because the
President gives sanclions to whatever
is contained here, we cannot change
the figures, either the numbers or the
amount here. Therefore, there ought
to be some more explanation. A note
might be circulated, or something hke
that may be done

Shri K. D, Malaviya: It is f6F you
to take a decision, but so far as 1 am
concerned, I am satisfled that the
actua)l expenditure shown here in the
estimates is correct

Shri Braj Raj Bingh: We must also
be satisfied,

Shri K. D. Malaviya: I gave the
figure of 228 If I am requured to qive
the equivalent figure for A-2, I give
it now, 1t 1s 1600. But 1 do not see
what is doubted here.

Mr. Deputy-Speaker: I have tried
to explain the doubt When we ask
the House to vote for an estiate of
Rs 23 lakhs for 2222, is there a justi-
flcation for it when we find that for
2850 there is the revised extimates of
Rs 13 lakhs? The Minister is asking
for Rs 23-88 lakhs or about Rs 24
lakhs for 2222 Either he should give
the explanation that all the wages
have been doubled or something must
be done.

An Hon, Member: He should spend
only Rs 13 lakhs,

Shri K. D. Malaviya: It is only after
November 1857, that is, it 18 only this
year that we are required to give the
actwal figures Previously, these
figures were calculated on the basis of
the work that we had before us; and,
therefore, these figures should be con-
sidersd firm namely, the figures which
we have now given, namely 338 and
2222, but the other figures which I
have quoted were 228 for 360 and 1800
for 2850 That is what we have found
out after calculation here.

Shri Naushir Bharucha: That is ex-
actly what is wrong

Shri K. D. Malaviya: Therefore, I do
not see any discrepancy so far as the
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[Bhr1 K. D. Malaviya)

sidered firm rather than the figures
supplied last year.
Shrl Nath Pal discrepancy s

Ehrl K. D. Malaviya: I have not sald
that

Shri Feroze Gandhi: The Chair sald
that.

‘Mr. Deputy-Speaker: 1 thought that
someone had suggested that they were
not whole-time workers, I think the
Minister had suggested it

Shri Ferose Gandhi;: But in this
account, there cannot be any tempo-
rary hands of a non-regutar establish-
ment,

Shri Nanshir Bharocha: Then, he
will spend Rs. 17 lakhs to employ 107

pomnt But so far as this Is concern-
ed, now he is asking for Rs. 18 lakhs

Shri Naushir Bharucha: For how
many people?

Mr. Deputy-Speaker: For 338,

Shri Naushir Bharucha: He cannot
employ less afterwards and say that
he has spent so much.

Mr. Deputy-Speaker: We shall see
that afterwards, whether he smploys
the full contingent or employs a lower
number. We shall see that afterwaris.
Now, I think it should be for the
House to decide.
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Shai Feseose Gandhl: It is for you to
decide, not for the House. If you are
conyinced that the explanation given
by the hon. Minister is not satistactory,
there is no harm in the Demand being
held over. The hon. Minister can cir-

Members to decide whether that 1s

CHAITRA 10, 1881 (SAKA)

Therefore, 1 will now enquire from
the Hon. Members whether they want
mmmuﬁmmtml or,
should I put them all together?

Shnr.ll.ﬂth.llm:l’ouunput

No 1128 which e o yote except
o which we want to press for
dwision. e

wlll:. Deputy-Bpeaker: The question

“That the Demand under the
head Ministry of Steel, Mines and
Fuel be reduced by Rs. 100
(Increase in the price of kero-
sene)”,

sufficient or not. 'What should I do”

Lok Sabha divided: Ayes 21; Noes 85

Divition No. 6 a1
] AYES . [ t7°41 hre,
Bharucha, Shri Naushir Kumbhar, Shn Reo, Sk T B Virial
Braj Rey Singh, Shri Mohan Swarup, Shn Reddy, Shri Nemi§
Chakravartty, Sharimat! Renu Mukeres, ShnH N Singh, Shn L Achsw
Blias, Shr: Mubsmmed Mullick, Shni B C Sugandhi, Shry
Ghosal, Shra Nath Pai Shn Supskar, Sha
Imam, Sh1i Mohamed Panigrahi, Shn Tangamam, Shn
Kaz, Shu Prabhat Rujendra Swah, Shn Verma, Shn Ramy;
NOES
Achar, Shn Ivetishi, Pandit ] P Ram Saran, Shn
Ant Singh, Shn Kashwal, Shri Rane, Shn
Ashanna, Shri Kotok:, Shn Liladhar Rao, Shri Jnganatha
Bshadur Singh, Shri Khan, Shn Eadath Al Reddy, Shn K, C
Briliwal, Shri Kureel, Shn B N Reddy, Shn Reml
‘lldh.shﬂ Lachhy Rﬂll. Shn m.mm'm
Baerk, Dt R Labari, 8k Sshu, Shri Remeshwar
Barroan, Shr: Muu, Sin N B Susgal, Sardar A. S.
Buaappa, Shri Majanys, Shn K D Samantsichar, Dr
Bhargava, Pandit Thakur Das Mandal, Dr Pashupati Sarhag, Shri Ajit Singh
Buendra Singhn, Shh Mathur, Shn Harish Chandea Shankerarya, Sk
Bose, Shri Mihts, Shr J R. Sharmas, 84 R, C
Brabm Perkash, Ch. Mnhis, Sho Bibhutl Shukla, Shry V €,
Braeshwar Prasad, Shri Mubra, Skn L N Siadananiapps, Shos
Chands, Shri Anil K Misrs, ShTiR R Sidduab, Shri
Chatarvedi, Shri Moratia, Shnn Singh, ShriH P
Chettler, Shri R. Ramanathan Naajappa, Shn Smnha, Shr Gajendrs Prasad
Chuni Lal, Shri Marenmhan, Shri Snha, Shn K. P
Daljit §ingh, Shsi Nusker, SAn P S Sinha, Shri Satys Naraven
Das, Skn N, T Nehru, Shrimati Uma Subbarayan, Dr, P
Dws, S5bn Ramdbani Ora, Shni Sumar Prasad, Shru
Dag, Shri Shres Nasayus Padam Dev, Shri Sunder Lal, Shn
Daspoa, Shri Patel, Shri Rejeshwar Swatan Siagh, Sardst
Dsb, Shri N. M Pattabli Raman, Shn Thomus, Shel A M
Dube, Shri Mulchand Pragi Lal, Ch Tiwary, Sheik §
Dwivedi, $hrl M. L. Radhe Ramun, Shr Tuls Ram, Shn
Gandhl, Shrl Parose Raghubir Sshas, Shn Usrao Singh, Shn
Geander, 8l K. Petitswamn Reju, B3bn D S Venkatmwubbash, Shey
Jain, Shri M. C.

8 (A)—-L8SD-8.

The motion was 'negmm
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Mir, Deputy-Sptaker: I taks it that
withdrawn with the leave of the
House.

All the other cut motions were, by
leave, withdraun,

Mr. Deputy-Spoaker: The question

is

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the President,
to complete the sums necessary
to defray the charges that will
come in course of payment during
the year ending the 31st day of
March 1960, in respect of the
heads of demands entered in the
second column thereof against
Demands Nos. 81 to.84 and 130
relating to the Ministry of Steel,
Mines and Fuel”.

The motion was adopted.

[The motions for Demands jfor
Grants which were adopted by the
Lok Sabha are reproduced below—
Ed.)

Demanp No. 81—Mmistry orF STEXL,
Minzs anp Fozn
“That a sum not exceeding
Rs. 36,968,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1060, in

Rs. 3,10,34,000 be granted to the

respect of '‘Capital Outlay of the
Ministry of Steel, Mines and
Fuel'”,
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Demawp No. 95—MINISTRY OF WoRKS, DEpARTMENTS  AND Exrexorruss

Housmag Awnd Surry UNDER THE MINIETRY Or WORKS,
‘HOUBING ANE SUPPLY
Mr. Deputy-Speaker: Motion moved Mr. Deputy-Speaker: Motion moved:
“That a sum not exceeding “That & sum not exceeding
Rs. 5797000 be granted to the Rs. 1,00,08,000 be granted to the
President to complete the sum Pregident to complete the sum
necessary to defray the charges necessary to defray the charges
wm:lmmmhmd which will come in course of
payment during year ending peyment during the year ending
the 381st day of March, 1060, in the 31st day of March, 1960, in
respect of ‘Ministry of Works, Tespect of ‘Miscellaneous Depart-
Housing and Supply’.”. ments and Expenditure under the
Minjstry of Works, Housing and
Supply'.”™.

Mr. Deputy-Speaker: Motion moved; " Ovrray
“That a sum not exceeding Deputy-Speaker: Motion moved:

Rs. 2,50,19,000 be granted to the M. -

President to_complete the sum “That a sum not exceeding

necessary to defray the charges Rs. g,u.n,ouo be granted to the

which will come in course of President to complete the sum

t the year ending necessary to defray the eham:

mthemsulllt dd.yu:hud March, 1960, in which will come in course

respect of ‘luppliﬂ'.". payment dlu'ing the year m
the 31st day of March, 1960, in
respect of ‘Delhi Capital Outlay’.”

Dzmanp No. 87—Ormxr Crvi Works
° DeMmaAND No. 137—Carrrar OUTLAY ON

Mr. Deputy-Speaker: Motion moved: Bumomvcs

“Thlt‘.l sum not exceeding Mr. Deputy-Speaker: Motion moved:
Rs. 24,74,12,000 be granted to the ,

President to complete the sum ‘That 8 sum not exceeding
necessary to defray the charges Rs. 7,53,62,000 be granted to the
which will come in course of President to complete the sum
payment during the year ending necessary to defray the charges
the 3ist day of March, 1980, which will come in course of

Prmvrmve
DEMAND No. 138—OTHER CAPITAL
Mr. Deputy-Speaker: Motion moved: OurLay or T MmNisTay or Worxs,
R:l:l'ntummtmndh‘ NG AND FLY
,12,63,000 be granted to the - x
- the  sutn Mr. Deputy-Speaker: Motion moved
necessary {0 defray the charges “That a sum not exceeding
which will come in course of Rs. 6,55,39,000 be granted to the
payment during the year ending President to complete the sum
the 31st day of March, 1080, in necessary to defray the charges
respect of ‘Btationsry and Print- which will come in course of
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[Mr. Deputy Speaker.]

the 31st day of March, 1960, in
respect of ‘Other Capital Outlay
of the Ministry of Weorks, Housing
and Supply’.”.

Mr. Deputy-Speaker: We took the
decision that we would sit till 6 r.au.
to discuss the Demands.

Shri T. B. Viital Rao: Now hardly
13 or 20 minutes are left, The Minis-
ter also will not be fresh now.

Mr. Deputy-Speaker: Is the Minis-
ter making any opening remarks or
should the House proceed with the
discussion?

The Minister of Works, Housing ana
Supply (Shri K C. Reddy): The
debate may proceed.

Mr. Deputy-Speaker: We will sit up
to 6 rm for discussion of the
Demands.

ot W ey (deinvi) -
Forsyw wgvew, & WIT w7 Ay wrAre
g e @ aYod wr s femr mar
frg® g off A o, gefer ox
gt ot fewigy T¢ AR w1 wwEe
forer a7 | v o oy F pw oy T gy
farwrt wwe wom wiger g 1 xo fafrdy
7 o fewrditz mfae §—awd, grafen
WY woark | ot I A w7 o g,
fra® e wgw w@ gu gw Wi &
‘ﬁutﬂlo'ﬂ'o‘}mmm
wg o1, ¥fE sre 9w Y e Reree
FoT wgr W, @ gE U ¥ P

Jor Grants 8912

oy e oAy § e forw aw 3% fad
MW REEARA
wforr ver wrer §, o W @ At @
T T Y AT T W |

I AP @ W WY &
wewe wr & foar § 7

of sty wwey oy Y 3, Bfer
o A Y 2y § 1 g W AT
e o & fr arma Y wer e
t, dAfaw T g wrar § 1 foew
w 7% T § f& gF & & w7 mfex
TF—WETEET ¥ & T 95 Shfrae
% IHANT ®Y TqqT Y qEAT § ) X
FRA-grETa 7 A § o i ey 8
TEwE &7 Pt & 1 Do gw ok
W1 I T TAX § | F T Qo W, 2848
#T FTAT TAC 035 qEy 9T, o
TAwQR § T A fafeer ¥ At F
q1 | A THFET A ] T ¥ A
wr ot oft o e S e
ar§ & | 7% oE AN ST F
# R 3@ ¥ yoifeew qEwrER AT
o 8 Fena v § f age AT qEe
e § m § ok 9w § ohfrafor
ferdz e Hrafre 1 g
AR ok 7€ ) spufew § Fr ag e
§ | W @ g fe ae ¥ W
WX gy I § o § Wik e
wAt oy & ol § ) fafaeed A @
oq awr qy oy fear o -

“That Executive Engineer,
C.P.W.D. had mvited tenders for
the remaming work left out by
the previous contractor. The
cost of work as now estimated
has exceeded the original esti-
mate and these tenders are now
under scrutiny. The actual builg-
ing work is expected to start and
be completed during the financiai
year 19569-80."
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TR TET, T8 T § I ITY Y
W v e wg fefewr = Y k8
W U W g age o @ o
aefr §

WA Aew gl w s
[ fasr e & 1 o oy agrge el @
I §7 YT fwan 91 | TF 9T O
| @ar s geave 3w w1 % o fre
o wa, grwife gor it g3 wewaT
a7 | foe® aret F A 2w s At e
Y W ¥ o oy oY | o e ww
{frdrmgR oo )

i F sy e @ )
Ta o of oy zar & 1 T A d aw

v waw & s oF e e
e oy o€ | ww Wyt gw SRl
Refiwr wwv€ o oft § ¢ ot o i

for Grants 8914

waw ot aves §, frwd ave afor o
Wy ¥ Ay TT W AT e e
W T | gF T qR g wew aR
w1 yfowm gur 1 A3 T v gt
A qet F ot ol off | ami %
% wifeom & ff a1 | 9w W WO
WA §§ 19 ¥ WX §T TG7 97 |
wgi v far o ol o @ | AR
feeY frr & A o v o o ot
w1 wfere gy # onfar 7
W ferdde & vy v §, vy % 4
o #% qwed §, o v ATy ¥ AwET
T § frqre NI aiTw A
T wort A ¢, A fr e v o
T 4T § 1 Fafrec e &
WY e § fe ag dar enfer &

wn fr 9z wr 0% § e fosft &
TerTa #r i g, & W e @
i gk ¥ & o ferar o Y Wik
&t iy aft awré wwTa) W dd e
T &Y 7 feuddz & w w2 soaw
¢ v o v 7 am wwar & 1 & W
g fr o gt o witew famar o,
A fir weaw & qEfers aiw-qvaT
w fir g urea WK 3 0GR w Aw
e @ o g o a8 g

. ﬁ.‘#‘;ﬂ'ﬂ'o T ﬁn’fwm

& wrer frer g & Fawar ot

wfge ¢ fe agf ox awmmn o
fraet waft & 1 o Fmar § e e O
A wreit—wre W qreTlY- -
aeewt o argra die miwarne we
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[ #fr Hrgw wreq]

W & o ¥ ol § o o fawifedy & fag, Y oot & o

g o I aww ad § o o el sfiw §, % fag ofic ohwft & gT

A WTC XX ¥ I3 W wifw w2T 6T Ty ¥ fod | el W T & qov

oI Qi W g @ A6 A, TE
oot v geft 7 awdie WA § 39
ff o off § fv gfer ¥ =i &
forr ey e fe o )

oY frivd gart grm ¢, Sed T
mar ¢ f arw & @y ot ey e
T ard wifeed ¥ forg gervdw W
foma Y09 gie &, Qadfafed
3,3%% gfe ¢ Wi &l 3,30 gfae
¢ 1 qrer Y T & W O AR AR
¥ ford et ¥ foavw 36,350
gfae ¢, dawfefed te,00t e &
W W teats gfe @ § ) v
®rx f fesmr o, vy g &, e
faferdt ¢, xu gfre d i amdor 2o,80

1,800 ‘iﬁ?- Q Wit ¥ Yoo
gz &« & afy oy fis s @Y
oy Wit wx ax g it ofte s
% T A TRUTT W | F dwwv
fe fewelt F gardy ey dwa wd
€ s e € ) afer @ Y Rz
* feg-arE & A oy der &, witf
I qrE AR A O & 1 ey W
& fog g o< frdlt awm & e A

wrr é fed v rg N A g AN
fir dare oy € § 1 A womar @ WK
wrr f Y fis fearanftr §, 0% & anw
%,000 wWE & T {3,000 wﬂ‘m
ot vz §, ST T W & O
? oY gl & agE g TR WL
figzy war € i & oo st & ferg
wgraar HeT oy awd § Wi
TR wEryerd ey fear ar v €
W ¥ AT AES RN ST
¥ qwreve ¥ feqrarem | Idt ¥ ane
arq A-wrfee A arw afew T FEAY
¥ fag &t o mfs e e
€1 a1 o% 1 dfewr 4 sToer W@
wrgan g fe aw dfwvs wrgr a3
W‘T.?ﬁﬁﬂmﬂﬁﬁmﬁ-
¥ Tan wuy ar dfew folaw § g
=Y ®QT Ay § oA v v #
wratan & fog 1 R wowe g e grataw
¥ ford w1 vy vo arfed wft @ )
oo w1 ug € e grefam o aga
§r oz wdw § WK sET ok A
¢ g fawerm €t wifgd o wg o=
W W 5 Ay frew e § )
e e & gwwer g fe O T W
foeay ramr & g spmfew iy &1

wigae grefar & s %
AT AT FATT WO A Y gy
RNafdrec 3t YT @ EW
forg fraifer fiear war a1 afer gw
vE, Yoo WETIT § T i & 1 &
v 7 ¥ fet N 3 g w0
wit w7 xrfawy o7 frewT (%S Ow
¥ ot 1 ¢ R4 w0 W W i
texs-Xe & we & fisqr wor 97 )
W WWd fo,000 WK WA ¢ AfeT
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W 13,000 JwTy AW Ok & | W AT
¥ tefgaw grafen dic W 49
ot F ww g T T 6 TR A
o § o v wwen € fe wg g
ify € 1 R T ot aeg & el
) o of wowen g fs ww O ST A
qu Al T it |

W & T & W & gu v
wET | @ w1 & fad gy w0 T,
o mar § | wwwar, oaf, wEHEaE
arE, wIT W feelt 7 g W ¥
forg g v e Ty § o 3y A
ok o olt § 1 Rfew ow g feeslr W
e & ot fie s ¥ orreit §, R
£, o o e WY @ wT g o wr
£ | oy siferear @, wwW AT
s nd, I gree o afewy o E,
Taer W A Th waT wrt & WA
¥ XY A% T &7 g §—

Skri K. C. Reddy: May I pownt out,
Sir, that the Delhi slum clearance
work has been under the Ministry of
Health and not under the Minustry of
‘Works, Housing and Supply From
next year onwards it is going to be
transferred to the Mimstry of Works,
Housing and Supply--the Delli slum

clearance work.

ot Wigw W e & qarfens
& @t @ & s A 5 e
T o, ot g Y & g7 A
Fady ar 7 fed o & o Fore gy
7T e iR § @ e
faferw war & amft ¢ 1 27 MY W
o8 W, ATy 7 ot sy Y i,
waganw o d fed ov wg R g
wWEdaog@wam i wagd
ey N yead wisafr g
® sy g § fe o o ¥ faw
T WY sywear oy ardly wifgd

for Grants 8p18

forut arer 74 sy wr s wrer ey
¥ {rqrdw & oy gl oz sy v gy
&, ey ar F & o fafaedr o wre
e, o faw v fonm I
o & S oY T v W g & fa
dorc § v § oiv 3w e A
it fedim & o & fodt, aw o 3¢
anfeer fear ar awar §, dfewt o o
w¢ sy T fear may, @ gETe W
it o oy Ay fear o §
o 7 # 7g @R A S e ok
apfead #f agaré ok £

va f w3 grafen o wmw §
w ] e T W faw s
T § ) WS M ¥ OF wnw §,
Tt 7 wg §, font s vt awd
£ o Ty X wieht awmw A a
Af qgw &% §, Wir Iy § W W
g A A8 ur "W € | ww e &
forg gy A sfaasr swdt ot e W
g A § b A e
fratE #Y qad ¥ oy o § ) v A
et wrforw & e s S e
# frarafrd

g &% T 7 grafaw wr e
¢, v fggmm #r & & uw
gfre § Wi 7 d@ v qw g ¢
fis Y # grafew ¥ aww v g
aft & ar WY ¢ 1 9EE AT txoo MY
w fedrq w3 oY o ff | TR X
Loo WY ww YA w7 f | W T
texo-yc ¥ efaer fsar may w7
ffer Foivd F wamar v & fe voo
i & A F fy £z mwdiew ¥ foE
wif ¢ fr 37w fedde fer am o
fedré #t el & 7 W ot Qv &
fis fed o F T AR ™
ffemeumeals o b1 @
aw Y ¥ wt w frovd fargw wredie
..



Booking
Mr, Chalrman: | thunk the bon
Member is lLikely to take some more

WEEN MAHENDRA GHAT AND

ot tomfey (gva) awnfa
YT, T oA & g & N € |
g &t 7g § fir o oy fagre & -
fore T srpfaw el ¥ Wi @
aY st qar waw fr fagre & wer
¥ o el &, fagre & & Wy wr
fermwr wadft & 1 1 O W W T
wfqe & & a9 O WM ¥ g
AW F GPAA T FHEY TAT HY QT HTA
quar § 1 g T R WA N fE
azr 3 fir fagre s #y o €,
wgwm ¥ I ar gur ) for
# sa¢ fag ¥ o oW g §
I T WY X F T qwam § | 16T Ay
¥ xfwr fagrc 3 @FR Y o a3
fagre o Y § A A T HAY
qadY & | aw we I5a7 ¢ foR e X
& firar arar § 7 T w7 awT X Al
# wwar § W 2@ o qrew § fomd
fiw = Fere & zfws Wit g § sax
fagre ¥ waaw i w<d & 1 W€ oY
st T fegem & o ww @ g
EQTT ATAT STEAT & AT qg T Oy
9T fore wear €, e 3t a i
won ¢ o fow oo & g ww, oy
Wi g Wi g ¥ W WY @ I
arc At Wt fedft ik w1 wfoeew
aft ¢ wrk Iud TR F e A )
T oy s fagre age & gy
g ¥ xfewl ¥ 90T goer W
e ¥ Ry ap d ) w R Tar

Ghat to Ghat MARCH 31, 1900  between Mabendrs 9920

Ghat and Pahleza Ghat

fe ag o W wmr aweie 9
trtm ey g
&, oy ¥ 7 § 9y Sifew @

wate TRy, gy TR wE W
amr ¢ i sre wrEeht qeAr & 9w e
o Wi A wgrr W fawe IEwr
oy fawr wwar § 1 Iuw = 9y )
saer andr andr ¢ fe o g o
T §HT FTAT ATEY A T B I W
fewe werm @ 1 F g wgeT §
R W §7 & R Wl 3y
fewrae ey see g e v ag @
T € f s & feeelt wr frramelt g
Wit mfvgmare v wgar g oo &
w fewz w21 wwar g wfwgram
w1 WX ST 1A e fowr s ar
AT § A7 AG 7 FHAE 7 W AL
fiE & GoT T FHAT § | RO qTAT W
AT WO TR ST O W F Y IR
ford ag < awm ey Y § s W
g ¥ a<g %1 fgamea w0 oY Saw
war ey sl ot g & & W
qe & W OF F@@ &7 FIF @
a1 § foret o aot ar fiw ot oy e
fewz gwT @ gu Oq IER, IR
wer gar frdfy <@ wwr et
Wk w wrelt ggew e e
aFT WTgET € @ grente Iawr e
dur aft ¢, B¢ wfigw o & s ag
W] ST e oy fae fewe &
e qgRwne ¥ e wmR
qM 7 7Y T, I I
&, T TET T WY
€ wddt | ag wEr o W
i ¥ ufwfalt & «oid gt
wg fe wd g g
s qorrc wT f ) wre A
fir Ty TR e ¥ g% W

- “é“ﬂ’
%35%5335-

“"Half-an-Hour Discussion.
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‘Booking

& 1 & t=sy €0 § wafe agr o
wifr awee o, TE ow wEA
wmn ar fs o wede &8 wfaw &
R fer e sl A fre ag &
WTAT ATET, TEE ST FR¥T FT w&aY
ufere gom, o w1 s W
wsrferere g | g age T WA &
oy & sy A 7 WA frr Y ST
oY wrlt F agw Tar g wilfs w0
%o q7 vo ¥ T ¥ § | T vo awl
¥y fgem ¥ waifanr awme
w, Wt geem s gt e W
wEex AT & fud o s oY e
%Y, WX A €A Ayt IR F1 97 °A;q
o & 1 ovor & wee & AT Qe g
g fis s gT ey *Y oy wfvwre &
fe o wet sfw & spnfas, weeran
% aw, fomr feft sfaew &, foefy
) atar #3T v § aw wAm fage
& arfadt & a1 3¢ wv w6
ST qg WYR T { g2 W, fagre W
QU W, AT Wi WY qesT ¥
oYY Y4 ¥ ® 9ET A, O IEe
FT gy Siaew avar o € oA
T B 7 T awar § 7 ag oo
& ot & fis 7g @ r=itg TR &
T F § 9% Wy ywiy w7 oifew §
9% AR fRfwd €W W WY TR
wrn & 1 Afew & wrowr s A
¥ oFf s A W fewrr wign o
TN Qe QT d Ww v F gy @
g: :
“Shipping and navigation on in-
land waterways, declared by
Parljament by law to be national
waterways, as regards mechani-

cally propelled vessels; the rule
of the road on such waterways."

W oFf e W Ot gl F ag
uT% %t Ty & fir fiew fiv 3 sw WY
TOETT ¥ wrar wirwre sy & 1 o
g war § % wwaw 9¢ wwe affes

CHAITRA 10, 1881 (SAKA) betwesn Mohendra 80922

Ghat and Pahleza Ghat

wifiey &1 I9ENT firgr wrg O dv TR
¥ 7 g -griee § e ag w1 o W
wIywr FR IO I ST wfRE
wrer awar 1 A g A o e A
¥ g ¥ W § o fe gifoe
afer ¥ swar &1

A o ¥ A wgr T v iR
i eariamM d@ae ¥
I AR IR w7 Ao o @ wated
Tk ST Ay @R o v WY e
WA I NgpIda, M@
qw & g 47 gE 9w &, T @ g |
Tz & maT ¥, o fek ¥ qer
g s forg fer & o & ang v &,
qeft JE% ferd & WX amar § W
fdfy & fort off o iR a% w15 ¥
AT I AT QU FTAT WA AT & WG
fareraT¥ w<aT gt § | wWied ey
Ll R G E g ol of i
it & felt & s A gy v P
o § + wEH age 4 SO g ot @4
& srad Qe Y @Y e wrft o e
F 7t B T FT @A GA WG q
TEAT ¥ W I THA ATK | TAWY WAE
TOF IR &Y g § ) age & @R
W MITNE I v w
Wt ATr & @ qEAr W ang v
e ww fgr g g &
ag ¥ § et A &, g e Al
o fagre & o § W A 9 ff =
et §, P oo & faper gaT e
&, 7 ww g At e

gt ame g & e TgR gt gt
TEwY %7 agT T Y GWT o, TRt
AT AR & §eT § 99 §9 g
waf ff g€ o, 7T T WA e
g€ & 1 aor ford &, ot & F @
qoeeege frdt ¥, weror fo? @,
wodta fort & Wi g Tl & Wi
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Booking N
[ofr argaay i}

Qe oft q¥x Fog & M w2 g W
W Wiz W qERa W ¥ fag 4
TYF SR W AW AT § W@
M % MW i‘mmiﬁwﬁ
W Akt A e
g 78 § e wiz £ ww gfer W
AT o warer § Y 9=AT ¥ anew 9%
¥ T wie WX feam wie § S
¥ 3¢ qT qgtar iz § o &
et & gefrarr N Ahwar W A
worft § 3% frg 3wr v o W
fegre midT & W W_O
44 wfag ¥ @ o @ qurfen
TR T RS W e g @
3% ¥ wrea Y wgy qEEQ HY TwAE
T qadt § I Wk Ay Wy
g ¥ wfes § i gard ammEe
i s saw g AT
Ty fagre TaAAEZ ¥ gy AOET AY o
fir T & o fag e & w3
a1fe g e £ s e wToER
fargre metiz & gt ag w6 W
T T e 2 ¥ Y fam
wwfray & 19 gaTa qwfeRT g g,
Taw farerwerlf it 1w o fage
Az wr Aaten a1 99 @ W
fafrey e w1 & W wagiee fe
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Mr. Chalrman: Have you got any-
thing more to add?

Shrl Shahnaewas Khsa: All that I
have got to say now is that on the
15th of hext month 1 propose going

end Pahleza Ghat

¢ Patna, I will personally go snd
pRy my respects to the Chief Minister
and try to do whatever is possible.

1590 brs.

The Lok Sabha then adjourned ill
gleven of the Clock on Wednesday
ghe April 1, 1959/Chaitra 11, 1881
(Saka).



_— . 8934

DAILY DIGEST
[ Tuesday, March, 31, 1959/Chaitra, 10, 1881 (Saka)]
ORAL  ASNWERS TO
QUESTIONS . - . 8esi—ens  © QUoch oo 1O
5Q. Subject Couvaae
No. -~ U.S.Q. Subject CorLomMNs
. W No.
1965 Tariff 8681—83 2524. Jute mills . 8728
1566. Dicalclum phosphate mHS 2528, M lﬂd m
1567. Productivity Councils . 8685—92 8728-129
1568, U.S. Trade Mission . 8692—95 2526, Medinm ‘wave Antmnl
:&9 Production of rawfilm . 8695 Ibl-ltu'l‘rkhy. E 8720
1 2527.
!;:: Dmmhbelhi 869596 52 MMM .Esnm.-_ " 92930
tnn!dltrlbl # . 8696—0R 2528. Merger  of  deamness
allowance with basic
1573. Rmh of Tnde ot pay . ) . . 8730
5% B . " _img :-m 2529. Chemicals for medicines  8730-31

2530, Automobile production

1576. Exportof Tea . . 8703-03 centres . . N 8731
1578. Socialistic pattern ::l'um‘-_"9 2531. Import of photo goods 8731-32
5% ety 'md : y 2532. Indians in Aﬁhn
industries . . #709~10 , Wm’”n : §732-33
1580, Hardandsoftbosrd . 8710—i2 533 jects in Orissa . ym— 873334
1581. Tmmw 2534, Import of nylon . . 8734
Indian Iostitute of 2435. Works-cum-Production
Technology ] . R7I1—14 Committees . - 873335
1582. Closure of Rehabilita- 2536. Ground-nut oil quotas . 8735
tion Ministry Offices . 8714—16 2537. Sindri Fenilizers and
1583, Newaprint factory in U.P. 8716—19 Chemicals (Private) Lid. 8735-36
1584. Radio Station at Gwalior  8719-20 2538 'MSIH lc.!l'?lbu “:.l
1585. Umnium . . R721 Sindri Fertilizers and
S}.\N.Q. Chemicals (Private) Ltd. 8736-37
0.
. 2539. Cotton Mills i . 8737
Food scamacity =
NEFA o " aganeag F340: SempltGomm ok Pepit; -
WRITTEN ANSWERS TO . y ) )
. 2541. Brass and Memal Work-
QUESTIONS . . . #iz4—s2 54 ‘st Kumbakoosm
5.Q. in State . . 873738
No. 2542. Hotel workers . . 8738
1571. Employees’ State In- 2543. Provident Pund Benefit
surance Scheme . £7:4 54 for Indore Mill wor-
1575. Manufacture of Carbon kem . . . . 8739
black 8725 2544. Consumption dﬂﬁ
1577. “India 198" Exhibition 8725 cotton: by textile 8739
1586, * Textile 2545. Industrial production
LM) Lod., and employment in
. 8723-26 non-Government  fac-
1587, of slat for tores . . . 840
with Jspan . 8526 2546. Tungsten Carbide tips . B740-41
l:::. 'lw“mwﬁ 8726 2547. lmpmofnp; . : 8741
1589. Trade w Appointment officers
Prance 8727 as48 in Publications Division 8742
1590, 2 Director,  Publicitions
Bﬂm . Bya7-2R 545- Division . - . .
1591. w Providem Keshoram Cotton  Mills,
Scheme . . 8728 o Calcutea . . .



8938 [ Dawy Diozd® )

WRITTEN ANSWERS TO

QUESTIONS—contd.
UsQ. Subject CoLuMns
No,
. Bducated
o5t hﬂww 874344
assa. Export of electric goods . 8744
2553. Employment
Agartala . 874445
a554. Documentary on Cotton
Industry . N . 8745
2555. Technical Training
Centres . . . 8745
2556, Passports for US.S.R. . 874546
2557. Indians in Japan . " §746
2558. Sindri

Fertlizers and
Chemicals (Private) Ltd. 8746
2599. BExport of leather goods . 8746-47

agéo. Production of paper 874748
2461. Nationsl Tribunal for
Cantonment Board
Employees . B747-48
2562. Employees' State In-
surance Scheme 874549
2563. Film “Naked Earth” . 8749
2564. Accident in Saunda
Colliery 8749—S1

2365. India’s contribution to
8751-53

PAPERS LAID ON
TABLE

The were laid
o the TabI e
(r) A copy of each of the
following

e statements
by the Government on
Various assurances,
mises and
WM
m.m-bmuuhmof
Second Lok Sabha:

8752-53

(7) First Statement . Seventh Session,

1959,
&lpplﬂn:nﬁ.l; Sixth Sesmion,
(*‘)Snummt No. 1958,
Ga&m No. Fifth Session,
1958,
(bg‘.w No. I Fourth Session,
1958.
)
Statement No. . Third Session,

1957.

L J
(ﬁm}:o.%ml Sﬁ Semsion,

8936
W Corvmms
p LAID ON THE
(2) A of Annual Repert
of Shipysrd

to
the Rubber Rules, 1955.

RT OF ESTIMATES

MMITTEE PRESENTED 8753
EpuAifth.. Reopet.wat.npe.

sented,

DﬁMAN‘DS FOR GRANTS 8754—8919
() Further discussion on
rapett of the. Ministry of
of
Steel, Mines

pPALF-AN-HOUR  DISCUS-
SION ) p . Bo19—32

on
points ansing of the
answer sivenmw Un-
No. 112



